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Status Report on behalf of HPSPCB in compliance to the Hon’ble NGT order dated 

05.08.2024 and 08.11.2024 in O.A No. 515/2022 titled as Dharamvir vs State of 

Haryana and Anr. 

Background: 

It is submitted that present Original Application has been registered on the letter of Sh. Dharamvir dated 

23.04.2022 which relate to the issues of pollution in River Markanda, originating from Nahan division, 

District Sirmaur, Himachal Pradesh.  

That the case was listed on 05.08.2024 wherein Hon’ble Tribunal was pleased to pass following 

directions:- 

1. From the report submitted by Haryana State Pollution Control Board (hereinafter referred to as

‘HSPCB’) we find that violations are on the part of industrial proponents and therefore their 

impleadment as respondents is necessary. We accordingly implead following as respondents 11 to 22:- 

1) M/s Ruchira Papers Ltd (writing and printing unit) Tirlokpur Road, Village Rampur Jattan, Kala-Amb,

Sirmaur, Himachal Pradesh. 

2) M/s Sai Tech Medicare, Vill Kairi, Kala Amb, Sirmaur, Himachal Pradesh

3) M/s Accura Care Pharmaceuticals, Village Moginand, Kala Amb, Sirmaur, Himachal Pradesh

4) M/s Rich Graviss Products Pvt. Ltd., Kala Amb, Himachal Pradesh

5) M/s Vashisth Chemicals at Kala Amb, Sirmaur, Himachal Pradesh

6) M/s Himachal Polyolefins Limited, Village Ogli Yamuna Nagar Road Kala Amb, Sirmaur, Himachal

Pradesh, Registered Office & Works at Village Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-

Amb, District Sirmaur, Himachal Pradesh  

7) Kala Amb Infrastructure Development Company Ogli, Nahan, Sirmour, Nahan, Distt. Sirmaur, H.P

8) M/s Symbiosis Pharmaceuticals Pvt. Ltd, Suketi road Kala Amb, Sirmaur, Himachal Pradesh

9) M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh, District Ambala

10) Municipal Corporation, Ambala through Municipal Commissioner 11) Panchkula Municipal

Corporation, Panchkula through its Commissioner, District Panchkula and 

11) Haryana State Infrastructure Industrial Development Corporation Ltd office at Panchkula through its

Managing Director. 

2. Registry is directed to issue notices to the above newly impleaded respondents who may file their

response within one month after receipt of notice. 

3. In the meantime, HSPCB shall also file its final report.

1
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4. On the next date respondents 1 to 10 are directed to either be represented through authorized

representatives or through counsel failing which, we will have to pass stringent orders summoning the 

head of departments personally. 

5. List on 08.11.2024.

That thereafter case was again listed on 8.11.2024 wherein Hon’ble NGT was pleased to passed following 

directions: - 

6. Industrial Proponents/respondents may also file their objection, if any, to status report submitted by

HSPCB vide email dated 07.11.2024 if they are so advised.

7. Current status report relating to area of Himachal Pradesh has not been submitted by Himachal

Pradesh State Pollution Control Board (hereinafter referred to as ‘HPSPCB’). Learned counsel

appearing for HPPCB prays for and allowed 10 days’ time to file current status report after serving

a copy thereof to concerned respondents who are found in violation of environmental laws and those

proponents may file their objections, if any, to report within 10 days from date of receipt of report.

8. In the present matter, considering gravity, importance and serious issues raised, we find it

appropriate to appoint Amicus Curiae since cognizance has been taken by Tribunal suo- moto on a

letter petition. We accordingly appoint Sh. Sharad Chauhan (Enrollment No. 8216A/2014, Mob No.

8510052778, Email id. Sharadadvocate22@gmail.com) as Amicus Curiae to assist Tribunal who

will be paid professional remuneration/fee of Rs. 25,000/-, per hearing, by HSPCB from the funds of

environment compensation deposited with it.

9. List this matter on 19.12.2024.

In compliance to above directions w.r.t. added respondents, HPSPCB intimated the concerned 

stakeholders under the jurisdiction of HPSPCB vide letter dated 22.08.2024 to comply with the directions 

of Hon’ble NGT and further letter dated 14.11.2024 to comply with the orders of Hon’ble NGT issued on 

13.11.2024. Copies of letters are attached herewith as Annexure-A (collectively).  

All the stakeholder departments of district Sirmaur were also requested to submit latest action taken/status 

report on the action points as per final report of joint committee vide letter dated 16.10.2024. Copy of 

letter is attached herewith as Annexure-B 

Further HPSPCB is regularly inspecting the industrial units in Kala Amb area w.r.t compliance to 

environment laws, carrying out surface and ground water monitoring on monthly basis. The action 
taken/status report is as below: 

2.2.2. Illegal Dumping of Industrial and Hazardous Wastes on the banks of River Markanda: 

Observations: The Joint Committee noted during their inspections on October 8th to October 12th, 2023, and again 

on February 19th, 2024, that a significant amount of chemical waste (lime sludge) along with other wastes (Lime 

Sludge and Ash) was being disposed of in the Kala Amb region of Haryana covering few kilometers along the banks 

of River Markanda without any information to both of the State Pollution Control Boards. 
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HPSPCB is regularly inspecting the Kala Amb area along with Regional Transport Officer, Sirmaur at 

Nahan and Department of Police, Kala Amb to check the unauthorized disposal of non-hazardous waste. 

No instances of disposal of chemical waste (lime sludge) has been observed in Kala Amb during the 

intervening period. As per report submitted by the Police Department, Sirmaur, nakas have been 

established in Kala Amb area to check for vehicles carrying waste lime sludge. No vehicles was found 

carrying/disposing of waste lime sludge in Kala Amb area. 

It is further submitted that proposal of development of non-hazardous site for Kala Amb area is under 

process and the issue of disposal of non-hazardous waste in Kala Amb area will be resolved to a large 

extent, after the development of non-hazardous site. Latest status as received from the Department of 

Industries, Distt Industries Center (DIC) is attached herewith as Annexure-C 

2.2.2 (v) Status of Authorization of M/s Ruchira Papers Ltd, Trilokpur Road Kala Amb 

Observations: As per “SCHEDULE I [See rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING 

HAZARDOUS WASTES” of Hazardous Waste Management Rules, 2016, the following categories of 

waste from the Pulp and Paper industry are covered under hazardous wastes:  

1. 32.1 Spent chemicals

2. 32.2 Corrosive wastes arising from use of strong acid and bases

3. 32.3 Process sludge containing absorbable organic halides (AOX)

4. 33.1 Empty barrels/containers/liners contaminated with hazardous chemicals /wastes

5. 33.2 Contaminated cotton rags or other cleaning materials

6. 35.3 Chemical sludge from waste water treatment

7. 5.1. Waste or Used Oil

As per Hazardous Waste Authorization granted to the unit under the provisions of HOWM Rules 2016, 

the unit has been authorized for generation & storage of one type of Hazardous Waste i.e. Used Oil 

(Category 5.1). (Annexure-HP1). The HPSPCB has informed that the unit had applied for renewal of 

Authorization under HOWM Rules 2016 on 21.03.2024 (Appl ID – 11869675) and the application has 

been returned back with an observation to apply for all streams of HW generated, handled, reutilized in 

the unit with complete justification. No information has been made available to the Joint Committee with 

regard to the disposal of hazardous wastes generated in other six categories as listed above, including 

sludge from Secondary Clarifiers. 

Current Status Report 

As per the observations of joint committee, the additional HW streams which were previously not 

covered under the HW authorization, have been incorporated by the unit for reutilization.  The 

copy of authorization approved by HPSPCB is attached herewith as Annexure-D. It is pertinent to 

mention here that no wastes which have been now included were disposed to any outside party but were 

being re utilized in the unit only.   

Status of compliance of Industrial Units: 

1. M/s Ruchira Papers Ltd (writing and printing unit) Tirlokpur Road, Village Rampur

Jattan, Kala-Amb, Sirmaur, Himachal Pradesh:

3
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The unit is located at village Rampur Jattan, Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The details of 

the unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Ruchira Papers Limited (Writing & Printing Paper Unit) Trilokpur 

Road, Kala Amb, Distt Sirmour (H.P)- 173030  

GPS Location : 30.508994N,77.20591E 

Name of the Contact 

person and Email ID 
: 

Sh. Vipin Gupta - (Occupier) 

email: vipingupta@ruchirapapers.com 

2 
Date of commissioning of 

the Unit 
: 2008 

3 Type of Industrial Sector : 
Pulp &Paper 

(waste paper-based units with bleaching process to manufacture writing 

& printing paper) 

4 Status of Operation : In Operation: Yes, the unit is operational 

5 

Product –wise Raw 

Material  Consumption in 

TPA  

: 

1. Agro Waste - 73514 MTPA 

2. Fillers(Soap Stone/PCC/GCC) - 3661 MTPA 

3. Imported Wood Pulp- 3697 MTPA 

6 

Product –wise 

Manufacturing Capacity 

in TPA  

(As per Consents) 

: Writing and Printing Paper @ 33000 MT per year 

7 
Product –wise present 

production  in TPD 
: Writing and Printing Paper @ 33000 MT per year  

8 Status  of  validity of Consents and Authorization: 

9 
Consent under Water Act, 

1974 
: Renewal of Consent under Water Act, 1974 and Air Act, 1981 issued 

on 29.08.2024 is valid till 31.03.2026. Copy of Renewal of Consent to 

Operate granted to the unit is attached herewith as Annexure-1.1 10 
Consent under Air Act, 

1981  
: 

11 

Authorization issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 

Authorization under Hazardous and Other Waste (M&TM) Rules, 2016 

as amended vide authorization no. SIR-304 valid till 31.03.2026. Copy 

is already attached as Annexure-D 

12 Sources  of Water Intake  : Borewell is provided as source of water. 

13 
Water Consumption (in 

Kilo Liters per Day) 
: 4970 KLD 

14 
Waste Water Generation 

(in Kilo Liters per Day ) 
: 4000 KLD 

15 
Details of  Waste Water 

Treatment Facilities  
: 

 The unit has provided common ETP cum STP of capacity 11 MLD 

with sister concern unit i.e. M/s Ruchira Papers Limited (Writing 

and Printing Paper Unit) Trilokpur Road, Kala Amb, Distt Sirmour 

(H.P) 173030. 

   ETP cum STP comprises of Primary, Secondary along with 

Fanton Technology.   

16 Installed Capacity in : ETP cum STP- 11 MLD 

4
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KLD 

17 

Mode of treated and 

untreated effluent discharge 

disposal as observed during 

visit 

: 

The waste water after treatment is pertly discharged into the adjoining 

Jattanwala nallah as per consent conditions and partly used for 

irrigation. 

19 

Analysis results of the 

actual sample collected 

from ETP cum STP 

outlet/Stack during the 

visit. 

: 

Sample Analysis Results of Effluent/Emission: 

 

ETP cum STP  

 

 Latest sample of final outlet of Effluent Treatment 

Plant was collected on 03.10.2024. The analysis results 

vide Report No: 84278/W-14676 dated 25.10.2024 

indicates parameters within limits. Copy of same is 

attached herewith as Annexure-1.2 

  As per analysis results of ETP cum STP Outlet is complying 

with the discharge norms. 

 

Stack Emission   

 03 Nos Sample of stack emissions from 03 nos Boilers  were  

collected on 03.10.2024. The analysis results vide Report No: 

13786928/A-14673 dated 25.10.2024, Report No: 

13786612/A-14674 dated 25.10.2024 and Report No: 

13786769/A-14675 dated 25.10.2024 indicates parameters 

within limits. Copy of analysis results is attached herewith as 

Annexure-1.3 

 As per analysis results of Stack Emissions are complying with 

the emission norms. 

20 

Main observations made 

during the visit (mainly 

covering the aspects such as 

commissioning date of the 

unit, raw material used, 

products manufactured with 

quantities, validity of 

consents, authorization, 

main raw materials used, 

manufacturing capacity 

with present production 

details, sources of raw 

water consumption, waste 

water generation ( domestic 

and industrial ), work zone 

area conditions, ETP 

: 

1. The unit is in the name & style of M/s Ruchira Papers Limited 

(Writing & Printing Paper Unit) Trilokpur Road, Kala Amb, Distt 

Sirmour (H.P) 173030  

 

2. The HP OCMMS IDs of the units is 10828. 

 

3. The unit has been kept under the Red Large Category and classified 

under the type- Pulp & Paper (waste paper-based units with 

bleaching process to manufacture writing & printing paper) as 

defined by the Central Pollution Control Board. 

 

4. The unit is engaged in manufacturing of Writing and Printing Paper 

@ 33000 MT per year by using raw materials  

1.Agro Waste - 73514 MTPA  

2. Fillers(Soap Stone/PCC/GCC) - 3661 MTPA  

3. Imported Wood Pulp- 3697 MTPA. 

5
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condition, ETP Sludge 

generation quantity, ETP 

Sludge storage condition, 

mode of ETP sludge 

treatment and its final 

disposal,  Compliance to 

the treated effluent 

discharge norms as per 

analysis results of the 

samples collected during 

the visit, mode of disposal 

of treated effluent, 

housekeeping condition,  

and any other relevant 

issues). 

 

 

 

 

 

5. The unit had been granted Consent to Operate for manufacturing of 

Paper (Writing & Printing) Paper, Unit-II (100 TPD) at Kala Amb, 

Industrial Area, Tehsil Nahan Distt. Sirmour H.P by M/s Ruchira 

Paper Ltd vide letter No. PCB (343) Ruchira Paper Ltd, (Plant-l1) 

Kala Amb- Nahan/2008-25610-16 dated 19.03.2018. Copy attached 

herewith as Annexure-1.4 

 

6. Renewal of consent to Operate under the provisions of Water 

(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air 

(Prevention &Control of Pollution) Act, 1981 issued on 29.08.2024 

is valid till 31.03.2026. Copy of latest RCOP is already attached as 

Annexure-1.1 

 

7. Authorization under Hazardous and Other Waste (M&TM) Rules, 

2016 as amended vide authorization no. SIR-304 valid till 

31.03.2026. Copy of same is already attached as Annexure-D 

 

8. The Environment Clearance for Paper (Writing & Printing) Plant, 

Unit-II (100 TPD) at Kala Amb industrial area, Nahan, Sirmaur, 

Himachal Pradesh by M/s Ruchira Papers Ltd, has been granted to 

the unit from Ministry of Environment, Forest and Climate Change 

vide F.No J-11011/580/2007-IA II (I) dated 11.10.2007.Copy is 

attached herewith as Annexure-1.5 

 

9. To meet the daily water requirement for process and domestic 

needs, the unit has provided Borewell. 

 

10. The water is used for various activities such as Pulping Process, 

Washing Pulp, Bleaching, Stock Preparation, Sheet Formation, 

Pressing, Drying, Cooling, and Cleaning. The unit has manpower of 

575 nos. 

 

11. The waste water arising from various processes and manpower, the 

unit has provided the unit has provided common ETP cum STP of 

capacity 11 MLD with sister concern unit i.e. M/s Ruchira Papers 

Limited (Writing and Printing Paper Unit) Trilokpur Road, Kala 

Amb, Distt Sirmour (H.P) 173030  ETP cum STP comprises of 

Primary, Secondary along with Fanton Technology.   

 

12. The unit has provided Real Time Online Continuous Effluent 

Monitoring System (CEMS) at the final outlet of the common ETP 

provided for the treatment of waste water from the Kraft paper unit 

and the Writing and Printing unit. Link: 

6
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https://hppcb.glensserver.com/#/publicPortal/industryDetails/site_1

580/PULP%20AND%20PAPER. Further calibration certificate of 

CEMS issued on 05.10.2024 valid till 31.03.2025, submitted by the 

unit is attached herewith as Annexure- 1.6 

 

13.  The waste water after treatment is discharged into the adjoining 

Jattanwalla nallah. 

 

14. The unit has installed 01nos,Biomas,Indian Coal & Petcoke fired 

power boiler of capacity 42 Ton/Hr and 01 Nos Black Liquor fired 

recovery boiler of capacity 22 Ton/Hour and 01 Nos  biomass fired 

boiler of capacity 22 Ton/Hr. 

 

15. The unit has provided separate ESP as air pollution control device 

over 02 nos boilers followed by stack of height 56 meters. 

 

16. The unit has provided online continuous emission monitoring 

system over power boiler. 

Link:https://hppcb.glensserver.com/#/publicPortal/industryDetails/s

ite_1580/PULP%20AND%20PAPER 

 

17. 03 Nos Sample of stack emissions from 03 nos Boilers  were  

collected on 03.10.2024. The analysis results vide Report No: 

13786928/A-14673 dated 25.10.2024, Report No: 13786612/A-

14674 dated 25.10.2024 and Report No: 13786769/A-14675 dated 

25.10.2024 indicates parameters within limits.Copy of analysis 

results is already attached herewith as Annexure-1.3.  

 

18. The unit has obtained authorization under rule 9 of HOWM, Rules, 

2016 for disposal of Hazardous waste category 5.1 to TSDF facility 

i.e M/s Shivalik Solid Waste Management Ltd, Dhabota and 

reutilization of HW Cat: 35.3 in boiler as fuel. The copy of 

authorization granted by HPSPCB vide authorization no. SIR-304 

valid till 31.03.2026 is already attached as Annexure-D 

 

19. For recovery of lime from lime mud, the unit has provided lime kiln 

of capacity 60 Ton/Day. The lime kil is operational. 

 

2. M/s Rich Graviss Products Pvt. Ltd., Kala Amb, Himachal Pradesh:  

Observations of Joint Committee: As per analysis report of the sample collected by the Joint 

Committee, M/s Rich Graviss Products Pvt. Ltd., Kala Amb was found to be not complying with regard to 

COD, BOD and TSS parameters. 

7
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The unit is located at village Rampur Jattan, Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The details of 

the unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Rich Products & Solutions Pvt. Limited, Village Ogli, Kala Amb, 

Distt Sirmour (H.P) 173030  

GPS Location:30.50386, 77.21531 

Name of the Contact 

person with Email ID 
: 

Sh. Divya Roop Bakshi- (Plant Head) 

email: ravindersharma@rich.com 

2 
Date of commissioning of 

the Unit 
: 2011 

3 Type of Industrial Sector : Food processing units including confectionery 

4 Status of Operation : In Operation :Yes, the unit is operational 

5 
Product –wise Raw 

Material  Consumption in 

TPA 
: 

1. Liquid Glucose- 196 MT/Month 
2. Sugar- 262MT/Month 

3. Fat - 550 MT/Month 

4. Premix & Flavar- 33 MT/Month 

6 

Product –wise 

Manufacturing Capacity 

in TPA  

(As per Consents) 

: Non Dairy Whip @ 3000 MT/Month 

7 
Product –wise present 

production  in TPD 
: 

Non Dairy Whip @ 3000 MT/Month 

 

 

8 
Status  of  validity of Consents and Authorization: 

9 
Consent under Water Act, 

1974 
: 

Renewal of Consent under Water Act, 1974 and Air Act, 1981issued on 
05.10.2024 is valid till 31.03.2025. Copy of Renewal of Consent to 

Operate granted to the unit is attached herewith as Annexure-2.1 

 
10 

Consent under Air Act, 

1981  
: 

11 

Authorization  issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 

Authorization under Hazardous and Other Waste (M&TM) Rules, 2016 

as amended vide authorization no. SIR-114 valid till 31.03.2026. Copy 
is attached herewith as Annexure-2.2 

12 Sources  of Water Intake  : Water Tanker is provided as source of water. 

13 
Water Consumption (in 

Kilo Liters per Day) 
: 150 KLD 

14 
Waste Water Generation 

(in Kilo Liters per Day ) 
: 73 KLD 

15 
Details of  Waste Water 

Treatment Facilities  
: 

 The unit has provided ETP cum STP of capacity 150 MLD 

comprises of Primary, Secondary and tertiary treatment. 

 

 The unit has further upgraded ETP with Membrane Bio Reactor 

(MBR) component after Moving Bed Bio Reactor (MBBR) 
treatment along with sludge dryer unit of capacity 1600 Kg/Day. 

 

 

16 Installed Capacity in : ETP cum STP- 150 KLD 

8
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KLD 

17 

Mode of treated and 
untreated effluent discharge 

disposal as observed during 

visit 

: 

The waste water after treatment is being used within unit for toilet 

flushing, wet scrubber, cooling towers, floor washing and gardening 
activities. 

19 

Analysis results of the 
actual sample collected 

from ETP cum STP 

outlet/Stack during the 
visit. 

: 

Sample Analysis Results of Effluent/Emission: 

ETP cum STP 

 Latest sample of final outlet of Effluent Treatment Plant

was collected on 26.10.2024. The analysis results vide

Report No: 62572/W-14849dated 04.11.2024 indicates

parameters within limits. Copy of same is attached herewith

as Annexure-2.3

 As per analysis results of ETP cum STP Outlet, the unit is

complying with the discharge norms: (Yes)

Stack Emission 

 Sample of stack emission from Boiler of Capacity 2.5 TPH

was collected on 20.09.2024.

 The analysis results vide Report No: 13665883/A-14512dated

14.10.2024 indicates parameters within limits. Copy of same is
attached herewith as Annexure-2.4

 As per analysis results of Stack Emissions are complying with

the emission norms.

20 

Main observations made 

during the visit (mainly 

covering the aspects such as 

commissioning date of the 
unit, raw material used, 

products manufactured with 

quantities, validity of 
consents, authorization, 

main raw materials used, 

manufacturing capacity 

with present production 
details, sources of raw 

water consumption, waste 

water generation ( domestic 
and industrial ), work zone 

area conditions, ETP 

condition, ETP Sludge 
generation quantity, ETP 

Sludge storage condition, 

mode of ETP sludge 

treatment and its final 
disposal,  Compliance to 

the treated effluent 

: 

1. The unit is in the name & style of M/s Rich Graviss Products Pvt.

Ltd. village Rampur Jattan, Kala Amb, Tehsil Nahan, Distt.

Sirmaur, H.P.173030

2. The HP OCMMS IDs of the units is 17704.

3. The unit has been kept under the Orange-Large Category and
classified under the type- Food processing units including 

confectionery as defined by the Central Pollution Control Board. 

4. The unit is engaged in manufacturing of Non-Dairy Whip @ 3000
MT/Month 

5. Renewal of Consent under Water Act, 1974 and Air Act, 1981
issued on 05.10.2024 is valid till 31.03.2025. Copy of Renewal of

Consent to Operate granted to the unit is attached herewith as

Annexure-2.1

6. Authorization under Hazardous and Other Waste (M&TM) Rules,

2016 as amended vide authorization no. SIR-114 valid till

31.03.2026. Copy is attached herewith as Annexure-2.2

7. To meet the daily water requirement for process and domestic

9
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discharge norms as per 
analysis results of the 

samples collected during 

the visit, mode of disposal 

of treated effluent, 
housekeeping condition, 

and any other relevant 

issues). 

needs, the unit has provided water tanker facility. 

8. The waste water arising from various processes and manpower, the

unit has provided the unit has provided ETP cum STP of capacity

150 KLD. ETP cum STP comprises of Primary, Secondary and
tertiary treatment.

9. The unit has further upgraded ETP with Bio Reactor (MBR)

component after Moving Bed Bio Reactor (MBBR) treatment along

with sludge dryer unit of capacity 1600 Kg/Day.

10. The waste water after treatment is being used within unit for toilet

flushing, wet scrubber, cooling towers, floor washing and gardening

activities.

11. The unit has installed 01 nos, Wood fired boiler of capacity 2.5

Ton/Hr.

12. The unit has provided cyclone followed by stack of height 30

meters air pollution control device.

13. Sample of stack emission from Boiler of Capacity 2.5 TPH was

collected on 20.09.2024. The analysis results vide Report No:

13665883/A-14512 dated 14.10.2024 indicates parameters within
limits.. Copy of same is already attached herewith as Annexure-

2.4. 

3. M/s Himachal Polyolefins Limited Village Ogli Yamuna Nagar Road Kala Amb, Himachal

Pradesh: 

The unit is located at Village Ogli Yamuna Nagar Road Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P. 

The details of the unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Himachal Polyolefins Limited, Village Ogli Yamuna Nagar Road 

Kala Amb, Tehsil Nahan, Distt. Sirmaur, H.P.  173030  

GPS Location : 30.470139, 77.21349 

Name of the Contact 

person and Email ID 
: 

Dr. Virender Singh- (Plant Head) 

email: hrd@himpol.com 

2 Date of commissioning of 

the Unit 
: 2010 

3 Type of Industrial Sector : Lime manufacturing (using lime kiln) 

4 Status of Operation : The unit is operational 

5 
Product –wise Raw 

Material  Consumption in 
: 

1. Lime stone- 28800 MT/Year

2. Charcoal - 4800MT/Year

10

2237

mailto:hrd@himpol.com


11 
 

TPA 3. Pet Coke- 6800MT/Year 

6 
Product –wise 

Manufacturing Capacity 

in TPA 

: Precipitated CalciumCarbonate@ 24000 MT/Year 

7 
Product –wise present 

production  in TPD 
: 

Precipitated Calcium Carbonate @ 24000 MT/Year 

 

8 Status  of  validity of Consents and Authorization: 

9 
Consent under Water Act, 

1974 
: 

Renewal of Consent under Water Act, 1974 and Air Act, 1981 issued 

on 20.11.2023 is valid till 31.03.2026. Copy of Renewal of Consent to 
Operate granted to the unit is attached herewith as Annexure-3.1 

 
10 

Consent under Air Act, 

1981  
: 

11 

Authorization  issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 
Renewal of Authorization under Hazardous and Other Waste (M&TM) 
Rules, 2016 vide application no.13672073  is under process. 

12 Sources  of Water Intake  : Borewell is provided as source of water. 

13 
Water Consumption (in 

Kilo Liters per Day) 

 
: 204 KLD 

14 
Waste Water Generation 

(in Kilo Liters per Day ) 

 

: 113 KLD 

15 
Details of  Waste Water 

Treatment Facilities  
: 

 The unit has provided settling tank of capacity 50 KL to pre-treat the 

process waste water. 

16 
Installed Capacity in 

KLD 
: Settling Tank- 50 KL 

17 

Mode of treated and 

untreated effluent discharge 

disposal as observed during 
visit 

: The waste water after pretreatment is reused within process by the unit. 

19 

Analysis results of the 

actual sample collected 

from ETP cum STP 
outlet/Stack during the 

visit. 

: 

Sample Analysis Results of Effluent/Emission: 

 

Pre-treatment tanks 

 Latest sample of Final Settling tank was collected on 

09.08.2024. The analysis resultsvide Report No: 

51734/W-13714 dated 23.08.2024 indicates parameters 

within limits. Copy of same is attached herewith as 

Annexure-3.2 

 

 

Stack Emission   

 Sample of stack emission from Boiler of Capacity 2.5 TPH 

was collected on 30.09.2024. The analysis results vide Report 
No: 13765997/A-14669 dated 25.10.2024 indicates parameters 

within limits. Copy of same is already attached herewith as 

Annexure-3.3. 
 

 As per analysis results of Stack Emissions are complying with 

the emission norms: (Yes) 

11
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20 

Main observations made 

during the visit (mainly 
covering the aspects such as 

commissioning date of the 

unit, raw material used, 
products manufactured with 

quantities, validity of 

consents, authorization, 
main raw materials used, 

manufacturing capacity 

with present production 

details, sources of raw 
water consumption, waste 

water generation ( domestic 

and industrial ), work zone 
area conditions, ETP 

condition, ETP Sludge 

generation quantity, ETP 

Sludge storage condition, 
mode of ETP sludge 

treatment and its final 

disposal,  Compliance to 
the treated effluent 

discharge norms as per 

analysis results of the 
samples collected during 

the visit, mode of disposal 

of treated effluent, 

housekeeping condition, 
and any other relevant 

issues). 

: 

1. The unit is in the name & style of /s Himachal Polyolefins Limited,
Village Ogli Yamuna Nagar Road Kala Amb, Tehsil Nahan, Distt.

Sirmaur, H.P.  173030

2. The HP OCMMS IDs of the units is 14836.

3. The unit has been kept under the Orange-Small Category and

classified under the type- Lime manufacturing (using lime kiln) as 
defined by the Central Pollution Control Board. 

4. The unit is engaged in manufacturing of Precipitated Calcium
Carbonate@ 24000 MT/Year.

5. Renewal of consent to Operate under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air

(Prevention & Control of Pollution) Act, 1981 issued on 20.11.2023

is valid till 31.03.2026. Copy of latest RCOP is already attached as

Annexure-3.1

6. Renewal of Authorization under Hazardous and Other Waste

(M&TM) Rules, 2016 vide application no.13672073  is under
process.

7. To meet the daily water requirement for process and domestic
needs, the unit has provided water tanker facility.

8. The waste water arising from various processes, the unit has

provided settling tank of capacity 50 KL to pre-treat the process
waste water.

9. The waste water after pretreatment is being reused within process
by the unit.

10. The sewage generated from manpower is disposed of through septic

tank provided by the unit.

11. The unit has installed 01 nos, Pet coke fired  boiler of capacity 8

Ton/Hr.

12. The unit has provided dust collector, cyclone, bag house followed

by wet scrubber with online alkali/caustic dosing system. The unit
has also provided online SO2 and pH meter in compliance of “Fuel

Policy for Industries” notified vide No. STE-F(1)-1/2019 dated

18.04.2019 by Department of Environment, Science & Technology.

13. Latest sample of Final Settling tank was collected on 09.08.2024.

The analysis results vide Report No: 51734/W-13714 dated
23.08.2024 indicates parameters within limits. Copy of same is

already attached as Annexure-3.2

12

2239



13 

14. Sample of stack emission from Boiler of Capacity 8 TPH was

collected on 06.01.2024. The analysis results vide Report No:

13665883/A-14512 dated 14.10.2024 indicates parameters within

limits.. Copy of same is already attached herewith as Annexure-

3.3. 

15. The waste lime generating from the unit is being disposed/sold to
various industrial units. For the period August 2024 till October

2024, the unit has sent 211.255 lime waste. Copy of invoice

submitted by the unit is attached herewith as Annexure-3.4.

4. M/s Vashisht chemicals Pvt Ltd, Village Ogli, P.O Kala Amb, Tehsil Nahan, Distt. Sirmaur,

Himachal Pradesh: 

The unit is located at Village Ogli, P.O Kala Amb, Tehsil Nahan, Distt. Sirmaur, Himachal Pradesh. The 

details of the unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Vashisht Chemicals Pvt Ltd, Village Ogli, P.O Kala Amb, Tehsil 

Nahan, Distt. Sirmaur, Himachal Pradesh.  173030  

GPS Location : 30.503471, 77.21872 

Name of the Contact 

person with Mobile and 

Email ID 

: 
Sh. Ashok Vashisht- (Director) 

email: vashishtchemicals@gmail.com 

2 Date of commissioning of 

the Unit 
: 1999 

3 Type of Industrial Sector : Lime manufacturing (using lime kiln) 

4 Status of Operation : The unit is operational 

5 
Product –wise Raw 

Material  Consumption in 

TPA. 

: 

1. Lime stone- 800 MT/Month
2. Biomass- 850 MT/Month

3. Coal–90 MT/Month

6 

Product –wise

Manufacturing Capacity 

in TPA  

(As per Consents) 

: Precipitated CalciumCarbonate@ 8400 MT/Year 

7 
Product –wise present 

production in TPD 
: Precipitated Calcium Carbonate @ 8400 MT/Year 

8 Status of validity of Consents and Authorization: 

9 
Consent under Water Act, 

1974 
: Renewal of Consent under Water Act, 1974 and Air Act, 1981 issued 

on 15.07.2020 is valid till 31.03.2025. Copy of Renewal of Consent to 

Operate granted to the unit is attached herewith as Annexure-4.1 10 
Consent under Air Act, 

1981 
: 

11 

Authorization issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 

Renewal of Authorization under Hazardous and Other Waste (M&TM) 

Rules, 2016 as amended issued on 01.10.2024 is valid till 31.03.2028. 

Copy is attached herewith as Annexure-4.2 

12 Sources of Water Intake : Borewell is provided as source of water. 

13
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13 
Water Consumption (in 

Kilo Liters per Day) 
: 70 KLD 

14 
Waste Water Generation 

(in Kilo Liters per Day) 
: 68 KLD 

15 
Details of Waste Water 

Treatment Facilities  
: 

The unit has provided 02 nos settling tank of capacity 50 KL each 
to pre-treat the process waste water. 

16 
Installed Capacity in 

KLD 
: Settling Tank- 50 KL 

17 

Mode of treated and 
untreated effluent discharge 

disposal as observed during 

visit 

: The waste water after pretreatment reused within process by the unit. 

19 

Analysis results of the 

actual sample collected 

from ETP cum STP 
outlet/Stack during the 

visit. 

: 

Sample Analysis Results of Effluent/Emission: 

Stack Emission   

 Sample of boiler stack emission was collected on 30.09.2024. 

 

 The analysis results vide Report No: 13765198/A-14672 dated 

25.10.2024 indicates parameters within limits. Copy of same is 
attached herewith as Annexure-4.3 

 

 As per analysis results of Stack Emissions are complying with 

the emission norms: (Yes) 

20 

Main observations made 
during the visit (mainly 

covering the aspects such as 

commissioning date of the 
unit, raw material used, 

products manufactured with 

quantities, validity of 

consents, authorization, 
main raw materials used, 

manufacturing capacity 

with present production 
details, sources of raw 

water consumption, waste 

water generation ( domestic 
and industrial ), work zone 

area conditions, ETP 

condition, ETP Sludge 

generation quantity, ETP 
Sludge storage condition, 

mode of ETP sludge 

treatment and its final 
disposal,  Compliance to 

the treated effluent 

discharge norms as per 

analysis results of the 
samples collected during 

the visit, mode of disposal 

of treated effluent, 

: 

1. The unit is in the name & style of M/s Vashisht chemicals Pvt Ltd, 
Village Ogli, P.O Kala Amb, Tehsil Nahan, Distt. Sirmaur, 

Himachal Pradesh.  173030  

 
2. The HP OCMMS IDs of the units is 13073. 

 

3. The unit has been kept under the Orange-Small Category and 

classified under the type- Lime manufacturing (using lime kiln) as 
defined by the Central Pollution Control Board. 

 

4.  The unit is engaged in manufacturing of Precipitated Calcium 
Carbonate@ 8400 MT/Year. 

 

5. Renewal of consent to Operate under the provisions of Water 
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air 

(Prevention & Control of Pollution) Act, 1981 issued on 15.07.2020 

is valid till 31.03.2025. Copy of latest RCOP is already attached as 

Annexure-4.1 
 

6. Renewal of Authorization under Hazardous and Other Waste 

(M&TM) Rules, 2016 as amended issued on 01.10.2024 is valid till 
31.03.2028. Copy is already attached as Annexure-4.2 

 

7. To meet the daily water requirement for process and domestic 

needs, the unit has provided water tanker facility. 
 

8. The waste water arising from various processes, the unit has 

provided 02 nos settling tank of capacity 50 KL to pre-treat the 

14
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housekeeping condition,  
and any other relevant 

issues). 

 

 
 

 

process waste water. 
 

9. The waste water after pretreatment is being reused within process 

by the unit. 

 
10. The sewage generated from manpower is disposed of through septic 

tank provided by the unit. 

 
11. The unit has installed 01 nos, Biomass fired  boiler of capacity 6 

Ton/Hr. 

 

12. The unit has provided dust collector, cyclone, followed by stack of 
height 30 m. 

 

13. Sample of boiler stack emission was collected on 30.09.2024. The 
analysis results vide Report No: 13765198/A-14672 dated 

25.10.2024 indicates parameters within limits. Copy of same is 

attached herewith as Annexure-4.3. 
 

14. The waste lime generating from the unit is being disposed/sold to 

various industrial units. For the period August 2024 till October 

2024, the unit has sent 148.666 MT lime waste. Copy of invoice 
submitted by the unit is attached herewith as Annexure-4.4. 

 

5. M/s Symbiosis Pharmaceuticals Pvt. Ltd. Village Nagal, Suketi Road, Kala-Amb, Distt. Sirmaur, 

Himachal Pradesh:  

The unit is located at Village Nagal, Suketi Road, Kala-Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The 

details of the unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Symbiosis Pharmaceuticals Pvt. Ltd. Village Nagal, Suketi Road, 

Kala-Amb, Distt. Sirmaur (H.P) 173030  

GPS Location : 30.50017, 77.22019 

Name of the Contact 

person with Mobile and 

Email ID 

: 
Sh. Jagbir Singh - (Occupier) 

email: info@symbiosispharma.in 

2 Date of commissioning of 

the Unit 
: 2006 

3 Type of Industrial Sector : 
Pharmaceutical formulation and for R & D purpose (For sustained 
release/ extended release of drugs and not for commercial purpose) 

4 Status of Operation : 
In Operation :Yes, the unit is operational 

 

5 

Product –wise Raw 

Material  Consumption in 

TPA as per submission of 

unit 

: 

1. Ceftrixone Sodium- 2500Kg/Year 
2. Rabeprazole- 10000 K.G./Year 

3. PantoparazoleDodium- 5000 K.G./Year 

4. Paracetamol- 10000 K.G./Year 
5. Talcum- 10000 K.G./Year  

6 Product –wise : 1. Tablets- 31700000 Number/Year  
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Manufacturing Capacity 

in TPA  

(As per Dept. of 

Industries capacity 

assessment) 

2. capsules- 31700000 Number/Year  
3. liquid- 16000000 Number/Year  

4. INJECTION- 10000000 Number/Year  

5. Soft Gelatin Capsules- 120000000 Number/Year  

6. Eye and Ear drops- 10000000 Number/Year 
 

Copy of capacity assessment is attached herewith as Annexure- 5.1 

 

7 Status of validity of Consents and Authorization: 

8 
Consent under Water Act, 

1974 
: 

Previous Renewal of consent to operate granted to the unit was valid till 

31.03.2023.  

 
The unit has applied for further Renewal of Consent to Operate vide 

application no. 9145518 (Auto Rejected), application no.9742885 

(Auto Rejected), application no. 11144580 (Auto Rejected), application 

no.12257349 and same is under process at HPPCB HQ level. 
 

The unit has also applied for Consent to Establish-Expansion vide 

application no. 13220526 (Auto Rejected) and vide application no. 
13311313 which is also under process at HPPCB HQ level. 

9 
Consent under Air Act, 

1981  
: 

10 

Authorization issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 

Authorization under Hazardous and Other Waste (M&TM) Rules, 2016 

as amended was valid till 31.03.2023.  

 
The unit has further applied for Renewal of authorization vide 

application no. 14067073. The application is under process. 

 

11 Sources  of Water Intake  : Water tanker is provided as source of water. 

12 
Water Consumption (in 

Kilo Liters per Day) 
: 13 KLD 

13 
Waste Water Generation 

(in Kilo Liters per Day ) 
: 9 KLD 

14 
Details of  Waste Water 

Treatment Facilities  
: 

 The unit has provided common ETP of capacity 20 KLD to treat the 

process waste water generating from the unit. 

 

 Sewage generating from the unit is disposed of through septic tank. 

15 
Installed Capacity in 

KLD 
: ETP- 20 KLD 

16 

Mode of treated and 

untreated effluent discharge 

disposal as observed during 

visit 
 

: 

 The waste water after primary treatment is disposed of through 

CETP Kala Amb at Kala Amb. 

 

 The unit is having agreement with CETP Kala Amb for the same. 

 

 Sewage generating from the unit is disposed of through septic tank. 

17 

Analysis results of the 
actual sample collected 

from ETP cum STP 

outlet/Stack during the 
visit. 

: 

Sample Analysis Results of Effluent/Emission: 

ETP  

 Latest sample of final outlet of Effluent Treatment 

Plant was collected on 02.09.2024. The analysis results 

vide Report No: 48304/W-13997 dated 13.09.2024 

indicates parameters within limits. Copy of same is 

16
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attached herewith as Annexure-5.2 

 As per analysis results of ETP Outlet is complying with the

discharge norms: (Yes)

18 

Main observations made 

during the visit (mainly 

covering the aspects such as 
commissioning date of the 

unit, raw material used, 

products manufactured with 
quantities, validity of 

consents, authorization, 

main raw materials used, 
manufacturing capacity 

with present production 

details, sources of raw 

water consumption, waste 
water generation ( domestic 

and industrial ), work zone 

area conditions, ETP 
condition, ETP Sludge 

generation quantity, ETP 

Sludge storage condition, 
mode of ETP sludge 

treatment and its final 

disposal,  Compliance to 

the treated effluent 
discharge norms as per 

analysis results of the 

samples collected during 
the visit, mode of disposal 

of treated effluent, 

housekeeping condition, 

and any other relevant 
issues). 

: 

1. The unit is in the name & style of M/s Symbiosis Pharmaceuticals
Pvt. Ltd. Village Nagal, Suketi Road, Kala-Amb, Distt. Sirmaur

(H.P)173030

2. The HP OCMMS IDs of the units is 12194.

3. The unit has been kept under the Orange- Large Category and

classified under the type- Pharmaceutical formulation and for R & 
D purpose (For sustained release/ extended release of drugs and not 

for commercial purpose) as defined by the Central Pollution 

Control Board. 

4. The unit is engaged in manufacturing of 1. Tablets- 31700000

Number/Year 2. capsules- 31700000 Number/Year 3. liquid-
16000000 Number/Year 4. INJECTION- 10000000 Number/Year

5. Soft Gelatin Capsules- 120000000 Number/Year 6. Eye and Ear

drops- 10000000 Number/Year as per capacity assessment by 

department of industries. 

5. Last Renewal of consent to operate granted to the unit was valid till

31.03.2023. The unit has applied for further Renewal of Consent to
Operate vide application no. 9145518 (Auto Rejected), application

no.9742885 (Auto Rejected), application no. 11144580 (Auto

Rejected), application no.12257349 and same is under process.

6. The unit has also applied for Consent to Establish-Expansion vide

application no. 13220526 (Auto Rejected) and vide application no. 

13311313 which is under process. 

7. Authorization Authorization under Hazardous and Other Waste

(M&TM) Rules, 2016 as amended was valid till 31.03.2023. The 
unit has further applied for Renewal of authorization vide 

application no. 14067073. The application is under process. 

8. To meet the daily water requirement for process and domestic needs,
the unit has provided water tanker facility. 

9. To treat the process waste water generating from the unit, ETP of
capacity 20 KLD comprising of physiochemical and tertiary 

treatment i.e pressure sand and activated carbon filter is provided 

by the unit. 

10. The unit is in agreement with Common Effluent Treatment Plant

(CETP), Kala Amb established by Kala Amb infrastructure 

development Company, Ogli, Kala Amb, Tehsil Nahan, Distt. 
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Sirmaur, H.P. The unit is disposing of primary treated waste water 
from ETP to CETP Kala Amb for further treatment and final 

disposal. 

 

11. The sewage generating from manpower is disposed of through 
septic tank provided by the unit. 

 

12. Latest sample of final outlet of Effluent Treatment Plant was 
collected on 02.09.2024. The analysis results vide Report No: 

48304/W-13997 dated 13.09.2024 indicates parameters within 

limits. Copy of same is already attached as Annexure-5.2 
 

 HPSPCB has imposed Environmental Compensation on polluter pays principle amounting to INR 

43,68,750/- (Rupees Forty Lakhs Sixty Eight Thousand, Seven Hundred and Fifty Rupees) M/s 

Symbiosis Pharmaceuticals Pvt. Ltd, Suketi road Kala Amb for violating the provisions of Water 

(Prevention and Control of Pollution), Act, 1974, as 06 continuous samples from the fainl outlet did 

not met the discharge standards. The copy of office order is attached herewith as Annexure-5.3 

 

 The directions have been issued to the unit vide letter No. PCB/RO Paonta/EE/Symbiosis Pharma Pvt 

Ltd/2024-1224 dated 20.07.2024, letter No.PCB/RO Paonta/Symbiosis Pharma/12892/2024-1493-94 

dated 27.08.2024 and letter No.PCB/RO Paonta/Symbiosis Pharmaceuticals Pvt. Ltd/2024-1758-59 

dated 06.09.2024 to deposit the environmental compensation. However, the unit has not deposited 

Environmental compensation amount till date. Copy of letter is attached herewith as Annexure-5.4 

 

 Further, it is also submitted that, the unit has been applying for renewal of consent to operate time and 

again and it has been informed to the unit through online observations, that non consented products 

are now being added in the online application. The same were also verified during the inspections and 

accordingly directions have been issued to the unit vide letter No.PCB/RO Paonta/Symbiosis 

Pharma/12892/2024-1493-94 dated 27.08.2024. Copy already attached as Annexure-5.4 

 

 

 

6. M/s Accura Care Pharmaceuticals (P) Ltd. Village Moginand, Kala-Amb, Distt. Sirmaur, 

Himachal Pradesh:  

The unit is located at Village Moginand, Kala-Amb, Tehsil Nahan, Distt. Sirmaur, H.P. The details of the 

unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Accura Care Pharmaceuticals (P) Ltd. Village Moginand, Kala-

Amb, Distt. Sirmaur, Himachal Pradesh: 173030  

GPS Location : 30.51799, 77.22958 

Name of the Contact 

person with Mobile and 

Email ID 

: 
Sh. Varun Sabharwal- (Plant Head)  

email: sabharwal24@gmail.com 

2 Date of commissioning of 

the Unit 
: 2007 

18

2245



19 
 

3 Type of Industrial Sector : 
Pharmaceutical formulation and for R & D purpose (For sustained 
release/ extended release of drugs and not for commercial purpose) 

4 Status of Operation : In Operation   :Yes, the unit is operational 

5 

Product –wise Raw 

Material  Consumption in 

TPA as per submission of 

unit 

: 
1. Ceftrixone Sodium- 20000Kg/Year 
2. Piperacillin &Tazobactum - 20000 K.G./Year 

6 

Product –wise 

Manufacturing Capacity 

in TPA  

 

: 

1. Tablets- 180000000 Number/Year  

2. Capsules- 70000000 Number/Year  
3. Ointment- 150000 Number/Year  

4. Liquid Syrup- 900000 Liter/Year  

7 
Status  of  validity of Consents and Authorization: 

 

8 
Consent under Water Act, 

1974 
: Renewal of consent to operate granted to the unit on 27.07.2024 is valid 

till 31.03.2027. Copy is attached herewith as Annexure—6.1 

 9 
Consent under Air Act, 

1981  
: 

10 

Authorization issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 

Authorization under Hazardous and Other Waste (M&TM) Rules, 2016 

as amended issued on 31.07.2024 is valid till 31.03.2027. Copy is 

attached herewith as Annexure—6.2 

 

 

11 Sources  of Water Intake  : Water tanker is provided as source of water. 

12 
Water Consumption (in 

Kilo Liters per Day) 

 
: 5 KLD 

13 
Waste Water Generation 

(in Kilo Liters per Day ) 
: 4 KLD 

14 
Details of  Waste Water 

Treatment Facilities  
: 

 The unit has provided ETP of capacity 10 KLD to treat the process 
waste water generating from the unit. 

 

 Sewage generating from the unit is disposed of through septic tank. 

15 
Installed Capacity in 

KLD 
: ETP- 10 KLD 

16 

Mode of treated and 
untreated effluent discharge 

disposal as observed during 

visit 
 

: 

 The waste water after primary treatment is disposed of through 
CETP Kala Amb at Kala Amb. 

 

 The unit is having agreement with CETP Kala Amb for the same. 

 

 Sewage generating from the unit is disposed of through septic tank. 

17 

Analysis results of the 

actual sample collected 

from ETP cum STP 

outlet/Stack during the 
visit. 

: 

Sample Analysis Results of Effluent/Emission: 

ETP  

 Latest sample of Effluent Treatment Plant was 

collected on 03.10.2024. The analysis results vide 

Report No: 72187/W-14677 dated 25.10.2024 indicates 

parameter is within prescribed limit. Copy of same is 

attached herewith as Annexure-6.3 

 

18 Main observations made : 1. The unit is in the name & style of M/s Accura Care Pharmaceuticals 
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during the visit (mainly 
covering the aspects such as 

commissioning date of the 

unit, raw material used, 

products manufactured with 
quantities, validity of 

consents, authorization, 

main raw materials used, 
manufacturing capacity 

with present production 

details, sources of raw 

water consumption, waste 
water generation ( domestic 

and industrial ), work zone 

area conditions, ETP 
condition, ETP Sludge 

generation quantity, ETP 

Sludge storage condition, 
mode of ETP sludge 

treatment and its final 

disposal,  Compliance to 

the treated effluent 
discharge norms as per 

analysis results of the 

samples collected during 
the visit, mode of disposal 

of treated effluent, 

housekeeping condition,  
and any other relevant 

issues). 

 

 
 

 

(P) Ltd. Village Moginand, Kala-Amb, Distt. Sirmaur, Himachal 
Pradesh: 173030 

 

2. The HP OCMMS IDs of the units is 13526. 

 
3. The unit has been kept under the Red Large Category and classified 

under the type- Pharmaceutical formulation and for R & D purpose 

(For sustained release/ extended release of drugs and not for 
commercial purpose) as defined by the Central Pollution Control 

Board. 

 

4. The unit is engaged in manufacturing of 1. Tablets-
180000000Number/Year, 2. Capsules- 70000000 Number/Year, 

3. Ointment- 150000 Number/Year, 4. Liquid Syrup- 

900000 Liter/Year 
 

5. Renewal of consent to operate granted to the unit on 27.07.2024 is 

valid till 31.03.2027. Copy is attached herewith as Annexure--. 
 

6. Authorization under Hazardous and Other Waste (M&TM) Rules, 

2016 as amended issued on 31.07.2024 is valid till 31.03.2027. 

Copy is already attached asAnnexure—6.2 
 

7. To meet the daily water requirement for process and domestic needs, 

the unit has provided Water tanker facility. 
 

8. To treat the process waste water generating from the unit, ETP of 

capacity10 KLD comprising of physiochemical and tertiary 
treatment i.e pressure sand and activated carbon filter is provided 

by the unit. 

 

9. The unit is in agreement with Common Effluent Treatment Plant 
(CETP), Kala Amb established by Kala Amb infrastructure 

development Company, Ogli, Kala Amb, Tehsil Nahan, Distt. 

Sirmaur, H.P. The unit is disposing of primary treated waste water 
from ETP to CETP Kala Amb for further treatment and final 

disposal. 

 

10. The sewage generating from manpower is disposed of through 
septic tank provided by the unit. 

 

11. Latest sample of Effluent Treatment Plant was collected on 
03.10.2024. The analysis results vide Report No: 52759/W-14222 

dated 25.09.2024 indicates parameter is within prescribed limit. 

Copy of same is attached herewith as Annexure-6.3 
. 

 

 Power disconnection orders were issued by HPSPCB vide letter no. 3827-3- dated 09.07.2024 against the unit 

for violation of provisions of Water (Prevention and Control of Pollution), Act, 1974 and further directed to 
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submit the compliance w.r.t to the direction issued. Copy of office order is attached herewith as Annexure-

6.4 

 The unit submitted compliance report to the directions issued. Copy is attached herewith Annexure-6.5 After

the verification of compliance made, power of the unit was accordingly restored by HPSPCB vide office letter

No 5010-15 dated 01.08.2024. Copy of office order is attached herewith as Annexure-6.6.

7. M/s Sai Tech Medicare PvtLtd. VillageKheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP):

The unit is located at Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP). The details of the 

unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Sai Tech Medicare Pvt Ltd. Village Kheri, Tirlokpur Road, Kala 

Amb, Distt. Sirmaur (HP):173030  

GPS Location : 30.52876, 77.19416 

Name of the Contact 

person with Mobile and 

Email ID 

: 
Sh. Jagbir Singh - (Occupier) 

email: info@symbiosispharma.in 

2 Date of commissioning of 

the Unit 
: 2008 

3 Type of Industrial Sector : 
Pharmaceutical formulation and for R & D purpose (For sustained 

release/ extended release of drugs and not for commercial purpose) 

4 Status of Operation : In Operation   :Yes, the unit is operational 

5 

Product –wise Raw 

Material  Consumption in 

TPA as per submission of 

unit 

: 

1. Meropenem - 2000Kg/Year
2. Piperacillin &Tazobactum - 20000 K.G./Year

3. Pantoparazole Sodium- 1100 Kg/Year

4. Tazobactum Sodium- 350 Kg/Year
5. Sulbactum Sodium- 5200 Kg/Year

6. Ceftrixone Sodium- 20000 Kg/Year

6 
Product –wise

Manufacturing Capacity 

in TPA  

: 

1. Tablets- 120000000 Number/Year

2. Capsules- 30000000 Number/Year
3. Injection - 6000000 Number/Year

4. Oral Liquid –500000 Number/Year

5. Dry Syrup- 4000000 Number/Year

7 Status  of  validity of Consents and Authorization : 

8 
Consent under Water Act, 

1974 
: 

Renewal of consent to operate granted to the unit on 27.07.2024 is valid 

till 31.03.2025. Copy is attached herewith as Annexure—7.1 
9 

Consent under Air Act, 

1981 
: 

10 

Authorization issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 

Authorization under Hazardous and Other Waste (M&TM) Rules, 2016 

as amended was valid till 31.03.2023.  

The unit has further applied for Renewal of authorization vide 

application no. 14056758 is under process. 
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11 Sources  of Water Intake  : Borewell is provided as source of water. 

12 
Water Consumption (in 

Kilo Liters per Day) 
: 12.5 KLD 

13 
Waste Water Generation 

(in Kilo Liters per Day ) 
: 11 KLD 

14 
Details of  Waste Water 

Treatment Facilities  
: 

 The unit has provided ETPof capacity 20 KLD to treat the process 

waste water generating from the unit. 
 

 The unit has also provided STP of capacity 5 KLD to treat the 

sewage generating from manpower. 

15 
Installed Capacity in 

KLD 
: ETP- 20 KLD& STP- 5 KLD 

16 

Mode of treated and 

untreated effluent discharge 
disposal as observed during 

visit 

 

: 

 The waste water after primary treatment is disposed of through 
CETP Kala Amb at Kala Amb. 

 

 The unit is having agreement with CETP Kala Amb for the same. 

 

 Treated waste water from STP is reused within unit for gardening 
activities. 

17 

Analysis results of the 

actual sample collected 

from ETP cum STP 

outlet/Stack during the 
visit. 

: 

Sample Analysis Results of Effluent/Emission: 

 

ETP  

 Latest sample of Effluent Treatment Plant was collected on 

28.08.2024. The analysis results videReport No: 89570/W-

13977dated 12.09.2024 indicates parameter meeting the 

prescribed limit for inlet standards for CETP Kala Amb the 

prescribed limit.  

 

 Latest sample of Sewage Treatment Plant was collected on 

28.08.2024. The analysis results vide Report No: 63007/W-

13979dated 12.09.2024 indicates parameter within limits. 

 

  Copy of samples analysis is attached herewith as Annexure-7.2 

 

18 

Main observations made 

during the visit (mainly 

covering the aspects such as 

commissioning date of the 
unit, raw material used, 

products manufactured with 

quantities, validity of 
consents, authorization, 

main raw materials used, 

manufacturing capacity 
with present production 

details, sources of raw 

water consumption, waste 

water generation ( domestic 

: 

1. The unit is in the name & style of M/s Sai Tech Medicare Pvt Ltd. 

Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur 

(HP):173030. 

 
2. The HP OCMMS IDs of the units is 10464. 

 

3. The unit has been kept under the Orange-Medium Category and 
classified under the type- Pharmaceutical formulation and for R & 

D purpose (For sustained release/ extended release of drugs and not 

for commercial purpose) as defined by the Central Pollution 
Control Board. 

 

4. The unit is engaged in manufacturing of  

1. Tablets- 120000000 Number/Year,  

22
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and industrial ), work zone 
area conditions, ETP 

condition, ETP Sludge 

generation quantity, ETP 

Sludge storage condition, 
mode of ETP sludge 

treatment and its final 

disposal,  Compliance to 
the treated effluent 

discharge norms as per 

analysis results of the 

samples collected during 
the visit, mode of disposal 

of treated effluent, 

housekeeping condition,  
and any other relevant 

issues). 

 
 

 

 

2. Capsules- 30000000 Number/Year,  
3. Injection6000000 Number/Year,  

4. Oral Liquid – 500000 Number/Year and  

5. Dry Syrup- 4000000 Number/Year 

 
5. Renewal of consent to operate granted to the unit on 27.07.2024 is 

valid till 31.03.2025. Copy is already attached herewith as 

Annexure-7.1. 
 

6. Authorization under Hazardous and Other Waste (M&TM) Rules, 

2016 as amended was valid till 31.03.2023. The unit has further 

applied for Renewal of authorization vide application no. 14056758 
is under process. 

 

7. To meet the daily water requirement for process and domestic needs, 
the unit has provided Borewell. 

 

8. To treat the process waste water generating from the unit, ETP of 
capacity 20 KLD comprising of physiochemical and tertiary 

treatment i.e pressure sand and activated carbon filter and to treat 

sewage STP of capacity 5 KLD is provided by the unit. 

 
9. The unit is in agreement with Common Effluent Treatment Plant 

(CETP), Kala Amb established by Kala Amb infrastructure 

development Company, Ogli, Kala Amb, Tehsil Nahan, Distt. 
Sirmaur, H.P. The unit is disposing of primary treated waste water 

from ETP to CETP Kala Amb for further treatment and final 

disposal. 
 

 

10. Latest sample of Effluent Treatment Plant was collected on 

28.08.2024. The analysis results vide Report No: 89570/W-13977 
dated 12.09.2024 indicates parameter meeting the prescribed limit 

for inlet standards for CETP Kala Amb the prescribed limit. Copy of 

same is attached herewith as Annexure-7.2 
 

11. Latest sample of Sewage Treatment Plant was collected on 

28.08.2024. The analysis results vide Report No: 63007/W-13979 

dated 12.09.2024 indicates parameter within limits. Copy of same is 
attached herewith as Annexure-7.2 

 

 Power disconnection orders were issued by HPSPCB vide letter no.3976-79 dated 15.07.2024 against the 

unit for violation of provisions of Water (Prevention and Control of Pollution), Act, 1974 and further 

directed to submit the compliance w.r.t to the direction issued. Copy of office order is attached herewith 

as Annexure-7.3. 

 

 The unit submitted compliance report to the directions issued vide letter no. Nil dated 19.07.2024. Copy 

is attached herewith. Annexure-7.4. After the verification of compliance made, power of the unit was 
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accordingly restored by HPSPCB vide office letter No. 5004-09 dated 01.08.2024. Copy of office order is 

attached herewith asAnnexure-7.5. 

8. M/s Kala Amb Infrastructure Development Company, Village Ogli, Kala Amb, Tehsil Nahan

Distt.Sirmaur (HP):

To treat the waste water generating from industrial unit in Kala Amb, Common Effluent treatment Plant 

of total capacity 5 MLD has been proposed for Kala Amb area. The project is proposed to be completed 

in two phase. In first phase CETP of capacity 2.5 MLD have been installed and is operational as on date 

to treat the primary treated waste water (as per inlet standards notified by HPSPCB for CETP Kala Amb) 

from pharmaceutical industries. The unit is located at Village Kheri, Tirlokpur Road, Kala Amb, 

Distt.Sirmaur (HP). CETP is being operated by M/s Kala Amb Infrastructure Development Company, 

Village Ogli, Kala Amb, Tehsil Nahan Distt. Sirmaur (HP):173030 The details of the unit is as below: 

1. 

Name &Complete 

Address of the Industry 
: 

M/s Kala Amb Infrastructure Development Company (KAIDC). 

Village Ogli, Kala Amb,Tehsil Nahan Distt. Sirmaur (HP):173030  

GPS Location : 30.49994 N, 77.21780 E 

Name of the Contact 

person with Mobile and 

Email ID 

: 
Sh. Chander Shekhar Pushkarna- (Director)- 94166180551 

email: kaidc2020@yahoo.com 

2 Date of commissioning of 

the Unit 
: 2022 

3 Type of Industrial Sector : Common treatment and disposal facilities-CETP 

4 Status of Operation : In Operation   :Yes, the unit is operational 

5 

Product –wise Raw 

Material  Consumption in 

TPA as per submission of 

unit 

: --- 

6 
Product –wise

Manufacturing Capacity 

in TPA  

: 
CETP CUM STP(Phase 1)- 2.5 MLD (Sewage (1.70 MLD) + Industrial 
waste water (0.65 MLD) 

7 Status  of  validity of Consents and Authorization 

8 
Consent under Water Act, 

1974 
: 

Renewal of consent to operate granted to the unit on 21.09.2023 was 

valid till 31.03.2024. Copy is attached herewith as Annexure- 8.1. 

Further renewal of consent vide application no. 13291952 is under 

process. 9 
Consent under Air Act, 

1981 
: 

10 

Authorization issued 

under Hazardous and 

Other Waste (M&TM) 

Rules, 2016 as amended. 

: 
The unit has applied for authorization under HOWM, Rules, 2016 vide 
application no. 13973976, same is under process. 

14 
Details of  Waste Water 

Treatment Facilities 
: 

The CETP cum STP is based upon physio-chemical with MBBR 

technology and is comprises of primary treatment (Receiving Chamber, 
Coarse Screen, Grit Removal Unit, Equalization), secondary treatment 

(MBBR, Secondary Clarifier, Chlorine Contact Tank, Chlorination 

System) and tertiary treatment (Filter Feed Tank, Activated Carbon 
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Filter, Multi grade filter) 

15 
Installed Capacity in 

KLD 
: 

CETP CUM STP(Phase 1)- 2.5 MLD (Sewage (1.70 MLD) + Industrial 
waste water (0.65 MLD) 

 

16 

Mode of treated and 

untreated effluent discharge 

disposal as observed during 

visit. 

: 

 The waste water after treatment is disposed of in river Markanda. 

 

 The unit has installed CCTV camera, Real time online continuous 
effluent monitoring system at final outlet 

 

17 

Analysis results of the 

actual sample collected 

from ETP cum STP 

outlet/Stack during the 
visit. 

: 

Sample Analysis Results of Effluent/Emission: 

CETP  

 Latest sample of final outlet of CETP was collected on 

10.09.2024. The analysis results vide Report No: 

13572823/W-14302dated 01.10.2024 indicates parameter 

meeting the prescribed limit for CETP Kala Amb the 

prescribed limit. Copy of sample analysis is attached 

herewith as Annexure-8.2 

 

 It is further submitted that, in addition to the aforementioned industrial units, HPSPCB is regularly 

carrying out the inspection/sampling of industrial unit to check the compliance to the environmental 

norms.  

 

 For the period August 2024 to November 2024, total 67Nos samples of industrial units have been 

collected. Out of these samples, 41 nos samples were found meeting the prescribed standards as per 

type of industry, 21 nos sample analysis results are awaited and 05 nos samples were found exceeding 

the prescribed limits. Directions have been issued to these unit to upgrade the treatment facility to meet 

prescribed standards as applicable. Resampling of the units have been carried out. 

 

 Pharmaceutical units in Kala Amb are connected to CETP Kala Amb and disposing of their primary 

treated waste water to CETP Kala Amb. 

 

 HPSPCB has also notified inlet standards for CETP Kala Amb to all industrial units. No industrial unit 

is consented to discharge waste water outside the unit. No unauthorized discharge is observed during 

inspection of industrial units in Kala Amb. 

 

 The industrial units which are not connected to CETP Kala Amb are using treated waste water in 

cooling towers, gardening activities, floor washing, toiler flushing and evaporation through 

evaporators. 

 

2.8.1 Water Quality Monitoring of River Markanda Starting from Khajurna bridge on Suketi 

Road, HP until the point of confluence into River Ghaggar in Haryana: 

2.8.1.1. Key Observations of Water Quality Monitoring of River Markanda: 
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On the basis of results of effluent parameters analyzed (especially BOD &Faecal Coliform) of various 

strategic locations of River Markanda as given above in Table-A and keeping in view of the availability of 

flow in the River, following are some important locations in the River which are observed with poor/ 

deteriorated quality of water: 

i. River Markanda downstream after merging of SalaniKhadd, HP (at Sr. no. 3) 

ii. River Markanda downstream after merging of Rampur Jattan drain near Radha Swami Satsang

Bhawan, Kala Amb, HP (at Sr. no. 5)

iii. River Markanda upstream before merging of drain near M/s Vashisth Chemicals at Kala Amb,

HP (at Sr. no. 6)

Action Taken and Current Status: 

HPSPCB is regularly/continuously carrying out the monitoring of river Markanda along with the 

tributaries/rivulets/drains merging with river Markanda at various location in Kala Amb on monthly basis. 

The monthly river monitoring results of River Markanda from its origin (i.e before entering to Kala Amb) 

till the boundary of Haryana (enter Haryana) for the period Jan-2024 till September-2024 carried out by 

different officials of State Board on monthly basis is tabulated below – 

Sampling 

Location. 

Month 

and 

Year 

Value of Sampling Parameters (in mg/L except pH) 

River 

Markanda at 

Shambhuwal

a,distt. 

Sirmour 

DO pH TDS COD BOD Total Coliform 

(MPN) 

Fecal Coliform 

(MPN) 

Jan-24 8.0 7.91 214.0 5.0 1.5 280.0 110.0 

Feb-24 8.0 7.32 254.0 5.0 1.5 220.0 70.0 

Mar-24 8.1 7.63 270.0 5.0 1.2 170.0 40.0 

Apr-24 8.5 8.01 230.0 5.0 1.1 170.0 47.0 

May-24 8.4 6.84 276.0 5.0 1.3 280.0 33.0 

Jun-24 8.0 7.85 520.0 5.0 1.1 220.0 40.0 

Jul-24 8.2 8.01 238.0 5.0 1.0 220.0 21.0 

Aug-24 8.2 7.58 256.0 5.0 1.0 170.0 26.0 

Sep-24 8.5 8.17 288.0 5.0 1.0 170.0 39.0 

Sampling 

Location. 

Month 

&Year 

Value of Sampling Parameters (in mg/L except pH) 

DO pH TDS COD BOD Total Coliform 

(MPN) 

Fecal Coliform 

(MPN) 

River 

Markanda 

After 

confluence 

with 

Salanikhad 

at Moginand 

Kala Amb. 

Jan-24 8.3 7.75 250.0 5.0 1.6 170.0 40.0 

Feb-24 8.0 8.02 280.0 5.0 1.8 280.0 94.0 

Mar-24 8.1 8.15 290.0 5.0 1.3 220.0 49.0 

Apr-24 8.1 8.39 260.0 5.0 2.0 350.0 170.0 

May-24 8.2 8.29 168.0 5.0 1.8 220.0 46.0 

Jun-24 7.0 7.84 560.0 5.0 1.4 280.0 70.0 

Jul-24 7.4 8.17 350.0 5.0 1.6 540.0 130.0 

Aug-24 8.0 7.88 294.0 5.0 1.1 130.0 21.0 

Sep-24 8.2 8.01 254.0 5.0 1.4 130.0 22.0 

Sampling 

Location. 

Month 

& Year 

Value of Sampling Parameters (in mg/L except pH) 

DO pH TDS COD BOD Total Coliform 

(MPN) 

Fecal Coliform 

(MPN) 

River 

Markanda 

Jan-24 8.1 8.11 268.0 5.6 2.0 540.0 94.0 

Feb-24 8.1 7.89 306.0 5.2 2.0 350.0 47.0 
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After 

confluence of 

Rampur 

Jattan 

Moginand 

Nallah 
 

Mar-24 7.8 8.06 320.0 5.0 1.7 540.0 130.0 

Apr-24 7.0 8.32 187.0 6.0 2.6 920.0 220.0 

May-24 7.8 7.25 264.0 8.4 2.8 1600.0 280.0 

Jun-24 7.8 7.89 352.0 14.8 2.4 540.0 94.0 

Jul-24 7.3 8.06 274.0 5.2 1.9 1600.0 220.0 

Aug-24 7.8 8.16 280.0 5.0 1.7 280.0 70.0 

Sep-24 7.5 7.46 400.0 5.2 1.9 920.0 170.0 

 

Sampling 

Location 

Month 

& Year 

Value of Sampling Parameters (in mg/L except pH) 

DO pH TDS COD BOD Total Coliform 

(MPN) 

Fecal Coliform 

(MPN) 

River 

Markanda 

u/s Kala 

Amb 

Jan-24 8.2 8.13 248.0 5.0 1.8 280.0 46.0 

Feb-24 8.0 8.34 308.0 5.0 1.8 280.0 49.0 

Mar-24 7.9 8.20 270.0 5.0 1.7 350.0 92.0 

Apr-24 7.3 8.45 168.0 5.0 2.5 540.0 130.0 

May-24 7.7 8.31 216.0 5.0 1.5 350.0 70.0 

Jun-24 7.7 7.85 568.0 5.0 1.8 350.0 94.0 

Jul-24 7.2 8.10 302.0 5.0 1.5 350.0 70.0 

Aug-24 7.9 8.14 278.0 5.0 1.2 170.0 32.0 

Sep-24 7.4 7.71 402.0 5.2 1.5 350.0 140.0 

 

Sampling 

Location 

Month 

& Year 

Value of Sampling Parameters (in mg/L except pH) 

DO pH TDS COD BOD Total Coliform 

(MPN) 

Fecal Coliform 

(MPN) 

River 

Markanda 

D/s Kala 

Amb 

boundry of 

Haryana 

Jan-24 8.1 7.75 236.0 5.0 2.0 350.0 110.0 

Feb-24 7.8 8.32 306.0 5.0 2.0 350.0 94.0 

Mar-24 7.8 8.15 280.0 5.0 1.8 350.0 140.0 

Apr-24 7.4 8.49 200.0 5.2 2.7 540.0 140.0 

May-24 7.5 8.38 234.0 5.0 1.8 540.0 170.0 

Jun-24 7.8 7.63 564.0 5.2 1.9 540.0 110.0 

Jul-24 7.2 8.39 324.0 5.0 1.7 540.0 94.0 

Aug-24 7.8 8.11 290.0 5.0 1.4 220.0 33.0 

Sep-24 7.4 8.02 404.0 6.0 1.6 540.0 170.0 

 

From the perusal of river monitoring results, it is observed that, river Markanda in Kala Amb area is 

generally ranging between Class B( Outdoor Bathing)  and Class C (Drinking Water source after 

conventions treatment and disinfection) as per designated best use criteria (CPCB).The variation of 

BOD for various sampling locations from the origin of the river i.eShambuwala till exit point of Haryana 

is represented graphically as below: 
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Fig. 1: Variation of  BOD at various sampling location of river Markanda in year 2024 

 
Fig. 2: Line diagram of variation of BODat various sampling locations of river Markanda in year 2024 
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Following observations can be made from the variation of BOD at various monitoring location in Kala 

Amb 

 The BOD level throughout the monitoring stretch i.e from entering Kala Amb to the point 

entering Haryana is below 3 mg/l with maximum value observed was 2.8 mg/l 

 

 River Markanda has also been upgraded by CPCB from Class-II (i.e 1. Monitoring locations 

having BOD between 20-30 mg/l.  and 2. All monitoring locations exceeding BOD 

concentration 6 mg/l on all occasions) to priority Class-V (i.e. 1. Monitoring locations having 

BOD between 3-6 mg/l and2. The locations exceeding desired water quality of 3mg/l BOD) 

which is also indicating continuous improvement in the water quality of river Markanda. 

The comparison of variation of Biochemical oxygen demand at Shambuwala (before entering to Kala 

Amb) and exit point of Kala Amb  (boundary with Haryana) is show graphically as below: 

 

Fig. 3: Comparison of BOD values of river Markanda at entry and exit point Kala Amb (H.P). 

 

Fig. 4:  Line Diagram showing comparison of BOD values of river Markanda at entry and exit point Kala 

Amb (H.P). 

 Fig 3 and Fig 4 shows comparison of BOD level between Entry point river Markanda at Kala 

Amb and exit point of  river Markanda at Kala Amb (entering to state of Haryana) 
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 There is very less variation in the BOD level of water quality in Kala Amb from 

entry to exit point with maximum value observed in the year 2024 is 2.7 mg/l at exit 

point of Kala Amb, after which river Markanda enter in State of Haryana. 

 

2.8.2. Water Quality Monitoring of various drains and other tributaries of River Markanda:  

Joint committee has also monitored the water quality of drains and other tributaries of river Markanda at 

Kala Amb. Following observations were made by the joint committee. 

On the basis of results of effluent parameters analyzed of various Drains as given above in TableB and 

keeping in view of the quantum of effluent flowing in these drains/ Tributaries Rivers, following are the 

discharge points which are observed as Major Sources of Water pollution contributing into River 

Markanda in terms of BOD and COD concentration.  

 

i. Jattanwalla Nallah (at Sr. no. 1, 9, 10)  

ii. Drain near M/s Vashisth Chemicals, Kala Amb, HP (at Sr. no. 4)  

iii. Rampur Jattan Drain, HP (at Sr. no. 5)  

iv. Salanikhadd Rivulet, HP (at Sr. no. 6) 

 

Current Status Report: 

HPSPCB is regularly monitoring the water quality of 03 nos drains/rivulets/stream as monitored 

by the joint committeein Kala Amb. The monthly monitoring results of these drains/rivulets for the year 

2024 is tabulated below: 

 

Monthly River Monitoring Results of Tributries/drain/Streams to River Monitoring in Kala Amb 

Sample description Month 

and 

Year 

Value of Sampling Parameters (in mg/L except pH 

DO pH TDS COD BOD Total 

Coliform 

(MPN) 

Fecal 

Coliform 

(MPN) 

Salani Khad Near Bridge 

NH-7 Moginand Kala 

Amb 

 

Jan-24 8.0 7.99 222.0 5.0 1.9 280.0 110.0 

Feb-24 7.9 7.83 222.0 5.0 2.0 540.0 140.0 

Mar-24 7.9 7.97 304.0 5.0 1.6 350.0 70.0 

Apr-24 6.8 8.52 270.0 12.0 3.6 540.0 220.0 

May-24 6.9 8.24 356.0 8.0 2.1 540.0 170.0 

Jun-24 Source dry 

Jul-24 6.3 8.33 270.0 12.0 3.6 840.0 220.0 

Aug-24 7.4 7.89 264.0 8.0 1.5 350.0 130.0 

Sep-24 7.6 7.80 268.0 5.6 1.8 280.0 49.0 

 

Sample description Month 

and 

Year 

Value of Sampling Parameters (in mg/L except pH 

DO pH TDS COD BOD Total 

Coliform 

(MPN) 

Fecal 

Coliform 

(MPN) 

Rampur Jattan Moginand Jan-24 6.1 7.57 492.0 20.0 2.8 920.0 280.0 
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Variation of BOD level in the various drains/tributaries namely, Salani Khad, Rampur Jattan Nallah, 

Roon Nallah and Jattan Nallah for the monitoring period January 2024 to September 2024 havebeen 

shown in Fig. 5& 6, Fig. 7& 8, Fig. 9& 10 and Fig. 11& 12. respectively. 

Nallah Before conf. to 

River Markanda Near 

Radha Swami 

SatsangBhawan 

Feb-24 5.5 7.25 408.0 16.0 2.7 1620.0 280.0 

Mar-24 5.0 7.57 640.0 64.0 5.8 108000.0 33000.0 

Apr-24 4.3 7.30 650.0 64.0 7.2 135000.0 42500.0 

May-24 4.2 8.32 384.0 76.0 10.0 276000.0 33000.0 

Jun-24 4.0 7.54 930.0 28.0 5.6 54000.0 1620.0 

Jul-24 4.0 7.89 484.0 44.0 6.5 46000.0 5500.0 

Aug-24 4.0 7.95 534.0 24.0 4.2 1750.0 350.0 

Sep-24 4.0 7.62 290.0 20.0 3.6 16200.0 960.0 

 

Sample description Month 

and 

Year 

Value of Sampling Parameters (in mg/L except pH 

DO pH TDS COD BOD Total 

Coliform 

(MPN) 

Fecal 

Coliform 

(MPN) 

Roon Nallah Near 

MeerpurKotlaGurudwara, 

Kala Amb 

Jan-24 7.9 7.95 222.0 5.0 1.6 280.0 70.0 

Feb-24 7.9 7.63 314.0 5.0 1.2 170.0 33.0 

Mar-24 7.9 7.28 420.0 5.0 1.4 220.0 33.0 

Apr-24 7.1 8.55 286.0 16.0 3.8 350.0 94.0 

May-24 7.3 8.36 254.0 5.6 2.4 540.0 110.0 

Jun-24 Source Dry 

Jul-24 

Aug-24 7.9 8.19 216.0 5.0 1.2 170.0 27.0 

Sep-24 7.2 7.47 380.0 5.2 1.2 280.0 47.0 

         

Sample description 
Month 

and 

Year 

Value of Sampling Parameters (in mg/L except pH 

DO pH TDS COD BOD 

Total 

Coliform 

(MPN) 

Fecal 

Coliform 

(MPN) 

Sample of Jattan Nallah Jan-24 1.0 7.92 1180.0 76.0 12.5 162000.0 51000.0 

Feb-24 0.5 7.45 1510.0 56.0 7.5 184000.0 34000.0 

Mar-24 1.0 7.22 2500.0 56.0 6.6 92000.0 14000.0 

Apr-24 0.6 7.28 1540.0 112.0 18.0 276000.0 84000.0 

May-24 0.7 8.18 1468.0 144.0 22.0 480000.0 51000.0 

Jun-24 0.8 7.55 2004.0 220.0 35.0 276000.0 92000.0 

Jul-24 0.9 7.69 1172.0 100.0 9.5 184000.0 34000.0 

Aug-24 1.0 7.28 1820 88.0 8.2 92000.0 4700.0 

Sep-24 1.2 7.48 1108 60.0 8.5 54000.0 7000.0 
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Fig. 5: Variation of BOD level of Salani Khad at Kala Amb (H.P). 

 

Fig. 6: Line diagram of variation of BOD level of Salani Khad at Kala Amb (H.P). 

 

 Salani Khad at Kala Amb is generally a non-perennial source of water with low discharge. The 

water stream further meet river Markanda at Moginand, Kala Amb. The water body is generally 

dry in summer and have low discharge during rest of the year. 

 

 HPSCPB is monitoring the water quality of Salani Khad on monthly basis. In the 

year 2024 maximum BOD level of the tributary observed is 3.6 mg/l in July 2024. 

The increase BOD level is due to the monsoon period and merging of surface runoff 

of nearby catchment area. The BOD level in August 2024 and September 2024 was 

measured as 1.5 mg/l  and1.8 mg/l respectively. 
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Fig. 7: Variation of BOD level of Rampur Jattan Nallah at Kala Amb (H.P). 

 

Fig. 8: Line diagram of variation of BOD level of Rampur Jattan Nallah at Kala Amb (H.P). 

 

 Rampur Jattan drain is generally carrying wastewater from domestic activities of households and 

ultimately leading to river Markanda d/s Moginand, Kala Amb. The drain carries very less 

discharge.This drain is regularly being monitored by HPSPCB and maximum BOD of the drain 

observed in year 2024 was 10 mg/l. 

 

 HPSPCB is regularly inspecting the industrial units along the catchment of the drain to check 

unauthorized discharge of wastewater. For the period August 2024-October 2024, no unit was 

observed discharging wastewater outside the unit. BOD level of the drain for August & 

September 2024 was 4.2 mg/l and 3.6 mg/l. 
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 In order to cater the domestic waste of Moginand, Rampur Jattan, Mainthapal and Ogli area of 

Kala Amb, Jal Shakti Vibhag, Nahan has already installed STP of capacity 1.7 MLD at Kala Amb 

and to caterdomestic waste water of Johron, Khairi and Trilokpur area of Kala Amb  01 Nos STP 

of capacity 1.5 MLD have been installed. Household connection is under process. 

Status of Household connection to STPs 

 As per status report submitted by Block DevelopmentOfficer, Nahan, for STP Kala Amb total 

1073 nos household connections are required to be provided. Applications from 65 nos 

households have been received and 1008 nos household connection are pending to be connected 

to sewerage line of STP Kala Amb. Similarly, for STP Trilokpur, total 619 nos household 

connections are required to be provided. Applications from 39 nos households have been received 

and 580 nos household connection are pending to be connected to sewerage line of STP 

Trilokpur. Copy of status report is attached herewith as Annexure-E. 

Status of sewerage line for STPs 

 As per latest status report submitted by Jal Shakti Vibhag, Nahan through email dated 

22.10.2024. The sewerage pipe line of STP Kala Amb and STP Trilokpur was damaged due to 

excessive rainfall in the area and further repair work of same is under process. The work is 

expected to be completed by December 2024. Copy of status report is attached herewith as 

Annexure-F. 

 

 After, STP Kala Amb is operational, the issue of discharge in the aforementioned drain will be 

resolved to a large extent. 

 

Fig. 9: Variation of BOD level of Roon Nallah  at Kala Amb (H.P). 
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Fig. 10: Line diagram of variation of BOD level of Roon Nallah  at Kala Amb (H.P). 

 

 Roon Nallah at Kala Amb is also a non-perennial source of water. The water stream merge with 

river Markanda d/s Kala Amb in Haryana State. 

 

 HPSPCB is monitoring the water quality of tributary in Kala Amb on monthly basis. 

 

 The BOD level of water stream is generally less than 3 mg/l throughout the year. As per 

monitoring report of September, 2024, BOD level of stream observed was 1.2 mg/l. 

 

Fig. 11: Variation of BOD level of Jattan Nallah  at Kala Amb (H.P). 
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Fig. 12: Line diagram of variation of BOD level of Jattan Nallah  at Kala Amb (H.P). 

Fig. 13: Variation of Fecal Coliforms (FC) level of Jattan Nallah  at Kala Amb (H.P). 

Fig. 14: Line diagram of variation of Fecal Coliforms (FC) level of Jattan Nallah at Kala Amb (H.P). 

 Jattan Nallah drain originating in Kala Amb is carrying domestic waste water of Kala Amb area

of both States Himachal Pradesh and state of Haryana along with waste water of  various

shops/outlets and other commercial  establishments of both the states along the catchment of

drain.
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 HPSPCB is monitoring the water quality of the drain on monthly basis. As per analysis report of 

September 2024, BOD of drain observed was 8.5 mg/l 

 

 The high value of fecal coliform in jattan drain also indicates discharge of sewage in the 

drain.The drain finally merge with river Markanda d/s Kala Amb in State of Haryana. 

 

 In order to cater the domestic waste of Moginand, Rampur Jattan, Mainthapal and Ogli area of 

Kala Amb, Jal Shakti Vibhag, Nahan has already installed STP of capacity 1.7 MLD at Kala Amb 

and to cater domestic waste water of Johron, Khairi and Trilokpur area of Kala Amb.  01 Nos 

STP of capacity 1.5 MLD have been installed. Household connection are under process. Status 

report submitted by BDO Nahan and Jal Shakti Vibhag Nahan are already attached as Annexure 

EandAnnexure Frespectively.  

 

 After, STP Kala Amb is operational; the issue of sewage discharge in the aforementioned drain 

will be resolved to a large extent. 

 

 Action is also required from State of Haryana to manage waste water of Kala Amb part of 

Haryana along the catchment of Jattan Nallah. 

 

3. Compliances Ensured - 

 

1. M/s Ruchira Papers Ltd.: 
 

1. The unit has incorporated additional hazardous waste (HW) streams for reutilization in revised HW 
Authorization, as per the observation by the joint committee. These wastes, previously not covered 

under HW authorization, were not disposed of externally but were being reused within the unit itself. 

2. Latest sample of final outlet of Effluent Treatment Plant was collected on 03.10.2024. The analysis 

results vide Report No: 84278/W-14676 dated 25.10.2024 indicates parameters within limits. 
 

3. The Lime Kiln is being operated and no instance of unauthorized disposal of waste has come to the 

notice of the State Board.   
 

4. The unit is operating with a valid consent of the State Board. 

 

2. M/s Symbiosis Pharmaceuticals Pvt. Ltd.: 
 

1. The case of Renewal of Consent to Operate, CTE Expansion and Renewal cum ammendment of 

HW Authorization has been recommended to HPPCB HQ and is under process. 
 

2. The unit is now connected to the CETP and the latest sample from the primary treated effluent is 

conforming to CETP inlet standards. 
 

3. An Environmental Compensation of ₹43,68,750/- was imposed on the unit for violating provisions 

of the Water Act. However, despite repeated directions, the compensation is still required to be paid 
by the uit. 
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4. The HPPCB has also issued directions to the unit to not to manufacture non consented products till 
a valid consent for the same is acquired by the unit.  

 

  

3. M/s Rich Products and Solutions Pvt. Ltd.: 

 

1. Latest sample of final outlet of Effluent Treatment Plant was collected on 26.10.2024. The 

analysis results indicate parameters within limits.  

 

2. After the visit of the Joint Committee the unit has carried out upgradation in the ETP cum STP to 

MBR (Membrane Bio Reactor) Technology. 

 

3. The unit has also provided a new sludge decanter for better sludge management. 

 

4. The unit has acquired additional piece of adjoining land and part of treted waste water is being re- 

used for gardening purposes.  

 

5. The unit is operating with a valid consent of the State Board. 

 

4. M/s Vashist Chemicals 

1. The unit has provided 02 nos settling tank of capacity 50 KL each to pre-treat the process waste 

water.The waste water after pretreatment is being reused within process by the unit. The lime 

sludge is being sold for reutilization to other ancillary industries.  

 

2. The unit is operating with a valid consent of the State Board.  

 

 

5. M/s Accura Care Pharmaceuticals: 
 
1. Power disconnection orders were issued due to violations under the Water Act. After submission 

by the unit and verification of compliance, the unit’s power supply was restored by the orders of 

the competent authority. 
 

2. Latest sample of Effluent Treatment Plant was collected on 03.10.2024. The analysis results 

indicate parameters within prescribed limits indicates parameter meeting the prescribed limit for 
inlet standards for CETP Kala Amb. 

 

3. The unit is operating with a valid consent of the State Board. 

 
 

6. M/s Sai Tech Medicare Pvt. Ltd.: 
 
1. Power disconnection orders were issued due to violations under the Water Act. After submission 

by the unit and verification of compliance, the unit’s power supply was restored by the orders of 

the competent authority. 
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2. Latest sample of Effluent Treatment Plant was collected on 28.08.2024. The analysis results vide 
Report No: 89570/W-13977 dated 12.09.2024 indicates parameter meeting the prescribed limit for 

inlet standards for CETP Kala Amb.  

 

3. Latest sample of Sewage Treatment Plant was collected on 28.08.2024. The analysis results vide 
Report No: 63007/W-13979 dated 12.09.2024 also indicates parameter within limits. 

 

4. The unit is operating with a valid consent of the State Board. 
 

 

7. CETP Kala Amb and Industrial Compliance: 
 

1. HPSPCB conducted inspections and collected 67 samples from August to November 2024. Among 

these, 41 samples met the prescribed standards, 21 are awaiting analysis results, and 5 exceeded 

permissible limits. Directions have been issued to non-compliant units to upgrade their treatment 
facilities, and resampling is being conducted. 

 

2. Pharmaceutical units connected to CETP Kala Amb dispose of their primary treated wastewater to 
the CETP. The CETP has provided Continuous Effluent Monitoring System at the final outlet. 

 

 

8. Water Quality Monitoring of River Markanda: 
 

The river’s water quality is generally between Class B and Class C based on CPCB criteria. The BOD 

levels of River Markanda starting from entry to Kala Amb till its exit into Haryana are below 03 
mg/L, indicating continuous improvement. The river has been upgraded to CPCB Priority Class-V, 

reflecting better water quality management. 

 
 

9. Water Quality Monitoring of Drains: 

HPSPCB monitors three drains in Kala Amb Area: 

i. Salani Khad: BOD levels peaked at 3.6 mg/L during monsoons but remain under control in 

subsequent months. 

 
ii. Rampur Jattan Drain: Carries domestic wastewater; BOD levels reached 10 mg/L due to minimal 

discharge. Inspections revealed no unauthorized industrial discharge. 

 
iii. Jattanwala Nallah: This drain carries wastewater from domestic and commercial activities across 

Himachal Pradesh and Haryana. The BOD level recorded was 8.5 mg/L, with high fecal coliform 

levels indicating sewage discharge. 

 

 

10. Proposal and Installation of STPs: 

 
1. Two STPs (1.7 MLD at Kala Amb and 1.5 MLD at Trilokpur) have been installed to treat 

domestic wastewater. However, household connections are pending, and sewerage pipeline 

repairs are ongoing which are expected to be completed by December 2024.  
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2. Coordinated efforts from the State of Haryana are required for effective domestic wastewater 

management in areas under their jurisdiction. 

3. This comprehensive monitoring and enforcement highlight HPSPCB’s ongoing efforts to 

ensure environmental compliance and improve water quality in Kala Amb. 

 

The Copy of this report is also forwarded to the above said units as per the orders of the Hon’ble National 

GreenTribunal. 

 

The Action Taken Report is submitted before Hon’ble NGT for kind consideration and further 

orders please. 
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H.P. STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE PAONTA SAHIB
HIMUDA Complex, Plot no. 1-3, Shubhkhera
Teh: Paonta Sahib, Distt: Sirmour, Pin-173025

No. PCB/RO Paonta/EE/(0A 515

To

1. M/s Ruchira Papers Ltd (writing and printing
unit) Tirlokpur Road. Village Rampur Jattan,

Kala-Amb, Sirmaur, Himachal Pradesh.
3. M/s Accura Care Pharmaceuticals, Village
Moginand, Kala Amb, Simaur, Himachal Pradesh
S. M/s Vashisth Chemicals at Kala Amb, Sirmaur,
Himachal Pradesh

7. Kala Amb Infrastructure Development
Company Ogli, Nahan, Sirmour, Nahan, Dist.
Sirmaur, H.P

of 2022)/2024-/-3

Sub:

01704-225870

Sir.

https:hppcb.nic.in/

pcbropaonta@gmail.com

2. M/s Sai Tech Medicare, Vill Kairi, Kala Amb,
Sirmaur, Himachal Pradesh

HPSPCB

Dated- 22.08.2024

4. M/s Rich Graviss Products Pvt. Ltd., Kala Amb,
Himachal Pradesh
6. M/s Himachal Polyolefins Limited, Village Ogli
Yamuna Nagar Road Kala Amb, Sirmaur.
Himachal Pradesh.

Compliance of Order dated 12-07-2024 passed by the Hon'ble NGT in OA No.

S15/2022 titled Dharamvir Vs State of Haryana, pending before the Hon'ble NGT New Delhi.

8. M/s Symbiosis Pharmaceuticals Pvt. Ltd, Suketi
road Kala Amb, Sirmaur, Himachal Pradesh

Please find enclosed herewith copy of order dated 05.08.2024 passed by the Hon'ble NGT

in the above cited matter related to issues of pollution in River Markanda. The Hon'ble NGT vide order

dated 05.08.2024 has passed the following directions:

1. From the report submitted by Haryana State Pollution Control Board (hereinafter referred to as

HSPCB) we find that violations are on the part f industril proponents nd therefore their

impleadment as respondents is necessary. We accordingly impleaad following as respondents ll to 22:

I. Mis Ruchira Papers Lid twriting cmd printing uni) Tirlokpur Road. Village Rampur Jatan
Kala-Amb, Sirmaur, Himachal Pralesh.

2. M/s Sai Tech Medicure, Vill Kiri, Kala Amh, Sirmaur, Himachal Pralesh

4. M/s Rich Graviss Proluts Pr Ld, Kulu Amh. Ilimahal Prsdesh

3. M's AceuraCure Phurmaceuticals. I'illge Nleginnd. Kala Amb. Sirmar. Himachal Pradesh

5. M's Vashisth Chemicals ut Kala Amb, Simaur Himahal Pradesh

6. M/s Himachul Pulyolefins Limited, illuge (Ogli lamuna Nagur Roxad Kala Amb. Sirmaur.

Himachl Pradesh. Registered Ofice Works ut lillage Khuri. Near .Asgarpr Aajra. Yamwa

Nugar Road, Kala-Amb, District Sirmaur. Himachal Pradesh

Annexure-A

41

2268



7. Kala Amb Infrastructwre Development Company Ogli. Nahan, Sirmour, Nahan, Dist. Sirmaur.

HP
8. M/s Smbiosis Pharmaceuticals Pw. Lid, Suketi road Kala Amb, Sirmaur, Himachal Pradesh

9. M/s Naraingarh Sugar Mills Lid, VPO Banondi, Tehsil Naraingarh, Disirict Ambala

2. Registry is directed to issue notices to the above newly impleaded respondents who may file their

response within one month after receipt of notice

5. List on 2$.09.2024.

In this connection. you are requested to comply with the directions of Hon'ble NGT and

submi/file the action taken report in the Hon'ble NGT within stipulated time period, please.

Encl: As above

Copy to:

Yours faithfully

Regional Officer cum

Environmental Engineer
HPSPCB Regional Ofice Paorta Sahib

1. The Member Secretary HPPCB New Shimla for favor of kind information please.

Regional Oficer cen
Emvironmental Engineer

HPSPCB Regional Otike Paonta Sahib
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : 343 Date:  29/08/2024

Industry Registration ID: 10828 Application No : 11693059

To,
Ruchira  Papers Limited (Writing And Printing Unit)
Tirlokpur  Road, Village Rampur  Jattan, Kala-Amb (H.P.)

Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/11693059

Consent valid from: 01/04/2024

Consent valid upto: 31/03/2026

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Vipin Gupta, (Executive Director)

Address of Industrial premises Ruchira  Papers Limited (Writing And
Printing Unit),
Tirlokpur  Road, Village Rampur  Jattan,
Kala-Amb (H.P.),
,Sirmaur-173030

Capital Investment of the Industry 17818.0 lakhs

Category of Industry Red

Type of Industry Pulp and Paper

Scale of the Industry Large

Office District Sirmaur

Capacity

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Agro Waste 73514 M.T./Year

Fillers(Soap Stone/PCC/GCC) 3661 M.T./Year

Imported Wood Pulp 3697 M.T./Year

“This is computer generated document from HPOCMMS”
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Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Writing &
Printing Paper

M.T./Year 33000 NA Used in
Manufacturing of
Notebooks etc.

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP-cum-STP 6000 KLD 4000 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Industrial Process 4000 ETP-cum-STP Drain

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Boilers Power Boiler 42 TPH AFBC
Bidrum Boiler

Biomas,India
n Coal &
Petcoke

5.6 TPH

Boilers Recovery
Boiler

22 TPH Tubler Black LIquor Steam

Others 2 Steam
Turbines

5.2 MW and
1.6 MW

Steam
Turbines

Steam 150 Ton Per
Day

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Separate ESP
and Stack
attached to 2 nos
boilers.

Boilers Tue Jan 01
00:01:00 IST
2008

85% PM (Stack)-
26.96 mg/Nm3

Sources of emissions and type of pollutants

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

Stack attached to
Boiler

15 LPM PM (Stack)- 26.96
mg/Nm3

56 meters

“This is computer generated document from HPOCMMS”
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       Endst. No.:								                                               																				          																								                     		

Copy To:-

1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition

with adequate PCDs.

Approved By
Chairman

( H. P. State Pollution Control Board)

Anil Joshi,IFS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS”
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS”
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Chairman

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : 42-c Date:  16/07/2024

Industry Registration ID: 10022 Application No : 11684741

To,
Ruchira  Papers  Ltd (Kraft Paper Unit)
Tirlokpur  Road  Kala  Amb  Nahan  Distt Sirmour---Kala Amb
Kala Amb
Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/11684741

Consent valid from: 01/04/2024

Consent valid upto: 31/03/2026

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Vipin Gupta, (Executive Director)

Address of Industrial premises Ruchira  Papers  Ltd (Kraft Paper Unit),
Tirlokpur  Road  Kala  Amb  Nahan  Distt
Sirmour---Kala Amb,
Kala Amb,Sirmaur-173030

Capital Investment of the Industry 8109.78 lakhs

Category of Industry Red

Type of Industry Pulp and Paper

Scale of the Industry Medium

Office District Sirmaur

Capacity

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Indigenous Waste Paper 95995 M.T./Year

Imported Waste Paper 25550 M.T./Year

Wheat Straw 36500 M.T./Year

“This is computer generated document from HPOCMMS”
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Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Kraft Paper M.T./Year 118800 NA Raw Material for
corrugation
packing Industry

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP-cum-STP 11000 KLD 4012 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Industrial Process 4012 ETP-cum-STP Drain

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Boilers 01 22 Ton Per
Hour

Water Tube Biomass 4.4 MT Per
hour

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Cyclone Bag
House(444 Bag
Filters), Stack

Boilers Thu Jan 01
00:01:00 IST
2004

85% PM(Stack)- 27.17
mg/Nm3

Sources of emissions and type of pollutants

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

Stack attached to
Boiler- 22 TPH

16 LPM PM(Stack)- 27.17
mg/Nm3

42 Meters

“This is computer generated document from HPOCMMS”
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       Endst. No.:								                                               																				          																								                     		

Copy To:-

1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition

with adequate PCDs.

Approved By
Chairman

( H. P. State Pollution Control Board)

Anil Joshi,IFS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS”
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Chairman

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 04/10/2024 from

Naveen  Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP-cum-STP (Common with M/s Ruchira (W &P) of Ruchira  Papers  Ltd (Kraft Paper Unit),
139 Tirlokpur  Road  Kala  Amb  Nahan  Distt Sirmour---Kala Amb, Nahan Distt. Sirmaur, H.P.

173030 on dated 03/10/2024 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 04/10/2024 to

25/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB,HPPCB

Signed this on 25/10/2024

Remarks of Lab Head:

'BDL' and 'DL' stands for Below Detection Limit and Detection Limit, respectively.

Report No: 84278/W-14676 25/10/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 7.69 NA NA

2 BOD 7.50 mg/L NA NA

3 TSS 6.0 mg/L NA NA

4 COD 64.0 mg/L NA NA

5 Oil and Grease BDL (DL-4.0) mg/L NA NA

Dr Kuldeep Negi, SO
(State Board Analyst)
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Ruchira  Papers  Ltd (Kraft Paper Unit)

139 Tirlokpur  Road  Kala  Amb  Nahan  Distt Sirmour---Kala Amb, Nahan,

Distt.Sirmaur, H.P.173030 

 RL Paonta
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H.P.STATE POLLUTION CONTROL BOARD
  REPORT BY STATE BOARD ANALYST

(Stack/Ambient Air) Monitoring Report

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of

section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 04/10/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to boiler of Ruchira  Papers Limited (Writing And Printing Unit), Rampur Jattan 
Tirlokpur  Road, Village Rampur  Jattan, Kala-Amb (H.P.), Nahan Distt. Sirmaur, H.P. 173030 on

dated 03/10/2024 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 04/10/2024 to

25/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB. The envelope contained details of sample like

source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarks of Lab Head:

---

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Ruchira  Papers Limited (Writing And Printing Unit)

Rampur Jattan Tirlokpur  Road, Village Rampur  Jattan, Kala-Amb (H.P.), Nahan,

Report No: 13786928/A-14673 25/10/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 PM(Stack) 13.12 mg/Nm3 150 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta
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Distt.Sirmaur, H.P.173030 
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H.P.STATE POLLUTION CONTROL BOARD
  REPORT BY STATE BOARD ANALYST

(Stack/Ambient Air) Monitoring Report

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of

section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 04/10/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to Boiler of Ruchira  Papers  Ltd (Kraft Paper Unit), 139 Tirlokpur  Road  Kala  Amb
Nahan  Distt Sirmour---Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 03/10/2024 for

analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 04/10/2024 to

25/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB. The envelope contained details of sample like

source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarks of Lab Head:

---

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Ruchira  Papers  Ltd (Kraft Paper Unit)

139 Tirlokpur  Road  Kala  Amb  Nahan  Distt Sirmour---Kala Amb, Nahan,

Report No: 13786612/A-14674 25/10/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 PM(Stack) 14.84 mg/Nm3 150 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta
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Distt.Sirmaur, H.P.173030 
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H.P.STATE POLLUTION CONTROL BOARD
  REPORT BY STATE BOARD ANALYST

(Stack/Ambient Air) Monitoring Report

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of

section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 04/10/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling Port of stack
attached to Boiler of Ruchira  Papers Limited (Writing And Printing Unit), Rampur Jattan 
Tirlokpur  Road, Village Rampur  Jattan, Kala-Amb (H.P.), Nahan Distt. Sirmaur, H.P. 173030 on

dated 03/10/2024 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 04/10/2024 to

25/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB. The envelope contained details of sample like

source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarks of Lab Head:

----

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Ruchira  Papers Limited (Writing And Printing Unit)

Rampur Jattan Tirlokpur  Road, Village Rampur  Jattan, Kala-Amb (H.P.), Nahan,

Report No: 13786769/A-14675 25/10/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 PM(Stack) 12.65 mg/Nm3 150 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta
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Distt.Sirmaur, H.P.173030 
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Website: - www.hanuscientific.com 

HANUScientific

Certificate of Calibration 

Issued By: Hanu Scientific Certificate No. Hanu/WQMS/E&H/036 

Date of issue: 05-10-2024 Valid till 04-01-2025 

Customer : Ruchira Papers Ltd. 

Location : Kala Amb 

State : Himachal Pradesh 

Instrument Details: - 

Sr. No. Description Location Manufacturer Model No. Serial No. Procedure 

1 WQMS ETP Endress + Hauser CM442- 

5K11/0 

T2018F05G00 Lab Analysis 

Parameter Details: - 

Sr. No. Parameter Sampling result Value Pre-Calibration Value post-calibration 

1 PH 7.23 7.55 7.23 

2 COD 96.0 101.8 96.1 

3 BOD 10.6 14.1 10.6 

4 TSS 11.0 13.4 11.01 

Comments: - 

1. The PH sensor is calibrated with buffer solution 4.0/7.0/9.0.

2. Optical lens of COD/BOD/TSS sensor cleaned with solutions.

3. Calibration is done as per sample result.

Issuer Authority 

Rajan Singh 

Dedicated Analytical Solutions 

HANU Scientific E-mail: sales@hanuscientific.com 
Present Address155- B, B-10, First Floor, 
Sector- 34, Noida- 201307 hanuscientific@gmail.com 
India 

Registered Address: - A 1, OJASWI COMPLEX, 0, BALLUPUR CHOWK, Uttarakhand, 248001 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : 720 Date:  05/10/2024

Industry Registration ID: 17704 Application No : 8834819

To,
Rich Products & Solutions Pvt.Limited
Village Ogli, Kala Amb, District Sirmour, H.P.OGLI

Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/8834819

Consent valid from: 01/04/2023

Consent valid upto: 31/03/2025

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant PANKAJ CHATURVEDI, (MANAGING
DIRECTOR)

Address of Industrial premises Rich Products & Solutions Pvt.Limited ,
Village Ogli, Kala Amb, District Sirmour,
H.P.OGLI,
,Sirmaur-173030

Capital Investment of the Industry 4986.0 lakhs

Category of Industry Orange

Type of Industry Food processing units including
confectionery

Scale of the Industry Medium

Office District Sirmaur

Capacity

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS”
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Raw Materials Quantiry Unit

Liqid Glucose 196 M.T./Month

Sugar 262 M.T./Month

Fat 550 M.T./Month

Premix & Flavar 33 M.T./Month

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Non Dairy Whip M.T./Month 3000 0 For sale

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP-cum-STP 150 KLD 73 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Boiler Cooling  8 (Wet Scrubber SD) ETP-cum-STP Recycle

Domestic 8 (Toilet Flushing ) ETP-cum-STP Recycle

Boiler Cooling 16 (cooling tower ) ETP-cum-STP Recycle

Boiler Cooling  8 (ETP Dosing
solution making )

ETP-cum-STP Recycle

Industrial Process 23 (Gardening) ETP-cum-STP Irrigation/Gardening

Industrial Process 10 ( Floor Washing ) ETP-cum-STP Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

DG Sets 1 750 kva D.G.Set HSD 150 ltr/hour

Boilers IBR 2500 kg Boiler Wood &
Briquitte

240kg/h

DG Sets 1 750 kva D.G.Set HSD 150 ltr/hour

Type of Air Pollution Control Devices installed

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Cyclone (Dust
collector)

Boilers Tue Jan 23
00:02:00 IST
2018

90-95% "Particulate
matter=130
mg/Nm3,NO2=6.
6mg/N
m3,SO2=ND(DL
=3.0)m
g/Nm3,CO =26.3
mg/Nm3
,Hydrocarbon=0.
03%"

Acoustic
enclosure with
Muffier

DG Sets Mon Jan 23
00:02:00 IST
2012

90-95% "Particulate
matter =0.012
g/KWhr,
NO2=0.004
g/KWhr, SO2=
ND
(DL=3.0)mg/Nm3
, CO= 2.107
g/KWhr,
Hydrocarbon=N
D(DL=0.02)"

Acoustic
enclosure with
Muffier

DG Sets Mon Jan 23
00:02:00 IST
2012

90-95% "Particulate
matter =0.013
g/KWhr,
NO2=0.003
g/KWhr, SO2=
ND
(DL=3.0)mg/Nm3
, CO= 2.217
g/KWhr,
Hydrocarbon=N
D(DL=0.02)"

Sources of emissions and type of pollutants

“This is computer generated document from HPOCMMS”
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       Endst. No.:								                                               																				          																								                     		

Copy To:-

1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition

with adequate PCDs.

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

DG(750 kva)-1/DG
Yard

Particulate matter=
0.005 Kg/Hr,CO=
0.794Kg/Hr , NO2=
0.001 Kg/Hr, SO2=ND

"Particulate matter
=0.012 g/KWhr,
NO2=0.004 g/KWhr,
SO2= ND
(DL=3.0)mg/Nm3 ,
CO= 2.107 g/KWhr,
Hydrocarbon=ND(DL
=0.02)"

12 mtr

DG(750 kva)-2/DG
Yard

Particulate matter=
0.004 Kg/Hr,CO=
0.754Kg/Hr , NO2=
0.001 Kg/Hr, SO2=ND

"Particulate matter
=0.013 g/KWhr,
NO2=0.003 g/KWhr,
SO2= ND
(DL=3.0)mg/Nm3 ,
CO= 2.217 g/KWhr,
Hydrocarbon=ND(DL
=0.02)"

12 mtr

Boiler (2500
kg/hr.)/Utility Area

Particulate matter=
0.35 Kg/Hr,CO=
0.07Kg/Hr , NO2=
0.0176 Kg/Hr,
SO2=ND

"Particulate
matter=130
mg/Nm3,NO2=6.6mg/
N
m3,SO2=ND(DL=3.0)
m g/Nm3,CO =26.3
mg/Nm3
,Hydrocarbon=0.03%
"

30.5 mtr

Approved By
Chairman

( H. P. State Pollution Control Board)

Anil Joshi, IFS

“This is computer generated document from HPOCMMS”
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Member Secretary
    For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS”
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Chairman

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018

HPSPCB/HWMR/17704 Date : 22/03/2022

To, M/s
Rich Graviss Products Pvt.Ltd
Village Ogli, Kala Amb, District Sirmour, H.P.OGLI
Nahan,Distt.Sirmaur(HP)

Subject: Amendment of Authorization for operating a facility for generation, storage and disposal of Hazardous
Wastes.

1. (a) Number of authorization : SIR-114

(b) Period of Authorization : 5 years

(c) Valid from : 01/04/2021

(d) Date of Expiry : 31/03/2026

Details Of Authorization

S.No. Categories/ Waste
Streams of
Hazardous Waste

Type of Hazardous
Waste

Quantity of
Hazardous Waste

Mode of Disposal/
recycling/
utilization/ co-
processing etc.

1 35. Purification and
treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’s)

35.3 Chemical
sludge from waste
water treatment

250000 Kg/year SSWML TSDF,
Dabhota

2 5. Industrial
operations using
mineral or synthetic
oil as lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

2000 Ltr/year SSWML TSDF,
Dabhota

Recyclable hazardous wastes procured per annum

S.No. Hazardous Wastes
Type

Passbook Type Quantity Source
(Domestic/Imported
)

Annexure-2.2
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SPECIAL CONDITIONS:

In continuation to renewal of Authorization issued to your unit vide this office letter No.

HPSPCB/HWMR/17704 dated 16.11.2021 under Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016. Now, as per online recommendation of Regional Officer, you are

hereby authorized for generation/storage/disposal of revised/amended quantities/ categories of hazardous

wastes. All other terms and conditions mentioned in the letter dated 16-11-2021 will remain unchanged.

Apoorv Devgan, IAS

Member Secretary

Copy to:

Schedule Name of
Process

Name of
Process
Waste

Passbook
Type

Quantity Mode Of
Disposal

Source of
generation
of waste)

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2026 subject to
concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other authorization required from
the State Board.

3. Rich Graviss Products Pvt.Ltd, is hereby granted authorization/ renewal of authorization under Rule 6 of the
Hazardous andOther Wastes (Management and Transboundary Movement)  Rules, 2016 of Environment
(Protection) Act, 1986 to operate a facility for generation and storage of hazardous waste in the premises
situated at above mentioned address.

4. The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf. You
shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annual return in Form-4 on or before the 30th day of June of every year.
ii) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office before
the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the disposal of
hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due against
the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board &
CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State Board
for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned Regional
Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement)  Rules,2016 w.r.t. management and handling of
hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in the
State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM_Notification.pdf.

10. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board inrespect of waste on the basis of standard operating
procedures or guidelines provided by the central Pollution Control Board.

11. Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management and
Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.
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1. The Chief Env. Engineer, Head Office for information please.

2. Case File.

3. The Regional Officer, HP State Pollution Control Board, Paonta Sahib, Distt. Sirmour for information in reference to case

recommended by you and you are directed to ensure the compliance of conditions of Authorization and assess the quantum of

hazardous waste generated by the unit and submit report thereof to this office.

4. M/s Shivalik Solid Waste Management Ltd., Village Majra, P.O. Dhabota, Tehsil Nalagarh Distt. Solan (H.P.) for information

and necessary action.

Apoorv Devgan, IAS

Member Secretary
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TERMS AND CONDITIONS OF AUTHORISATION

1. The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and the
rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized by
the H.P. State Pollution Control Board.

3. The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

4. Any unauthorized change in personnel, equipment and working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

5. It is the duty of the authorized person to take prior permission of the State Pollution Control Board to close
down the facility.

6. An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and Other
Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-I before expiry of
authorization.

7. The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of such
operations along  with data on environmental surveillance in Form-3 and shall submit Annual Returnsto the
Board in Form-4 by on or before the 30th day of June of every year.

8. The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

9. Before transferring ownership or operation of a facility/unit during its operating life or of a disposal facility
during the post closure period, the owner/ operator of the unit must seek prior permission of the State Board
and must notify the near occupier or operator in writing of the requirements of this authorization. An
occupier or operator of the requirements of this authorization in no way relieves the new occupier or
operator of his obligation to comply with all applicable requirements.

10. Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed physical and
chemical analysis of hazardous waste sample collected from the site and to report to the State Board.

11. An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated site
away from plant operational area.

12. The storage tank/container of the hazardous waste should be in good condition and made of (or lined with)
an appropriate material which does not react with the waste contained in it and can with-stand the physical
and environmental conditions during storage and handling.

13. The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

14. The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be placed at
storage site.

15. The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier shall
impart training to the personnel/ workers for handling and storage of hazardous waste.

16. Non-compatible hazardous waste and material shall not be mixed in the same storage container.

17. The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area shall be
demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The unit
shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan
(HP).

18. There should be sufficient & efficient provisions to avoid under ground water contamination due to waste
storage and disposal. The quality of ground water where the waste has been stored shall be monitored by the
industry.

19. The occupier shall be responsible for any damage of life/or property during storage of his waste and will
obtain Public Liability Insurance, wherever applicable.

20. The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled or
reused and submit the report along with application for renewal of authorization.

21. The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any emergency
due to On Site Storage of Hazardous Waste inside its premises.

22. The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes to the
transporter in case of transportation of hazardous wastes through a State other than the State of origin or
destination

23. The hazardous waste should be transported through a transporter having valid authorization of the HPSPCB.
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By Order

Member Secretary

HPSPCB

24. No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of the
manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly signed with
date to the occupier and retain the remaining four copies to be used as prescribed in condition no. 26

25. The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color codes
indicated below:

Copy 1 (White)     To be forwarded by the sender to the State Pollution Control Board after signing all the
seven copies.

Copy 2 (Yellow)	To be retained by the sender after taking signature on it from the transporter and rest of the
five signed copies to be carried by the transporter.

Copy 3 (Pink)	    To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange)	To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green)	    To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue)	    To be sent by the receiver to the sender.

Copy 7 (Grey)	    To be sent by the receiver to the State Pollution Control Board of the sender in case the
sender is in another State.

26. The occupier shall provide the transporter with relevant information in Form-9, regarding the hazardous
nature of the wastes and measures to be taken in case ofan emergency and shall label the hazardous and
other wastes containers as per Form-8.

27. The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with authorization
from HPSPCB under Hazardous and Other Wastes(Management and Transboundary Movement) Rules,
2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

28. The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by the
producer

29. The occupier generating hazardous waste specified in Schedule-IV may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

30. Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX respectively of
Batteries (M&H) Rules 2001.

31. The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6’x4’ at
main gate;

32. The occupier, importer, transporter and operator of the facility shall be liable for all the damages caused to
the environment or third party due to improper handling of hazardous wastes or disposal of hazardous
wastes.

33. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board in respect of waste on the basis of standard
operatingprocedures or guidelines provided by the central Pollution Control Board.

34. RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

35. Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing shall
be carried out by the units only after obtaining approval from CPCB if applicable.

36. Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

37. The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous Waste
constituents/ leachate properties and inform this office accordingly.

38. The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/10/2024 from

Atul  Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of ETP-
cum-STP of Rich Products & Solutions Pvt.Limited , 738/254/215 & 2/1 Village Ogli, Kala Amb,
District Sirmour, H.P.OGLI, Nahan Distt. Sirmaur, H.P. 173030 on dated 26/10/2024 for analysis. The

sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 28/10/2024 to

04/11/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as 10140 HPPCB,10140 HPPCB

Signed this on 04/11/2024

Remarks of Lab Head:

----

Report No: 62572/W-14849 04/11/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 COD 100.00 mg/L NA NA

2 BOD 11.0 mg/L 30 Within Permissible
Limit

3 pH 7.77 5.5-9.0 Within Permissible
Limit

4 TSS 21.0 mg/L 100 Within Permissible
Limit

Dr Kuldeep Negi, SO

“This is computer generated document from HPOCMMS” Page 1 of 2
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Rich Products & Solutions Pvt.Limited 

738/254/215 & 2/1 Village Ogli, Kala Amb, District Sirmour, H.P.OGLI, Nahan,

Distt.Sirmaur, H.P.173030 

(State Board Analyst)
 RL Paonta

“This is computer generated document from HPOCMMS” Page 2 of 2
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H.P.STATE POLLUTION CONTROL BOARD
  REPORT BY STATE BOARD ANALYST

(Stack/Ambient Air) Monitoring Report

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of

section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 20/09/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to boiler of capacity 2.5 Ton of Rich Products & Solutions Pvt.Limited , 738/254/215 &
2/1 Village Ogli, Kala Amb, District Sirmour, H.P.OGLI, Nahan Distt. Sirmaur, H.P. 173030 on

dated 20/09/2024 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 20/09/2024 to

14/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB. The envelope contained details of sample like

source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 14/10/2024

Remarks of Lab Head:

----

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Rich Products & Solutions Pvt.Limited 

738/254/215 & 2/1 Village Ogli, Kala Amb, District Sirmour, H.P.OGLI, Nahan,

Report No: 13665883/A-14512 14/10/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 PM(Stack) 27.30 mg/Nm3 800 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2
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Distt.Sirmaur, H.P.173030 

“This is computer generated document from HPOCMMS” Page 2 of 2
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : HPSPCB No : PCBID14836 Date:  20/11/2023

Industry Registration ID: 14836 Application No : 8746732

To,
Himachal Polyolefins  Limited
Village  Ogli  Yamuna Nagar  Road  Kala  Amb--Kala Amb
KALA AMB
Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2023/8746732

Consent valid from: 01/04/2023

Consent valid upto: 31/03/2026

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Himachal Polyolefins Limited     , (Mr
Ahmed Dawoodani  DIRECTOR)

Address of Industrial premises Himachal Polyolefins  Limited,
Village  Ogli  Yamuna Nagar  Road  Kala
Amb--Kala Amb,
KALA AMB,Sirmaur-173030

Capital Investment of the Industry 1074.64 lakhs

Category of Industry Orange

Type of Industry 2043-Lime manufacturing (using lime
kiln)

Scale of the Industry Small

Office District Sirmaur

Capacity

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit

Lime stone 28800 M.T./Year

Charcoal 4800 M.T./Year

Pet Coke 6800 M.T./Year

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Precipitated
Calcium
Carbonate

M.T./Year 24000 NA Used in Paint,
Paper Industries

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP 50 KLD 1 KLD

Septic Tank 3 KLD 2.5 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Industrial Process 10 Recycled Recycle

Domestic 2.5 Soak Pit/Septic Tank Soak Pit/Septic Tank

Boiler Cooling 100 Recycled Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

DG Sets 1 500 KVA Acoustically
enclosed

Diesel 70 Ltr/Hr

Boilers 1 8TPH Water Tube Pet coke 776KG/Hr

Type of Air Pollution Control Devices installed

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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       Endst. No.:								                                               																				          																								                     		

Copy To:-

1.The Regional Officer, HPSPCB, Paonta sahib for information and shall ensure to operate the unit as per consent condition

with  adequate pollution control devices. 

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Bag filters, dust
collector,
TEEMA cyclone,
wet scrubber ,
alkaline scrubber
and online SO2
meter and pH
meter

Boilers Sun Jan 19
00:01:00 IST
2014

90% PM- 334.8
mg/Nm3

Stack of height 9
meters attached
to DG set

DG Sets Thu Jan 19
00:03:00 IST
2023

85 % PM- 0.086
gm/kw-hr, SO2-
0.012 gm/kw-hr,
NOx- 0.178
gm/kw-hr, CO-
0.068 gm/kw-hr

Sources of emissions and type of pollutants

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

No emission from
process

Nil Nil Nil

Approved By
Member Secretary

( H. P. State Pollution Control Board)

Anil Joshi,IFS
Member Secretary

    For & on behalf of

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. The unit shall comply with the notified State Fuel Policy as amended from time to time.

By Order
Member Secretary

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 12/08/2024 from

Naveen  Banyal , JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Settling
tank (recycled in the slaking process) of Himachal Polyolefins  Limited, --- Village  Ogli  Yamuna
Nagar  Road  Kala  Amb--Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 09/08/2024 for

analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 12/08/2024 to

23/08/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 23/08/2024

Remarks of Lab Head:

---

From:

Report No: 51734/W-13714 23/08/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 8.68 NA NA

2 TSS 22.0 mg/L NA NA

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2

Annexure-3.2

106

2333



H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Himachal Polyolefins  Limited

--- Village  Ogli  Yamuna Nagar  Road  Kala  Amb--Kala Amb, Nahan,

Distt.Sirmaur, H.P.173030 

“This is computer generated document from HPOCMMS” Page 2 of 2
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H.P.STATE POLLUTION CONTROL BOARD
  REPORT BY STATE BOARD ANALYST

(Stack/Ambient Air) Monitoring Report

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of

section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 30/09/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling Port of Stack
attached to Boiler of Himachal Polyolefins  Limited, --- Village  Ogli  Yamuna Nagar  Road  Kala
Amb--Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 30/09/2024 for analysis. The sample was

in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 30/09/2024 to

25/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB. The envelope contained details of sample like

source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarks of Lab Head:

----

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Himachal Polyolefins  Limited

--- Village  Ogli  Yamuna Nagar  Road  Kala  Amb--Kala Amb, Nahan,

Report No: 13765997/A-14669 25/10/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 PM(Stack) 66.81 mg/Nm3 800 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2
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Distt.Sirmaur, H.P.173030 
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Accounting Voucher Display - 0806.pdf

1RN

fi le:///C:/Users/SANJ U/Desktop/M t%20lND/0806.pd1

(ORIGINALFORRECIPIENT) E"IN\,OiCE

24-25tOaO6

efOl 534babbrc41 32edc5e5b2dObbafl 4f4e7al 3bc90-
4741 c76taf 3c3969cd2'l
1324'19113392441
1-Aug-24

TAX INVOICE
TAX INVO]CE

Ack No.
Ack Date

Dared
'| -Au
Mode/Terms of Payment

Tax Amounl (in \rords) : INR Nine Hundred Eighteen and Fifty paise Only
Company's Bank Details
Bank Name : SBt KAIA-AMB 1O594767a84 C/A

Company's PAN :AAACH9542F A./c No. : 10594767984
Dectaration Branch & IFS Code: SBI KALA-AMB & SA|N00O4S90
1 . We decla.e that this invoice shows the actual price of the
goods described and that all particulars are true and correct.
2. lneresl Will Be Applicable @ 1a% After Due Date.

Ior HIMACHAL POLYOLEFINS Lll\1lTED

3 All Sale Are Final. No deduction Wrll be led withoui Reiu.n consent
SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated lnvolce

Delivery Nole

Refe.ence No & Date Other References

Dated

Delivery Note Date

Buyer's Order No

Dispatch Doc No

Dispatched throLrgh

HPL
Destination

PAONTA SAHIB
Bill of Lading/LR-RR No

dt. 1-Auq-24
Motor Vehicle No

llP7157f]1

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO, NHN.WGRUGS/2023/123-NB
DRUG LICENCE NO- NHN.WGRUGSI2O23I 124-B
GSTI N/UlN: o2AAACH9542F 1ZW
State Name: Himachal Pradesh, Code: 02
CIN: u241 14HP1994PtCO1 4726
E-Mail : accounts@hampol.com
Consignee (Ship to)
M.I INOUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H,P)
GSTIN/UIN :o2ACEPG1B58QlZG
PAN/IT No : ACEPGI asao
State Name : Himachal Pradesh, Code:02

M.I INDUSTRIES
24.29 INDIJSTRIAL AREA, GONDPUR PAC)NTA

GSTIN/UIN lO2A(:EPG1A5E|A1ZG
. acEPGl asAO

Stat6 Name : Himachar Pradesh, Cod6: 02
Praco or Supply : Hinracrrar Pradosh

Terrns of Delivery
IMMEDIATE

SI
No

No. & Kind
of Pkgs.

Descripllon of Goods HSN/SAC

1 252224OO

Total

Quantity

18,370.00

18.370 MT < 19,289.00

Dsc.%

Central Tax Stale Iax

Amount Cha.geable (in words)

INR Nineteen Thousand Two Hundred Eighty Nine Only
E. & O.E

Total

2 504/a 459 25 918.50

HSN/SAC

25222000
Total

1a 370.00
18,370.00 459.25

2.50v" 459.25
459.25 914.50

Iotl 22-Oct-2'1,5:45 PM

SLACKED LIME tg.gzo t'rt. ,.ooo oo ,r. 
I

z.solln
,5o\% 

|

I

I

scsT @z5%
cGsT @ 2.5%

Small Belance Write Off

459.251
a,ss zsl

o.so 
i

I
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Accounting \bucher Display - 08l5.pdf

IRN

fi le:///C:/Users/SANJU/Desktop/MI%20lND/08 I 5.pdl

(ORIGINALFORRECIPIENT) e-lnvoiceTAX INVOICE
TAX ]NVOICE

Ack Date

6a23a6446ccacl'l 75O32ec 421307 tb7 25934c680005c-
5b5aa25fbace7affa4a6
132419'13860596a
3-Aug-24

Amounl Chargeable (in wordg
INR Seventeen Thousand Nlnety Four C)nly

HSN/SAC

Tax Amount (ln words) : INR EiSht Hundred Fourteen Only

Total

Central Tax slate Tax

BTanch & IFS Co.Ie: SBI KALA.AMB & sE}tN0004590

E. & O.E

Company's PAN : AAACH9542F
Dedaralion
'l . We declare that this invoice shows the actuat price of lhe
goods described and that all particulars are true and correct.2. lnerest Will Be Applicabte @ 18!/o Afler Due Date.

Company's Bank Detaits
Bank Name : SBt KALA-AMB 10594767g84 C/A
A./c No. : 10594767884

3 All Sale Are Finat. No deducrion Wrlt Wllhoul Return Consenl

SUBJECT TO NAI1AN JURISDICTION

This is a Computer Generared tnvoice

Reference No. & Dale

Buyer's Order No

Other References

Dated

Delivery Note Mode/Ternrs of Payment

Dated

3 -2424-251O415

Dispatch Doc No Delivery Note Date

dt.3-Au g-24

Dispatched through
HPL
E t of Ladtng/LR:.RRI6--

Deslrnalion

PAONTA SAHIB
Motor Vehicle No
HP71570'l

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Maira
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO. NHN.WGRUGS/2023/,I 23-NB
DRUG LICENCE NO. NHN-W/GRUGSI2O23I 1 24-B
GSTIN/UlN: O2AAACH9542F 1 ZW
State Name : Himachal Pradesh, Code : 02
CIN: U241 1 4HPl 994PLCO1 47 26
E-Mail : accounts@himpol.com

M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H.P)
GSTIN/UIN :o2ACEPGl85BQlZG
PAN/IT No :ACEPG185BQ
State Name : Himachal Pradesh, Code:02
M.I INDUSTFIIESt
24.29 INDTJSTRIAI AREA, GONDPUR PAC,NTA
GSTIN/UIN : O2ACEPGlA5AQ 1ZG
PAN/IT No : ACEPG aseQ
State Name : Hrmachat pradesh, Code: 02Prace of sruppry

Consignee (Ship to)

Terms of Delivery
IMMEDIATE

S
Nc

I No.&Knd
of Pkgs

Quantity

SLACKED LIME1

sGsT @,2.5%
cGsT @2.5%

HSN/SAC

25222000 16.280 MT 16,280.00

Disc %

1,000.00 MT

%2.50
2.50

16.280 MT t 17,094.00

Total

2 50ya 407.O0 2 50a/a 407.O0 414.00
Torat

1 280.O0
16,280.00 407.0O 407.00 814.00

for HIMAC HAL POLYOLEFINS LIMITED

lof I

22-Oct-2,1,5:,16 PM

ttt
4o7.OO
407.00

I

lll
ll
I

l

ir-,r*.-
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Accounting Voucher Display - 0862.pd1

IRN

Ack No.
Ack Dale

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO. NHN-WGRUGS/2023/123-NB
DRUG LICENCE NO, NHN-WGRUGS,/2O23/ 124-8
GSTIN/UlN: 02PIAACH9542F1 ZW
State Name: Himachal Pradesh, Code :02
CIN: U241 1 4HPl 994PLCO1 47 26
E-Mail r accounts@himpol.com

0c395f23a373acAl aO2ad1 b267 245edc68f/fdfa8630-
2baeed865bff)bcaaSfed
'1324',1920s7 46404
9-Aug-24

Consignee (Ship to)
M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H,P)
GSTIN/UIN :02ACEPG1asao1ZG
PAN/IT No : ACEPGI B5aQ
State Name : Himachal Pradesh, Code:02

M.I INOTJSTFTIES
2A,29 INDUSTRIAL AREA, GONDPUR PAONTA

GSTIN/uIN : o2ACiEPG l ASaa 1zG
PAN/IT No : ACEPGI aSSO
Slate Name : Himachal P.adosh, Code: 02
Place of SupDrv

TAX INVOICE
TAX INVOICE

SUBJECT TO NAHAN JURISDICTION

This is a CompLrter Generated lnvoice

fi le;///C:/Users/SANI U/Desktop/M I%20tND/0862.pdt

(ORIGINALFORRECIPIENT) e-tnvoice

foT HIIVACHAL POLYOLEFINS LIMITED

Authorised Sr

-24
Dated

9-Au24-25tO862
Delivery Note Mode/Terms of Payment

Other References

Buyeds Order No

Dispatch Doc No

Dalcd

Delrvery Note Date

dt. 9-A -24
Bill of Lading/LR RR No

Dispatched through

HPL
Destinalion
PAONTA SAHIB
Motor Vehicle No

HP7't A548s
Terms of Delivery
IMMEDIATE

S
No

HSN/SAC Quantily Disc %Descrlption of

SLACKED LIME 27,005.O0

No. & Kind
of

Total 27.005 tliT. r 28,355.26
Arnount Chargeable (in words)

INR Twenty Eight Thousand Three Hundred Fifty Five and Twenty Six paise Only
E-&OE

Cenlral Tax State Tax TotalTaxableHSN/SAC

252220AO 27.005.O0 67s.13 2 5AoA 675.13 1.350.26
27,OO5.00 675.13 675.13 1,350_26

INR One Thousand Three Hundred Fifty and Twenty Six paise Onty
Company's Bank Details
Bank Name : SBI KALA-AMB 105947O7a84 C/A

: AAACH9542F AJcNo. : 105947678a4
Branch & IFS Code: SBt KALA-AMB & SB|N0OO459O

1 . We declare that this invoice shows ihe actual price of the
qoods described and that all particulars are t.ue and correct.
2. lnerest Will Be Applicable @ 1a7o After Oue Dale.

Tax Amount (in wDrds)

DeclaratoI

Total

3. AllSale Are Final. No deduciion Will be Wrlhout Return Consenl

lofl 22-Oct-2,1, 5:46 PM

lReference No & Date.

I

I

l' 125222000 1 27.OOs $T-l r,000.001 Mr.

scsr@2s%l i I ,*l*l
ccsr @2.5%l ,.sol% 

|tttl
I

I

t,t,,l
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Accounting Voucher Display - 09l4.pdf

IRN

Ack Date

Tax Amount (in words)

04t 0b2cb2f 24'l 51 3beOd87d59a53b4bc05532bA21 f7 -
4c89708a7931 9a543aOl 4
132419265343256
16-Aug-24

TAX INVOICE
TAX INVOICE

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated lnvorce

fi le:///(l:/Users/SANJU/Desktop/Ml%20lND/09 I 4.pdl

(ORIGINALFORRECIPIENT) e.lnvoice

24-25tO914
Dated

INR One Thousand Four Hundred Ninety Nine Only
Company's Bank Details
Bank Name : SBI KALA-AMB 10594767884 C/A

: AAACH9542F A,/c No. : 105947G7884
Branch & IFS Coder SBI KALA-AMB 8 SB|NOOO4590

foT HIMACHAL POLYOLEFINS LII\.!ITED

-2416

Company's PAN
Oeclaraton
'l . We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.
2. lnerest Will Se Applicable @ 'l87o Afler Due Oale.
3 Al Sale Are Final. No deduclron Wlll be Acce W thout RelLrrn Consent

Delivery Note Mode/Terms ol Payment

Reference No. & Dale Other References

Buyels Order No

Dispatch Doc No Delivery Note Date

Dated

Dispatched through
HPL

Deslinalion

PAONTA SAHIB
MotorVehicle No

HP71A54A5
Bill of Lading/LR-RR No

dt. 16-Auq-24

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari, Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO, NHN.WGRUGS/2023/123.N8
DRUG LICENCE NO, NHN.W/GRUGSI2O23I 1 24.8
GSTIN/UlN: O2AAACH9542F'l Zw
State Name: Himachal Pradesh, Code: 02
ClNr U241 14HP1 994PLCO1 4726

M.I INDUSTRIES
28,29 !NDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H.P)
GSTIN/UIN :o2ACEPG1a5BQ1ZG
PAN/IT No i ACEPG 1858Q
State Name : Himachal Pradesh. Code:02

E-Mail : accolrn him l.com
nsignee (S p to)

Ternrs of Delivery
IMMEDIATEM,I INDIJSTFIIES

2A.2S INOUSTRIAL AREA, G<)NOPUR PAONTA

GSTIN/trrN : o2ACEPGl asaolZG
PAN/IT NO J ACEPG1 EsAO
State Name : Himaohal Pradesh Code i C)2

HSN/SACSI
No

No. & Kind
of Pkgs.

Descripl,on oI Goods Ouantity Disc %

SLACKED LIME1

sGsT @2.5%
cGsT @2.s%

25222004 1.000.0029.S80 MT

29.980 MT

MT

2.50
2.50

<31 79.00

Cenlral Tax Slate TaxTaxable
Rate I Amount

Amo!nl Chargeable (in words)

INR Thirly One Thousand Four Hundred Seventy Nine Only

Total

OEE

HSN/SAC Total

2s22204O 29,940.00 2.50yo 749.50 1,499.00
Total 29.94O.00 749.50

749.50
749.50 1.499.00

lof I 22-Oct-24. 5:46 PM

I

I

I

I

tlL

29,980.00

I
749-50
?49.50I
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Accounting Voucher Display - l04i.pdf

TAX INVOICE
TAX INVOICE

LRN

Ack Date

HIM,ACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb 173030 (HP)
DRUG LICENCE NO, NHN.WGRUGSI2O23I 123-NB
DRUG LICENCE NO, NHN.W/GRUGSI2O23Il24-B
GSTIN/UlN: O2AAACH9542F 1 ZW
State Name: Himachal Pradesh, Code: 02
CIN: U241 14HP1994PLCO1 4726
E-Mail : accounts@ham pol.com
Consignee (Ship to)
M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H,P)
GSTIN/UIN io2ACEPG1B58Q1ZG
PAN/IT No iACEPGIS5aO
State Name : Himachal Pradesh. Code:02

aa71 c86b97c66f617001 dc7dece8cb932867Oef354a3-
I bad7754Oab5c29ff3da
132419443690198
6-Sep-24

fi le:///C:AJsers/SANJ U/Desktop/M l%20lND/ I 043.pdl

(ORIGINALFORRECIPIENT) e-tnvoice

for HIIVACHAL POLYOLEFINS LIIUITED

M,I INOUSTFTIES
24,29 INE)t.'STRIAL AF'EA, GONt)PL,R PAON TA

GSTIN/UIN : OzACEPG 1A5AA 1zG
PAN/IT NO : ACEPG1 A5AA

: H'machal Pradesh' Code: 02
Prace or Supply

1. We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.
2. lneresl \/Vill Be Applicable @ 18% After Dus Date.

NSNTSAC

2522204O
Total

TaxAmount (rn words) : INR One Thousand Two Hundred Seventy One Only
Company's Bank Details
Bank Name : SBt KALA-AMB 10594267994 C/A

Company's PAN : AAACH9542F A/cNo. : i0594767884
Declaratron Branch & IFS Code: SBI KALA"AMB & SB|N0O0459O

3 All Sale Are Final. No deduclion Will be Acce ed Wrlhout Relurn Consenl

SUBJECT TO NAHAN JURISDICTION

Reference No. & Dale

6-Se -24

Other Relerences

Dehvery Note

Dated

Mode/Terms of Payment
24-251',tO43

Buye/s Order No Dated

Dispatch Doc No

Dispatched through
HPL

Delivery Note Date

Destination
PAONTA SAHIB
Molor Vehicle No

HP7lA5485dl.6-Se -24
Bill of Lading/LR-RR No

Terms of Delivery
IMMEDIATE

Disc. %

1.OOO.OO MT25222004 25.420 Mr

Descripllon of Goods

Total

S No. & Kind
No of Pkgs

1

sGsT @2.5y"
cGsT @2.5yo

25.420 Mr < 26,691.00
Amount Chargeable (in words)

INR Twenty Six Thousand Six Hundred Ninety One Only
Central Tax

E

Taxable State Tax

ti:15.502 5A.A

Total

25.420.04 2.500/. 63s 50 1,271_OO
25,420.OO 635.50 635.50 1,271.OO

lof l

Th s is a Compuler Generated lnvoice

22-Oct-24.5:46 PM

I

I

SLACKED LIME

I

ll,,'l'l

25.420-OO

635.50
635.50

tt I

I

I

I
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Accounting Voucher Display - 1044.pdf

TAX INVOICE
TAX INVOICE

IRN

Ack Date

HIMACHAL POLYOLEFINS LIMITED
Vill- Khari,Near Asgarpur Marra
Yamuna Nagar Road, Kala Amb 173030 (HP)
DRUG LICENCE NO, NHN.WGRUGS/2023/123-NB
DRUG LICENCE NO. NHN-WGRUGSI2O23/ 124.8
GSTIN/UlN: O2AAACH9542F 1 ZW
State Name : Himachal Pradesh, Code: 02
CIN: U241 14HP1 994PLCO1 47 26
E-Mail : accou himpol.com

ff44c2b8d0aeddc6fa24de621 5f5fbfa97b559e459ddl -
992cbda21e70ff3O392
1324194437 07984
6-Sep-24

1l le:///C;,{J sers/SANJ U/Desktop/Ml%20IN D/ I 044.pdt

(ORIGINALFORRECIPIENT) e-tnvoice

foT HIIVACHAL POLYOLEFINS LIMITED

Consignee (Ship to)
M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
sAHrB (H.P)
GSTIN/UIN :O2ACEPG1858OlZG
PAN/IT No : ACEPG1858Q
State Name : Himachal Pradesh, Code t02
M.I INDL'STFIIESi
24,29 IN.)USTRIAL AREA, GONDPUR PAONTA

GSTIN/|IN : O2ACEPG1AsaA rZG
PAN/IT NO : ACEPG1 A5AA

: Himochal Pradosh, Code: c}2
Place of Supply

1 . We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct
2. lnerest Will Be Applicable @ 18ol. After Due Date.

Tax Amounl (in,,..ords) : INR Eight Hundred Forty Four and Fifty paise Only
Company's Bank Detaits
Bank Name : SBI I<]ALA-AMB 10594767884 C/A

Company's PAN : AAACH9542F A/c No. : 10594767a84
Declaratron Branch & IFS Coder SBI KALA-AMB & SB|N0OO459O

3. Ai Sa e Are Final Nodeduclion Wrllbe Acce Wllhoul Return Consent

SUBJECT TO NAHAN JURISDICTION

This rs a Computer Generated lnvoce

6-Se

Reference No. & Date

Buyefs Order No

Dated

Mode/Terms of Payment

Other References

Dated

Delivery Note
24-2511044

Dispatched through
HPL

Destination
PAONTA SAHIB

Dispatch Doc No Delivery Nole Date

Bi I Lading/LR RR No Motor VehicLe No

HP7',|570',l

S
No

I No. & Kind
of Pkgs

HSN/SAC Quantity Disc. %

25222004 16.890 MT 1,O00.00 N,1 T

%
%"

2.50
2.50

1

Descflption of Goods

SLACKED LIME

Total

sGsT @2.5%
cGsT @2.59/o

16.890 MT < 17,734.50

INR Seventeen Thousand Seven Hundred Thirty Four and Fifty paise On,y
Amolnt Chargeable (in words)

Central Tax Stale Tax TotalHSN/SAC

25222AOO 16,890.00 2.500k 422_25 2.50.k 422.25 844.50
Total 16,890.00 422_25 422.25 844.50

lofl 22-Oct-24, 5:46 PM

dt.6-5ep:24
Terms of Delvery

IIMMEDIATE

I

,":::::l

*r*l

I

I

II
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Accounting Voucher Display - l083.pdf

IRN

Ack Date

tl le:///C:/Users/SAN J UiDeskrop,4!,1 I%20lND/ I 083.pd,

(ORIGINALFORRECIPIENT) e-lnvoiceTAX INVOICE
TAX INVOICE

2d648c4b9c1 19df25cdaaa298b75c7f6OaO8c3652O9-
0503dd779884085329d5a
132419s22532997
10-Sep-24

Tax Amount (in words) : INR Eight Hundred Thirty Four Only

Company's PAN AAACH9542F
Dec aralror)

Company's Bank Details
Bank Name : SBI KALA-AMB 105947678a4 C/A
A/c No. : 1o594757aa4
Branch & IFS Code: SBI KALA-AMB & SB|N0O0459O

-24

for HIIVACHAL POLYOLEFINS Lll\,!ITED

24-2 1043
Dated

10-Se

16,64O.00

1 . We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.
2. lnerest Will Be Applicable @ 1870 Afler Due Dale.
3. All SaLe Are Final No deduction Wrll be Acce Withoul Return Consenl

SUBJECT TO NAHAN JURISOICTION

This is a Computer Generated lnvoice

Mode/Terms of Payment

Reference No. & Date Other References

Buye/s Order No. Dated

Dispatch Doc No Delivery Note Date

Deslrnation
PAONTA SAHIB

Dispatched through
HPL
Bill of Lading/LR-RR No

dt. 10-Sep-24
Molor Vehicle No

HP715701

HIMACHAL POLYOLEFINS LIMITEO
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO, NHN-W/GRUGS/2023l,123-NB
DRUG LICENCE NO. NHN.WGRUGSI2O23/ 124-8
GSTIN/UlN: 024!Ai\CH9542F1 ZW
State Name : Himachal Pradesh, Code: 02

E-Mail : accounts@himpol com
Cons,9'ree (Ship to)
M.I INDUSTRIES
28,29 INDUSTRIAL AREA. GONDPUR PAONTA
SAHIB (H.P)
GSTIN/UIN :o2ACEPG1BsBQIZG
PAN/IT No :ACEPG1858Q
State Name : Himachal Pradesh, Code:02

2A.29 INDUSTRIAL AREA. GONDPTJR PAONTA

Place of Supply

o2acEPGlASAOlZG

Himachar Pradesh, Code
Himachal Pradosh

Terms of Delivery
IMMEOIATE

HSN/SACS No. & Kind
of Pkgs.

Oescrption of Goods Ouanlity Dsc

2.50

16,680.O0

417.OO
417.OO

SLACKED LIME

Tolal

1

16.680 MT. < 17,5 t 4.00
Amount Chargeable (in words)

INR Seventeen Thousand Five Hundred Fourteen Only
E, & O,E

Central Tax State Tax Total

2 5004 417 _OO 834.OO

NSNTSAC

25222000
Total

16.680.00 2 500/. 417 _OO

417.00 417.OO 434.00

lof I 22-Oct-24- 5:4f) PM

125222000 | 
16.680 Mr. | 1.0oo.00lMr.l

I

I

I

ll

I

l

sGsT @,2.5yo
cGsT @zsyo

I

,*" 
Jl|l

tl

L
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Accounting Voucher Display - I l39.pdf

IRN

Ack Date

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb 173030 (HP)
DRUG LICENCE NO, NHN.WiGRUGS/2023l123-NB
DRUG LICENCE NO, NHN.w/GRUGS/2O23/ 1 24-B

State Name : Himachal Pradesh. Code: 02
CIN: U24'! 1 4HPl 994P LCO1 4726
E-Mail : accounts@himpol.com

34b617fbedf22c1 7e96d69305a29c80a1 I t737gfbl 6f-
6e2e4'l 7 1 1 e23621 e 41e e
132419603194164
la-Sep-24

Consignee (Ship to)
M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H.P)
GSTIN/U,N :02ACEPG1A5aOlZG
PAN/IT No : ACEPGI BsSQ
State Name : Himachal Pradesh, Code:02

lile:///C:/Users/SANJU/Desktop/MI%20IND/l I 39.pdl

(ORIGINALFORRECIPIENT) e-lnvoiceTAX INVOICE
TAX INVOICE

2A.29 INOL'STRIAL AREA, GONDPTJR PAONTA

GSTIN/UIN ;O2ACEPG1asaQ1zc
PAN/IT NO : ACEPG1 A5AO
State NBme : Hamachal Pradesh, Code : 02
Place of Suppry : Himachal PradesFr

SUAJECT TO NAHAN JURISDICTION

This is a Computer Generated lnvoice

-24
v

Dated

24-2511139

Buyer's Order No Dated

Dispatched through

Dispatch Doc No

HPL

Deliveru Note Dale

Destination
PAONTA SAHIB

dt. 't 8-se -24
Aillof Lading/LR RR No Moto. Vehicie No

HP715701
Terms of Delivery
IMMEDIATE

HSN/SAC OuantilySi
No

No. & Kind

1

Oescription of Goods

16,910.O0

16.910 MTTotal t 17,756.00
Amolnt Chargeable (n 

'flords)
INR Seventeen Thousand Seven Hundred Fifty Six Only

E. & O.E

Central Tax State Tax Total

2.50yo 422.75 2.500/a 422 75 845.50

HSN/SAC

2522204O
Total

10 910.O0
16,910.00

Taxable

422-7 5 422.75 445.50

TaxAmounl (in words) : INR Eight Hundred Forty Five and Fifty paise Only
Company's Bank Details
Bank Name : SBI I(ALA-AMB 10594767484 C/A

Companys PAN : AAACH9542F A/cNo. : 10594767884
Dectalation Branch & IFS Code: SBt KALA-AMB & SB|N0OO459O

-1 

. we declare that this invoice shows the actuai price of the
goods clescribed and that all particulars are true and correct.
2. lnerest Will Be Applicable @ 1a7o After Due Date.
3 All Sale Are Final No deduclion Will be Accepled Without Return Consenl

for HIMACHAL POLYOLEFINS LIMITED

Authorised Siqnatory

lofl 22-O.t-24, 5:4'7 PM

Delivery Nole

jReterence 
No. & Date. orher Rererences

I

iSLACKEO LIME
l25222ooo | 

16.e10 Mr. 

I 
l,ooooolMI

scsr@2.s%l I ,.roln I

ccsr @2.5%l I I 2.5o% I

smailBatancewriteoffl | | I 
Irlll

I

I

422.75
422.7s

0.50

l

ltl l!

I

I
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Accounting Voucher Display - 1 140.pdl

IRN

Ack Date

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Majra
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO, NHN.WGRUGS/2023/'! 23-NB
ORUG LICENCE NO, NHN.WGRUGSI2O23I124-B
GSTIN/UlN: 02AAACH9542F1 ZW
State Name i Himachal Pradesh, Code : 02
CIN: U241 1 4HP1 994PLCO1 47 26
E-Mail : accounts him ol com

58658eOa6f46eed5df 83e46f dT9ddaecl 29 5t2b423f7 f -
96sfefo33975186e3d4
1324't9604272636
18-Sep-24

Consisnee (Ship to)
M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
SAHIB (H,P)
GSTIN/UIN io2ACEPG1a5BO1ZG
PAN/IT No : ACEPGI SsaQ
State Name : Himachal Pradesh. Code:02

TAX INVOICE
TAX INVOICE

fi le;///C:/Users/SANJ UiDesktop/MI%20IND/1 I 40.pd!

(ORTGINALFORRECIPTENT) e-lnvoice

M.I INDUSYRIES
2A,29 INDUSTRIAL AREA, GONDPUR PAONTA

: o2ACEPG 1A5A<) 1zG
PAN/IT NO : ACEPG1A5sO

: Himachal Pradesh. Code: 02
Prace or Suppry

24-2511140
Dated

18-Sep-24
Delivery Note

Reference No. & Date

Buyer's Order No

ispatch Doc No

Mode/Terms of Payment

Other Refe.ences

Delivery Nole Date

Dated

Dispatched through

HPL
Destination
PAONTA SAHIB

dt. 18-Se -24
ill of Lading/LR-RR No Motor Vehicle No

HP7'tA5485
Ternrs of De very
IMMEDIATE

HSN/SAC Oua.rtrty D sc o/oDescription of GoodsSI
No

No. & Kind
of Pkgs.

2522244O 27.680 MT 1,OOO.O0 MT 27,680.00SLACKED LIME1

Total 27.680 tltT < 29,064.00
Amount Chargeable (in words)

INR Twenty Nine Thousand Sixty Four Only
E_ & A_E

Central Tax Stale TaxHSNTSAC Taxable Total

27,6a0.00 692.OO 2_504k2522240O 1,384.00
Total 27,680_00 692.00 1,3a4.OO

Tax Amounl (ln,.vords) : INR One Thousand Three Hundred Eighty Four Only
Company's Bank Details
Bank Name : SBI KALA-AMB 105947674a4 C/A

Companys PAN : AAACH9542F A/c No. : 10594767884
Declaraton
il-86?dctare ttrat rhis invoice shows the actual price of the
goods described and that all paniculars are true and correct-
2. lnerest Will Be Applicable @ 1A% After Due Date.
3. AllSale p.re Final. No deduction Will be Acce Wlho!l RelL,r. Consenl

692 00
692.00

Branch & IFS Code: SAI KALA-AMB & SB|N0OO459O
foT HIMACHAL POLYOLEFINS LIMITED

lof I 22-Oct-21- 5:47 PM

I

zzz]nl

I

scsT @2.s%
cGsT (d2.5v"

I

I

I

I

692.00
692.00

tt
I

I

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generaled lnvoice
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Accounting Voucher Display - l2l0.pdf

IRN

fi leJl/C:/Users/SANJU/Desktop/Mt7o20lND/l 2 I 0.pdl

(ORIGINALFORRECIPIENT) e-lnvoice

lnvorce No

24-25t1210

593972fc096f eed40d7eff9e74O665a2cOab2d667318c-
aO0a3Of4ee6f645233c
132419736897336
30-Sep-24

TAX INVOICE
TAX INVOICE

Ack Date

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated lnvoice

-24

Olher References

Delivery Note Mode/Terms of Payment

Dated

30-Se

Buyer's Order No Dated

Dispatch Doc No Delivery Note Date

HIMACHAL POLYOLEFINS LIMITED
Vill. Khari,Near Asgarpur Ma.ira
Yamuna Nagar Road, Kala Amb - 173030 (HP)
DRUG LICENCE NO, NHN-W/GRUGS/2023/123-NB
DRUG LICENCE NO. NHN.w/GRUGSI2O23I 1 24-B
GSTIN/tJlNr O2A!tuACH9542F 1 ZW
State Name: Himachal Pradesh, Code: 02
CIN: U241 1 4HP1 994PLCO1 4726
E-Mail : accounts@himpol.com
Consignee (Ship to)
M.I INDUSTRIES
28,29 INDUSTRIAL AREA, GONDPUR PAONTA
sAHrB (H.P)
GSTIN/UIN :O2ACEPG1asaQ1ZG
PAN/IT No : ACEPG1 BsBQ
State Name : Himachal Pradesh, Code:02

M.I INDIJSTRIES
24,29 INDUSTRIAL AREA, GONDPUR PAONTA

GSTIN/L]IN :O2ACEPG1A5AA1ZG
PAN/II NO : ACEPG1t]sAO
State Name : Himachal P.adosh, Code: 02

: Hinrachar Pra.J€sh

dt.30-Se -24
Bill of Lading/LR-RR No

Destination
PAONTA S.A,HIB
Motor Vehicle No

HP715701

Dispatched through

HPL

Terms of Delivery
IMMEDIATE

SI
No

No & Kind
of Pkgs.

Descr ption of Goods HSN/SAC

1l SLACKED LIME

sGsT @zsyo
cGsT @2.s%

252224O4 16.040 MT

1/o

Oisc %

1.000.00 MT

2.50
2.50

40't _oo
40'1.00

Tota 16.040 MT t 16,842.00

Cenlral Tax

Amo!nl Chargeabie (rn words)

INR Sixteen Thousand Eight Hundred Forty Two Only
E. & O,E

Slale TaxHSN/SAC Total

16,040.00 802.O025222AOO
Total 16,040.OO

401.OO 2 500/"2_500h
401.00
401.00

402.o0

Company's Bank Details
Bank Name : SBI KALA-AMB 10594767884 C/A
A./c No. : 10594767a44
Branch & IFS Code: SBI KALA-AMB & SBINOOO4590

1 . We declare that this invoice shows the actuat price of the
goods described and that all particulars are true and corect.
2. lnerest Will BeApplicable @ 18olo After Oue Date.

40'l.oo
Tax Amounl (in $/ords) : INR Eight Hundred Two Onty

3 AllSale Are Final. No deduction Will be Acce Withoul Relur0 Consenl

AAACH9542FCompany's PAN
Declaration

foT HIMACHAL POLYOLEFINS LIMITEO

Authorised S

lof I 22-Oct-2.1. 5:47 PM

I

I

I Reference No. & Date-

ll
16.040.001

I

I

I
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“This is computer generated document from OCMMS by HPSPCB”

Vashisht chemicals pvt. ltd.,Village ogli ,p.o kala amb---ogli,Kala amb,Sirmaur,173030

Page1

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Website:- http://hppcb.nic.in

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : 496 Date:  15/07/2020

Industry Registration ID: 13073 Application No : 1829522

To,
Vashisht chemicals pvt. ltd.
Village ogli ,p.o kala amb---ogli
Kala amb
Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2020/1829522

Consent valid from: 01/04/2020

Consent valid upto: 31/03/2025

Certificate Type : RENEW

Previous CTO No. & Validity :

Name & Designation of the Applicant ASHOK VASHISHT, (DIRECTOR)

Address of Industrial premises Vashisht chemicals pvt. ltd.,
Village ogli ,p.o kala amb---ogli,
Kala amb,Sirmaur-173030

Category of Industry Orange

Type of Industry 2043-Lime manufacturing (using lime kiln)

Scale of the Industry Small

Office District Sirmaur

Capacity 8400MT/Annum of  precipitated calcium
carbonate

Raw Materials (Name with quantity per day)

Annexure-4.1

120

2347



“This is computer generated document from OCMMS by HPSPCB”

Vashisht chemicals pvt. ltd.,Village ogli ,p.o kala amb---ogli,Kala amb,Sirmaur,173030

Page2

Raw Materials Quantiry Unit

LIME STONE 800 MT PER MONTH M.T./Month

BOILER FUEL 850 MT PER MONTH M.T./Month

COAL 90 MT PER MONTH M.T./Month

Products (Name with quantity per day)

Name of Products Unit Quantity Intermediate
Product

Principal Use

PRECIPITATED
CALCIUM
CARBONATE

M.T./Year 8400 QUICK LIME TO
MANUFACTURE
FINAL
PRODUCT PCC

By-Products, if any,(Name with quantity per day)

Name of By Products Unit Installed Capacity Average Production

LIME SLUDGE M.T./Year 360

Details of the Effluent Treatment Plant

Type of Effluent Capacity(KLD) Quantity(KLD)

ETP 50 KL 2

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 0.120 Soak Pit/Septic Tank Drain

Boiler Cooling 26 Recycled Recycle

Industrial Process 42 Recycled Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater/
Evaporator/In
cinerator/DG
Set/Other

Capacity Type of
Boiler/'Heaters
/Evaporators/I
ncinerator/DG
Sets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Boilers 01 4 MT/Hr FIRE TUBE AGRO
WASTE

1.04 MT/Hr

Type of Air Pollution Control Devices installed
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“This is computer generated document from OCMMS by HPSPCB”

Vashisht chemicals pvt. ltd.,Village ogli ,p.o kala amb---ogli,Kala amb,Sirmaur,173030

Page3

       Endst. No.:								                                               																				          																								                     		

Copy To:-

1 Member Secretary  HP State  Pollution Control Board  Shimla for information  and further necessary action pl

2 Member Secretary SWCA Deptt of Industries  Kala Amb for information  pl 

Equipment Type Equipment Name Date/proposed
date of installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

HIGH
EFFICIENCY
CYCLONE

Boilers Tue Jan 10
00:08:00 IST 2017

98% 6300 mg/Nm3

WET
SCRUBBER

Others Sat Jan 20
00:07:00 IST 2018

99.9% 315 mg/Nm3

Avinash Kumar Sharda
Sr. Environmental Engineer

    For & on behalf of
( H. P. State Pollution Control Board)

Avinash Kumar Sharda
Sr. Environmental Engineer

    For & on behalf of
( H. P. State Pollution Control Board)
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“This is computer generated document from OCMMS by HPSPCB”

Vashisht chemicals pvt. ltd.,Village ogli ,p.o kala amb---ogli,Kala amb,Sirmaur,173030

Page4

  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of Water
Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order and
the applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As
Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-III of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the
adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter for
running pollution control devices and shall also maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisfy the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log
book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow meter
installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.
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“This is computer generated document from OCMMS by HPSPCB”

Vashisht chemicals pvt. ltd.,Village ogli ,p.o kala amb---ogli,Kala amb,Sirmaur,173030

Page5

c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based on
fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control arrangements
for control emission from its coal/fuel handling area and from handling, transportation and
processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any Court
of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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2. The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the industry
shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

Avinash Kumar Sharda
Sr. Environmental Engineer

    For & on behalf of
( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018

HPSPCB/HWMR/13073 Date : 01/10/2024

To, M/s
Vashisht Chemicals Private Limited
Village Ogli, PO. Kala Amb- 173030, District Sirmaur, HP.
Nahan,Distt.Sirmaur(HP)

Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous
Wastes.

1. (a) Number of authorization : SIR-SIR-HWA-Renew-021

(b) Period of Authorization : 5 years

(c) Valid from : 01/04/2024

(d) Date of Expiry : 31/03/2028

Details Of Authorization

S.No
.

Categories/ Waste
Streams of
Hazardous Waste

Type of Hazardous
Waste

Quantity of
Hazardous Waste

Mode of Disposal/
recycling/
utilization/ co-
processing etc.

1 5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

0.120 KL/year Recovery and
Reuse-Authorized
recyclers

Recyclable hazardous wastes procured per annum

S.No
.

Hazardous Wastes
Type

Passbook Type Quantity Source
(Domestic/Importe
d)

Schedule Name of
Process

Name of
Process
Waste

Passbook
Type

Quantity Mode Of
Disposal

Source of
generation
of waste)
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Approved By

Env. Engineer

( H. P. State Pollution Control Board)

Copy to:

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2028
subject to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other
authorization required from the State Board.

3. Vashisht Chemicals Private Limited, is hereby granted authorization/ renewal of authorization under
Rule 6 of the  Hazardous andOther Wastes (Management and Transboundary Movement)  Rules, 2016
of Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous
waste in the premises situated at above mentioned address.

4. The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf.
You shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annual return in Form-4 on or before the 30th day of June of every year.
ii) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office
before the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the
disposal of hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due
against the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board
& CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State
Board for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned
Regional Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement)  Rules,2016 w.r.t. management and
handling of hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in
the State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM_Notification.pdf.

10. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

11. Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.

“This is computer generated document from HPOCMMS”
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1. The Consent Branch, Head Office for information please.

2. Case File.

Er. Atul Parmar

Env. Engineer

   For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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TERMS AND CONDITIONS OF AUTHORISATION

1. The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and
the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Board.

3. The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

4. Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

5. It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

6. An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and
Other Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-I before expiry of
authorization.

7. The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of
such operations along  with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

8. The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

9. Before transferring ownership or operation of a facility/unit during its operating life or of a disposal
facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

10. Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the
State Board.

11. An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

12. The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the
physical and environmental conditions during storage and handling.

13. The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

14. The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

15. The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

16. Non-compatible hazardous waste and material shall not be mixed in the same storage container.

17. The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt.
Solan (HP).

18. There should be sufficient & efficient provisions to avoid under ground water contamination due to
waste storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

19. The occupier shall be responsible for any damage of life/or property during storage of his waste and
will obtain Public Liability Insurance, wherever applicable.

20. The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization.

21. The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any
emergency due to On Site Storage of Hazardous Waste inside its premises.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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22. The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

23. The hazardous waste should be transported through a transporter having valid authorization of the
HPSPCB.

24. No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of
the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly
signed with date to the occupier and retain the remaining four copies to be used as prescribed in
condition no. 26

25. The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy 1 (White)     To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow)	To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink)	    To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange)	To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green)	    To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue)	    To be sent by the receiver to the sender.

Copy 7 (Grey)	    To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender is in another State.

26. The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall label the
hazardous and other wastes containers as per Form-8.

27. The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

28. The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

29. The occupier generating hazardous waste specified in Schedule-IV may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

30. Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

31. The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6’x4’
at main gate;

32. The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

33. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

34. RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

35. Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

36. Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

37. The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.
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By Order

Env. Engineer

( H. P. State Pollution Control Board)

38. The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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H.P.STATE POLLUTION CONTROL BOARD
  REPORT BY STATE BOARD ANALYST

(Stack/Ambient Air) Monitoring Report

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (2) of

section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 30/09/2024 from Naveen
Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Sampling port of stack
attached to Boiler of Vashisht Chemicals Private Limited, --- Village Ogli, PO. Kala Amb-
173030, District Sirmaur, HP., Nahan Distt. Sirmaur, H.P. 173030 on dated 30/09/2024 for analysis.

The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 30/09/2024 to

25/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB. The envelope contained details of sample like

source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 25/10/2024

Remarks of Lab Head:

----

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Vashisht Chemicals Private Limited

--- Village Ogli, PO. Kala Amb- 173030, District Sirmaur, HP., Nahan,

Report No: 13765198/A-14672 25/10/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 PM(Stack) 132.92 mg/Nm3 800 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta
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Distt.Sirmaur, H.P.173030 
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 03/09/2024 from

Jitender  Singh, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP of Symbiosis Pharmaceuticals Pvt. Ltd., 306/6 Suketi RoadVillage NaggalKala Amb, Nahan
Distt. Sirmaur, H.P. 173030 on dated 02/09/2024 for analysis. The sample was in a condition fit for analysis

reported below:

I further certify that I have analyzed the aforementioned sample on 03/09/2024 to

13/09/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 13/09/2024

Remarks of Lab Head:

Report No: 48304/W-13997 13/09/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 Sulphide BDL (DL-1.0) mg/L NA NA

2 pH 7.50 NA NA

3 TSS 23.0 mg/L NA NA

4 COD 80.0 mg/L NA NA

5 FDS 754.0 mg/L NA NA

6 BOD 14.50 mg/L NA NA

7 Total Phosphate 1.81 mg/L NA NA

8 Arsenic BDL (DL-0.005) mg/L NA NA

9 Total Chromium BDL (DL-0.10) mg/L NA NA

10 Lead BDL (DL-0.05) mg/L NA NA

11 Oil and Grease BDL (DL-4.0) mg/L NA NA

12 Phenolic
Compounds(as
C6H5OH)

0.27 mg/L NA NA
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Annexure-5.2

146

2373



‘BDL’ & ‘DL’ stands for Below Detection Limit and Detection Limit, respectively.

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Symbiosis Pharmaceuticals Pvt. Ltd.

306/6 Suketi RoadVillage NaggalKala Amb, Nahan,

Distt.Sirmaur, H.P.173030 

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta
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H.P. STATE POLLUTION CONTROL BOARDREGIONAL OFFICE PAONTA SAHIB
HIMUDA Complex, Plot no. 1-3, Shubhkhera
Teh: Paonta Sahib, Distt: Sirmour, Pin-173025

From:

No. PCB/RO Paonta/EE/Symbiosis Pharma. Pvt. Ltd /2024-/929

To

Subject:

The Regional Officer;

n oj704-225870

O htps:/hppcb.nic.in
pcbropaontal@gmail.com

M/s Symbiosis Pharmaceuticals Pvt. Ltd.,
Suketi Road, Village Nagal, Kala Amb,
Tehsil Nahan, Distt. Sirmour (HP)-173030

Encl: As Above.

HPSPCy

Dated- o-2o2y

Environmental Compensation as per the Orders ef Hon'ble National Green Tribunal in
OA No.593/2017 titled Paryavaran Suraksha Samiti v/s UoI dated 19.12.2019.

This is in reference to Order issued by Member Secretary, HP State Pollution Control Boardvide Endst. No.PCB/RO Paonta(Misc.ySirmour/24-4114-16 dated 16.07.2024 (enclosed) vide whichEnvironmental Compensation amounting to Rs.43,68,750 (i.e Forty Three Lakhs Sixty-Eight Thousand andSeven Hundred Fifty only) has been imposed. this context, you are directed through this letter to depositsaid amount in the account of Member Secretary, HP State Pollution Control Board, Bank of Baroda Alcno.54140100001617 (IFSCCode BARBONEWSIM) within 3 days and submit the receipt/compliancereport, failing which action under the provisions of Water (Prevention and Control of Pollution) Act, 1974and Air (Prevention and Control of Pollution) Act, 1981 shall be initiated against the unit.

Atul Parmar
Regional Regional Ofier cum

Environmental Ergineer
HPSPCB Regional Ofice Paonta Sahib
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H.P. STATEPOLLUTION CONTROL BOARD
REGIONAL OFFICE PAONTA SAHIB
HIMUDA Complex, Plot no. 1-3, Shutbhkhera
Teh: Paonta Sahib, Distt: Sirmour, Pin-173025

To:

U 01704-225870

No. PCB/RO Paonta/Symbiosis Pharam/1289/2024- 1443-94

Subject:

htps:l/hppcb.nic. in!

pcbropaonta1@gmail.com

M/s Symbiosis Pharmaceuticals Pvt. Ltd.
Village Naggal, Suketi Road Kala Amb,
Tehsil Nahan, Distt. Sirmaur (HP).

HPSPCB

Dated- 27.08.2024

Show Cause notice under Water (Prevention & Control of Pollution Act, 1974 &

Air (Prevention & Control of Pollution) Act, 1981.

Whereas, Renewal of Consent to Operate issued to the unit has already expired on
31.03.2023 and the unit is operating without valid Renevwal of Consent of theState Board.

Whereas, the unit had made applications for Renewal of Consent lo Operate through online portal
(HPOCMMS) vide application No. 9145518 dated 10.04.2023, No.9742885 dated 03.06.2023 and
No.11144580 dated 28.11.2023, which were incomplete & since online observations were not
attended by you. The applications were automatically rejected by the online system after 30 days as
you did not submit any response to the same.

Whereas, the unit had again made an application for Renewal of Consent to Operate vide online
application No. 12257349 dated 06.04.2024, which is currently returned to the unit for compliance
the online observation such as expansion/addition of products & capacity variation without prior
consent of the State Board and non compliance to the Order issued by HPSPCB, Head Office Shimia
vide Endst. No.PCB/RO Paonta(Misc.Sirmour/24.4 14-16 dated 16.07.2024 for payment of
Environmental Compensation amounting to Rs.43,68,750 (i.e Forty Three Lakhs Sixty-Eight

Thousand and Seven Hundred Fifty only).

And whereas the facts stated above tantamount to clear violarions of terms and conditions of the
consent and therefore the provisions of Water (Prevention & Control of Pollution) Act. 1974.
constituting a cognizable offence under the aforesaid acts.

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate
penal action against you in accordance with the provisions of:

Section 41, 43 & 44 of the Water (Prevention and Control ef Pollution ) Act, 1974 and
section 31- A of Air(Prevention and Control of Polution) Act, 1981 & in respect of each

such contravention or non-compliance, be liabe to pay a penalty which shal not be less

than ten thousand rupees, but which may extend to fifteen lakl rupees.

Continues contravention or non-compliance under sub-section (), shall be liable to pay

an additional penalty of tet tlhousanl rupees every day during which such contravention

continutes.

Imposition of Environmental Compensation as per Polluter Pay Principle from the day of

violation observed till compliance is nade by you as per the orders of Hon 'ble NGT in

0.4. 593/2017 titled as "Paryavaran Surakusha Samiti &Anr. Vs Union of lndia &Ors"
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The above is also proposed notwithstanding action for disconnection of power supply, sealing ofthe unit and closure of the unit under Scction 33-A of Water (Prevention and Control ofPollution) Act, 1974 and / or imposition of Environmental Compensation as per Polluter PayPrinciple from the day of violation observed till the day compliance is nade by you as per theorders of the Hon'ble NGT.

However, before initiating an action against you in thc matter, you are hereby directed to showcause within 07 days as to why the legal and penal action as prescribed above should not beinitiated against you for non compliance to thc provisions of cnvironmental laws and acts.

You are also hereby directed to, make connplete application for Renewal of Consent to
Operate & Consent to Establish Expansion without any loss of time on receipt of this ShowCause Notice.

It is further informed that in case of failure to comply to above directions or in case of non
satisfactory disposition or in case of continued violations action as proposed above shallbe
initiated against you without any further intimation or notice and completely at your own risk &
cost after the expiry of the above mentioned period.

(a) In case of any difficulty in filing online application / replying to online queries in OCMMS or any
related query it is specifically directed to please contact the help desk in the HPPCB Regional Office on
weck das during working hours ie from 10:00 am to 05:00 pm for assistance. Complete assistance shallbe rendered in online application filing and documetation required thereof.

(b) Please note that in case the online observations are not attended and the application is not
resubmitted the same will automatically be deleted within 30 days by the system. Therefore. to avoid any
delay and any further action for non-compliance please resubmit the application with complete
compliance at the earliest and wel! within the stipulated time.

Copy to:

Please treat it urgent

Mission LiFE

Atul Parmar
Regional Officer cum

Environmental Engineer
HPSPCB, Regional Office Paonta Sahib

1. The Member Secretary. HP State Pollution Control Board Shimla for favor of kind information
please

Atul Parmar
Regional Officer cum

Environnental Engineer
HPSPC8, Regional Office Paonta Sahib
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Through Registered Post 

H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB           01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera        https://hppcb.nic.in/     
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025   pcbropaonta1@gmail.com

No. PCB/RO Paonta/ Symbiosis Pharmaceuticals Pvt. Ltd./2024- 1758-59 Dated-  06.09.2024  

From:  The Regional Officer 

To 
M/s Symbiosis Pharmaceuticals Pvt. Ltd. 
Vill. Nagal Suketi, Kala Amb, Tehsil Nahan 
District Sirmaur, H.P. 

Subject: Show Cause Notice under Water (Prevention and Control of Pollution) Act, 1974 

and Air (Prevention and Control of Pollution) Act, 1981. 

This is in reference to the inspection of your unit carried out by the State Board Officer(s) 
in reference to a public complaint received through HPPCB HQ and the pending case in the Hon’ble NGT 

(OA No 515/2022). The inspection was carried out on dated on 02.09.2024. In this context, following 
observations have been made during the inspection- 

1. The unit has installed three DG sets having capacities 500 KVA, 320 KVA and 180 KVA whereas

only 01 DG set is consented by the State Board. The DG sets are also without adequate stack

height. (Photograph 1,2&3)

2. The unit has installed liquid fuel fired boiler(s) without prior consent of the State Board.

(Photograph 4)

3. It was observed that the product Ointment, Eye and Ear Drops are also being manufactured

since few years and the control samples for the same were observed to be preserved in the

control sample room. (Photograph 5,6,7,8)

4. Hazardous waste storage area is not adequate and only ETP sludge was observed to be stored

at site. No dedicated storage for other authorized Hazardous wastes was observed and no

record of such wastes has been maintained in form-III at site. (Photograph 9).

5. The unit has obtained HW authorization for 30 nos. of Contaminated Drums/year. However, a

large number of empty contaminated drums were found stored in the unit. (Photograph

10,11,12) 

Whereas the above-mentioned facts tantamount to the violation of the provisions of Water (Prevention 
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 constituting a 
cognizable offence under the aforesaid act. 

Now therefore in accordance with the provisions of above quoted laws, it is proposed to initiate action 
against you in accordance with the provision of: 
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Through Registered Post 

1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting with
fine(s) up to Rupees Ten Thousand but which may extend to Fifteen Lakh rupees. Where any
person continues contravention or non-compliance, he shall be liable to pay an additional
penalty of ten thousand rupees every day during which such contravention continues.

2. Section 37 and 39 of the Air (Prevention & Control of Pollution) Act, 1981 attracting fine(s) up to
Rupees Ten Thousand but which may extend to Fifteen Lakh rupees. Where any person
continues contravention or non-compliance, he shall be liable to pay an additional penalty of
ten thousand rupees every day during which such contravention continues.

Further, the unit has not deposited Environmental Compensation amount of INR. 43,68,750/- imposed 
vide Endst. No. PCB/RO Paonta (Misc.)/Sirmour/24-4114-16, dated 16.07.2024 till date despite reminders 
issued from this office. 

The above is proposed notwithstanding action for disconnection of Power Supply and closure of the unit 
under section 33-A of Water (Prevention and Control of Pollution Act), 1974 and section 31-A of Air 
(Prevention & Control of Pollution) Act, 1981. 

However, before proceeding further, you are hereby directed through this letter to show cause within 07 

days as to why strict action shall not be taken against you for disregard towards environment beside 
imposing Environmental Compensation as per Hon’ble NGT orders.  

It is also hereby directed not to carry out production of non-consented products and not to 

operate un-consented P&M without prior consent of the State Board. Also, compliance to above 

observations should be submitted within the stipulated time period. 

Please note that in case of failing to comply with directions issued or unsatisfactory reply, action as 
proposed shall be taken as per relevant provisions of law. 

Treat It as Most Urgent 

Regional Officer cum 
Environmental Engineer 

HPPCB Regional Office Paonta Sahib 

Copy forwarded to: 

 The Member Secretary, HPSPCB Him Parivesh, Phase-III, New Shimla-09 for information and
further necessary action please.

Regional Officer cum 
Environmental Engineer 

HPPCB Regional Office Paonta Sahib 

Mission LiFE 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : 1398 Date:  27/07/2024

Industry Registration ID: 13526 Application No : 11690529

To,
Accura  Care  Pharmaceuticals  (P) Ltd
Kala Amb  Tehsil Nahan  Distt  Sirmour H.P.
Kala Amb
Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/11690529

Consent valid from: 01/04/2022

Consent valid upto: 31/03/2027

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Varun Sabharwal, (Authorized Signatory)

Address of Industrial premises Accura  Care  Pharmaceuticals  (P) Ltd,
Kala Amb  Tehsil Nahan  Distt  Sirmour
H.P.,
Kala Amb,Sirmaur-173030

Capital Investment of the Industry 324.68 lakhs

Category of Industry Orange

Type of Industry 2074-Pharmaceutical formulation and for
R & D purpose (For sustained release/
extended release of drugs  and not for
commercial purpose)

Scale of the Industry Small

Office District Sirmaur

Capacity Tablets@18 Cr. Nos/year,Capsules@ 7
Cr. nos/year, Liquid Syrup@9 Lakh
Liter/year, Ointment@1.5 Lakh nos/year

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS”
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Raw Materials Quantiry Unit

CEFTRIXONE SODIUM 20000 K.G./Year

PIPERACILLIN &
TAZOBACTUM

20000 K.G./Year

Liquid Syrup 900000 K.G./Year

Ointment 150000 K.G./Year

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Tablets Number/Year 180000000 NA Medicinal
purpose only

Capsules Number/Year 70000000 NA Medicinal
purpose only

Ointment Number/Year 150000 NA Medicinal
purpose only

Liquid Syrup Liter/Year 900000 NA Medicinal
purpose only

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP 10 KLD 1 KLD

Septic Tank 10 KLD 1 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 2 Soak Pit/Septic Tank Soak Pit/Septic Tank

Industrial Process 2 ETP CETP

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

DG Sets One 320 KVA Silent HSD 40 Ltr/Hr

Boilers One 320 Kg/Hr Diesel Diesel 40 Ltr/Hr

Type of Air Pollution Control Devices installed

“This is computer generated document from HPOCMMS”
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       Endst. No.:								                                               																				          																								                     		

Copy To:-

1.The Member Secretary, HPSPCB Him Parivesh, Phase-III, New Shimla for information please.

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Acoustically
enclosed and
Stack

DG Sets Sat Jan 10
00:01:00 IST
2015

90% PM 0.017 g/KW-
hr, NO2 0.009
g/KW-hr, SO2
ND(DL=3.0)
mg/NM3, CO
2.184 g/KW-hr,
Hydrocarbon
0.05%

Stack Boilers Sat Jan 10
00:01:00 IST
2015

85% PM (Stack) 190.0
mg/Nm3

Sources of emissions and type of pollutants

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

DG Set 0.0017 kg per hour PM 0.017 g/KW-hr,
NO2 0.009 g/KW-hr,
SO2 ND(DL=3.0)
mg/NM3, CO 2.184
g/KW-hr,
Hydrocarbon 0.05%

10 Meters

Boiler 0.30 kg per hour PM (Stack) 190.0
mg/Nm3

30 Meters

Approved By
Env. Engineer

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Er. Atul Parmar
Env. Engineer

    For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS”
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.

Page 6 of 7

160

2387



2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Env. Engineer

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018

HPSPCB/HWMR/13526 Date : 31/07/2024

To, M/s
Accura  Care  Pharmaceuticals  (P) Ltd
Kala Amb  Tehsil Nahan  Distt  Sirmour H.P.
Nahan,Distt.Sirmaur(HP)

Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous
Wastes.

1. (a) Number of authorization : SIR-SIR-HWA/Renew/Accura Care/1398/-
010

(b) Period of Authorization : 05 years

(c) Valid from : 01/04/2022

(d) Date of Expiry : 31/03/2027

Details Of Authorization

S.No
.

Categories/ Waste
Streams of
Hazardous Waste

Type of Hazardous
Waste

Quantity of
Hazardous Waste

Mode of Disposal/
recycling/
utilization/ co-
processing etc.

1 5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

50 Ltr/year SSWML TSDF,
Dabhota

2 5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.2 Wastes or
residues
containing oil

50 Kg/year SSWML TSDF,
Dabhota
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3 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.1 Process
Residue and
Wastes

120 Kg/year SSWML TSDF,
Dabhota

4 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.4 Off
specification
products

120 Kg/year SSWML TSDF,
Dabhota

5 28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.5 Date-expired
products

400 Kg/year SSWML TSDF,
Dabhota

6 33. Handling of
hazardous
chemicals and
wastes

33.1     Empty
barrels/containers/l
iners contaminated
with hazardous
chemicals /wastes

250 Numbers/year SSWML TSDF,
Dabhota

7 35. Purification
and treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’s)

35.3 Chemical
sludge from waste
water treatment

380 Kg/year SSWML TSDF,
Dabhota

Recyclable hazardous wastes procured per annum

S.No
.

Hazardous Wastes
Type

Passbook Type Quantity Source
(Domestic/Importe
d)

Schedule Name of
Process

Name of
Process
Waste

Passbook
Type

Quantity Mode Of
Disposal

Source of
generation
of waste)

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2027
subject to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other
authorization required from the State Board.

3. Accura  Care  Pharmaceuticals  (P) Ltd, is hereby granted authorization/ renewal of authorization under
Rule 6 of the  Hazardous andOther Wastes (Management and Transboundary Movement)  Rules, 2016
of Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous
waste in the premises situated at above mentioned address.

“This is computer generated document from HPOCMMS”
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Approved By

Env. Engineer

( H. P. State Pollution Control Board)

Copy to:

1. The Consent Branch, Head Office for information please.

2. Case File.

1. The Member Secretary, HPSPCB Him Parivesh, Phase-III, New Shimla for information please.

4. The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf.
You shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annual return in Form-4 on or before the 30th day of June of every year.
ii) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office
before the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the
disposal of hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due
against the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board
& CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State
Board for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned
Regional Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement)  Rules,2016 w.r.t. management and
handling of hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in
the State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM_Notification.pdf.

10. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

11. Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.

“This is computer generated document from HPOCMMS”
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Er. Atul Parmar

Env. Engineer

   For & on behalf of

( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS OF AUTHORISATION

1. The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and
the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Board.

3. The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

4. Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

5. It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

6. An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and
Other Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-I before expiry of
authorization.

7. The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of
such operations along  with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

8. The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

9. Before transferring ownership or operation of a facility/unit during its operating life or of a disposal
facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

10. Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the
State Board.

11. An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

12. The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the
physical and environmental conditions during storage and handling.

13. The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

14. The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

15. The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

16. Non-compatible hazardous waste and material shall not be mixed in the same storage container.

17. The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt.
Solan (HP).

18. There should be sufficient & efficient provisions to avoid under ground water contamination due to
waste storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

19. The occupier shall be responsible for any damage of life/or property during storage of his waste and
will obtain Public Liability Insurance, wherever applicable.

20. The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization.

21. The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any
emergency due to On Site Storage of Hazardous Waste inside its premises.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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22. The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

23. The hazardous waste should be transported through a transporter having valid authorization of the
HPSPCB.

24. No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of
the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly
signed with date to the occupier and retain the remaining four copies to be used as prescribed in
condition no. 26

25. The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy 1 (White)     To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow)	To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink)	    To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange)	To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green)	    To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue)	    To be sent by the receiver to the sender.

Copy 7 (Grey)	    To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender is in another State.

26. The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall label the
hazardous and other wastes containers as per Form-8.

27. The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

28. The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

29. The occupier generating hazardous waste specified in Schedule-IV may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

30. Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

31. The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6’x4’
at main gate;

32. The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

33. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

34. RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

35. Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

36. Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

37. The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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By Order

Env. Engineer

( H. P. State Pollution Control Board)

38. The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 04/10/2024 from

Naveen  Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of CETP Disposal
Point of Accura  Care  Pharmaceuticals  (P) Ltd, -- Kala Amb  Tehsil Nahan  Distt  Sirmour H.P.
, Nahan Distt. Sirmaur, H.P. 173030 on dated 03/10/2024 for analysis. The sample was in a condition fit for

analysis reported below:

I further certify that I have analyzed the aforementioned sample on 04/10/2024 to

25/10/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB,HPPCB

Signed this on 25/10/2024

Remarks of Lab Head:

----

Report No: 72187/W-14677 25/10/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 7.62 NA NA

2 BOD 65.0 mg/L NA NA

3 TSS 51.0 mg/L NA NA

4 COD 420.0 mg/L NA NA

5 FDS 550.0 mg/L NA NA

6 Oil and Grease 12.4 mg/L NA NA

Dr Kuldeep Negi, SO

“This is computer generated document from HPOCMMS” Page 1 of 2
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Accura  Care  Pharmaceuticals  (P) Ltd

-- Kala Amb  Tehsil Nahan  Distt  Sirmour H.P., Nahan,

Distt.Sirmaur, H.P.173030 

(State Board Analyst)
 RL Paonta

“This is computer generated document from HPOCMMS” Page 2 of 2
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To 
The Environmental Engineer 
H.P, State Pollution Control Board 

Paonta Sahib, District Sirmour 

Subject: - Regarding Reinstated of Our Power Supply 

Respected Sir. 

Accura Care 

IWith reference to yours letter send to Member Secretary of HP State Pollution Control board Shimla on dated 

20/04/2024 reference no is PCB /ROPaonta/M/s Accura care pharmaceuticals (P) Ltd./2023-149 in which you 

have mentioned that our factory was found discharging untreated process waste water through dedicated pipelines 

. vou have also mentioned that our unit last three samples was not according to prescribed limits as per lab 

reports. ihey have also giving the reference of the notice issue by yours esteemed office to us, sir based on 

OuS reports and recommendations, The Member Secretary of HP State Pollution Control board Shimla 

has instructed H.P. state electricity board Nahan to discontinue of our power connection. 

PHARMACEUTICALS PVT. LTD. 

On the basics of this order the electricity Board has disconnect our power connection on dated 20.07.2024. The 

copy of power disconnection order issued by HP electricity board is attached with this letter. 

In this context we want to inform you that we have taken a lot of improvement in our ETP Plant after yours 

inspection on dated 04/04/2024. The changes which we have done in our ETP plant after receipt of our letter 

mentioned below: 

We have also charged media carbon and sand filter also. 

Date:- 22.07.2024 

We are doing primary clarify function regularly 24 hrs. in our ETP plant , All the records related to our 

ETP plant like chemical dosing, electricity consumption, water meters and log books are properly 

maintained and updated. 

For generation of irritation in ETP plant we are using Air blower system and air compressor for this. 

We also provided nutritionist dosing tank for better biological treatment 

For Accura Care Pharmaceuticals Pvt, Ljd. 

Authorised Signalory 

We are regularly giving solid wastage of sludge to yours authorized collection center (shivalik solid waste 

Imanagement). The copies of agreement with them and Form 13 issued by Shivalik solid waste 

management are attached with this Jetter. 

Accura Care Pharma Pvt. Ltd. 
Vill. Moginand, Nahan Road, Kala Amb, HP 173030, Tel: +91-98050-90296 

Email: biochemix2012@gmail.com 
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Sir, In our carlier reply to yours notice no HPSPCB/RO (Pt)/M/s Accura care Pharmaceuticals 

2024-49 dated on 06.04.2024, we have mentioned in our replies on dated 12.04.2024 that the 

water which you have seen during vours inspection being discharged from our unit was domestic 

waste water, which w as coming from our drinking arca of water and washing area due to 

repaiing ol drainage pipeline work going on in factory premises. We have blocked our outlet v 

pipcline with dead plastic plug. pic attached for yours reference. Now discharge of waste water 

from plant strictly prohibited. 

Accura Care 

º Respected sir, we have already taken the membership of Common Effluent Treatment plant operated by 

M/S KIDC in kala amb. We are regularly giving waste water after pre treatment to them. The copy of the 

agreement with KIDC attached. The details of Effluent water given for treatment to C.E.T.P attached with 

this letter. 

PHARMACEUTICALS PVT. LTD. 

So sir its request to you please re visit our unit and see the changes which we have done in our ETP plant as 

soon as possible so that Member Secretary of H.P State Pollution will pass the order for Reinstated of Our 

Power Supply based on yours reports. 

We will remain thankful to you for this. 

More over we are a part of society and we know our social responsibility towards society. 

For Accura Care Pharmaceuticals Private Limited 

For Acura Care Pharmaceuticals Pt, Lid. 

Authorised Sgnalory 

Enclosed: -Copy of Power Disconnection order issued by HP Electricity Board, Agreement copy with 

C.E.TP Kala -Amb and Shivalik Solid waste Management Ltd. 

Accura Care Pharma Pvt. Ltd. 
Vil. Moginand, Nahan Road, Kala Amb, HP 173030, Tel: +91-98050-90296 

Email : biochemix2012@gmail.com 175
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f N HIMACHAL PRADESH 

2022 

INDIA 
INDIA NON JUDICIAL 

Agreement. 

AND WHEREAS 

This agreement is executed at Kala Amb, Distt. Sirmour HP. today onh day of 2ey 

Between: 

AND 

Rs.20 

M/s Kalp Amb Infrastructure Development Company, a Company incorporated under section 
25 of the Companies Act, 1956 through its Director, Sh. C.S.Pushkarna having its registered 
office at Service Building, SWCA Kala Amb, Distt Sirmour (HP) (herein after referred to as 
"KiDC") which terms or expression unless excluded by or repugnant to the context or the 
meaning thereof, shall be deemed to include its successors and permitted assigns, OF THE ONE 
PART, 

TWENTY 
RUPEES 

M/s_ Acauto Late Phaouhs hlAName of Firm/Company) the Member Industries (hereinafter ref�rred to as the Member Industry or "MI") having Industrial activity at Kala Amb, Distt. Sirmour, HP whlch terms or expression unless excluded by or repugnant to the context or the meaning thereof shall be deemed to include its successors, partners, directorsand permitted assigns, OF THE SECOND PART. 

For Accura Care Phamaceuticals lvt.Lld. 

08AA 064751 

Authorised Signatory 

0 In consideration of the Industrial development in Kala Amb and necessity to manage thÇ industrial effluents and to protect the ecology of the surrounding area from further deterioration, the KIDC is setting up the Common Effluent Treatment Plant at village 

Authorised Signatory For Accura Care Phagmaceutcals Pyt. Lid. 

Authorised Signatory 
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Ogl, Kala Amb, District Sirmaur, H.P. 

) KIDC is the Speclal Purpose Vehicle (SPV) to manage the Common Effluent Treatment Plant 

duly recognized by the State Govt. 

) KiDC shall provide the conveyance system consisting of plping networks or tankers to 

each Mi. 

NOW IT IS HEREBY AGREED as follows: 

A OBLIGATIONS OF MI: 

1 MI shall install one Bar and Coarse screen, one Settler and one Storage tank as per 

Design approved by KIDC, In case MI has already installed the said installations in 

their plant, MI shal obtain the approval of KIDC for the same. MI shall forthwith 

implement any modifications/suggestions made by KIDC, failing which the 

permission granted for conveying the effluents to CETP shall be withdrawn till such 

time Ml complies with the modifications/suggestions made by KIDC. 

2 Al Effluent generated by MI in their premises shall be sent exclusively to the CETP. 

MI shall intimate to KIDC, at least 3 (Three) months in advance of any proposed 

increase or decrease in quantity of effluent resulting due to expansion or 

otherwise. 

3. MI shall declare the effluent load with characterization of the effluent generated by 

it in the prescribed "Declaration Form" annexed herewith as 'Annexure -A. MI shall 
submit such Form to KIDC on execution of these present. MI undertakes to pay charges 

for treatment of effluent as per formula given in B(1) below or it can be modified in 
such a manner that CETP remains financially viable and it generates annual profits in 
the range of 8 to 10%. In addition to this, MI will pay Transportation charges @Rs.250/ 
per Tanker of 5KL Capacity within 5 KM radius, Ml will pay minimum Registration fee of 
Rs. 25000/- which shall be non refundable. 

4 MI shall give one month prior notice of any change in effluent load with all supporting 
documents to KIDC. KIDC may monitor such activity. 

5 MI at their own cost shall construct storage tank of adequate capacity for storage 
and transfer of effluent from their plant to CETP. MI shall ensure that all discharges 
like factory sewage, trade effluent, washings, Boiler blow down etc. are channelized 
through its storage tankfor sending their effluent to CETP, 

6. MI shall in the event of requirement of segregation of effluent, construct two 
separate storage tanks as per the design approved by KIDC. 

7. MI shall furnish all relevant detals to KIDC concerning any pre treatment of effluent carried out by it. MI shall furnish to KIDC all relevant details including the capacities of various units and characteristics of the final effluent to be sent for treatment to CETP, KIDC shall have the right to collect the samples of the effluents from the MI units for verification, 

FqrAccura Care Pharmaceutiçals Pu.Ltd, 

Authori_ed Signatory 

For Accura Care 
Pharmaceuticals Pvt. Lid. 

Authorised Sgnatory 177
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& MI shall obtain written consents from KiDC for establishing a new ETP or any 

modification of the existing ETP. 

9. MI shell provide a single point discharge for conveyance of Effluent to the Effluent 

Conveyance System. 

10. MI shall provide a pumping station of suitable capacity at their own cost for pumping 

all effluent excluding storm water into the Effluernt Conveyance System of KIDC at 

adequate space for Tankers, after obtaining approval for the design, scherne and the 

location of the pumping station from KIDC. 

11 MI shall install "Electro-mechanical flow meter" of "Rosemount' make or any 
equivalent make, which shall either be supplied by KIDC against payment or MI shall 
obtain the same as per the specifications given by KIDC in case of conveyance 

system through pipe line. 

12 MI shall house such flow meter in a separate secured shed and the meter shall be 
used for measurement of the flow quantity and for monitoring the quality of the 
effluent. MI shall ensure that the shed containing the flow meter should be locked 
and the flow meter is sealed and protected from tampering at all times. 

E MI at all times, shall ensure proper functioning of flow meter including calibration at 
regular intervals, periodical cleaning of sensors and taking required preventive 
measures for maintenance, to the satisfaction of KIDC. 

14 the event of the flow meter being found tampered, or not functioning properly 
MI shall attract penalty/termination as more particularly defined herein below in 

case of conveyance system through pipe line.: 
i.) In the first instance of an event as specified herein above, MI shall pay treatment charges for 100% of the quantity of effluent, as stated by HPPCB in their consent letter. 

ii.) In the second instance of an event as specified herein above, MI shall pay treatment charges for 150% as stated by HPPCB in their consent letter of the quantity. 

i.) In case of third instance of such an event, M>'s connection to the Effluent Conveyance System shall be disconnected forthwith and the matter shall be referred to Monitoring & Dispute Redressal Committee (herein after known as "Committee" for the sake of brevity) for consideration. Decision of the Committee shall be final and binding. 

15. Anytampering of the conveyance system or with the discharge characteristics by MI shall attract penalty or termination as per the decision of the Committee. The Committee may at its discretion, restore the connection of the MI on the MI complying with its directions. 

Fot AQuia Care Pharmacoulical_ viLO 

Authorised , ao 
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16 MI shall give unrestricted entry in its premises to the inspector nominated bv KIDc 

who shall have access to entire plant area as also the records required for verification 

of the quantity and quality of effluent. 

17, MI shall abide by the policy and decislon/s of the Committee to ensure smooth 

operation. 

18 The prescribed parameters for inlet effluents as notified by HPPCB vide No. 

PCB/CETP Kala Amb-982 consent branch 2020 dated 2-12-2021 shall be as follows: 

Sr. No 

3 

6 

Parameters 

COD 

BOD = BOD of sample, mgs/L 

BOD 

COD= COD of sample, mgs/L 

TSS 
0 &G 

B. Consideration and Financial Statements: 

TDS = TDS of sample, mgs/L 

FDS 

1 Formulae for Calculating the Effluent Treatment Charges 

pH 

Remarks 

CSS = Suspended solids of sample, mgs/L 

1500 mg/ 
500 mg/l 

MI shall pay the charges for treatment of the effluent, as levied by KIDC, calculated on the basis 

of the formula given herein below: 

500 mg/1 

Treatment Charges= [0.02*BOD+0.03*(COD-2.5*BOD) +0.005*CSS+0.01*(TDS- 3000)] Rs /KL 

Where, 

30 mg/ 
3000 mg/ 
6.9-9,0 

Any negative value in (COD-2.5*BOD) and/or (TDS-3000) shall be ignored. 

2 MI shall pay at the minimum the fee for treatment calculated at 50% of the effluent quantity in 

as per Declaration Form or the actual flow whichever is higher, to be computed for fee and 

adjusted half yearly. 

3. MI shall deposit with KIDC, an amount equal to One month's fee computed as per the formula 
given in Para B herein above, taking into consideration the flow given in the "consent letter" of 

HPPCB and the effluent characteristics glven in the declaration to be furnished by the Member 
Industry or as verified by KIDC. However in case of Industrial Units giving one MLD of more 

effluent the deposit shall be worked for 21 days fee computed as per the formula given in Para 
B herein above. 

For Accura Cars Pharmaceulicals f'v.Ltd. 

Authorised Signa.y 
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for Treatment Effluent Water 

Particulars 

Time 

Qty. 

Particulars 

Time 

Transport 

Charges 

in 
Rs 

Qty. 

Transport 

Charges 

in 
Rs. 

Vehicle No. 

4.R..Q.4.E........ 

Name of Industry. 

Vehicle No....J............ Name of Industry.........).C.LSA......4.d 

No. 

Dated 

No 

Dated 

C.E.T.P KALA-AMB 

Transporter Slip 

C.E.T.P KALA-AMB 

Transporter Slip 

Receiver 

185
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Sicn of 

sfan S RoceIV•r 

n of Dispatcher 

Sign ßf Receiver 

for Treatment Effluent WaterJ' yoo 

for Treatment Effiuent 

Wter yoo 

Particulars 

Time 

Qty 

Transport 

Charges 

in 
Rs. 

Pariculars 

Tirne 

Oty 

Transport 

Charges 

in 
Rs. 

Vehicle No. 

...R....s. 

Vehicie No......Roy 2F 

Name of Industry....CC.UA....5.e 

Name of industry 

Accea..AR... 

Dated 24|6J? 

No. 

No. 

Dated 

2421 C.E.T.P KALA-AMB 

Transporter Slip 

24<o41234 

C.E.T.P KALA-AMB 

Transporter Slip 

Sign of Dispatcher 

Receiver 

-Disfskeor 

Si�n of Receiver 

for Treatment Effiuent Water '4s 

for Treatment Effluent Water 

Part1culars 

Time 

Qty 

Transporl 

Charges 

in 
Rs 

Vehicie No. 

Particulars 

Time 

Qty. 

Transport 

Charges 

in 
Rs. 

Name 

of 
Industry......i.S.a....:. 

C.. 

Vehicle No....E.CA...& Name of lndustry...)..DÖ....sa....... 

No. 

Dated 2)R 

No. 

C.E.TP KALA-AMB 

Dated 2 | 

Iransporter Slip 

C.E.T.P KALA-AMB 

Transporter Slip 

Dispatcher 

186

2413



of patcher 

Sicfnu 

oUTTImE 

for Treatment 
Effluent Water/ 26 

for Treatment 
Effluent Water 40s 

Tirne 

Qty. 

Transport 

Charges 

in 
Rs. 

Particulars 

Particulars 

Time 

Qty. 

Transport 

Charges 

in 
Rs. 

Vehicle No. 

Vehicie No.. Name of industry......*AS....CaS.. 

Name of Industry. 

.f.CCKRA..C4) 

2162 

No. 

2155 

No. 

Dated 

Dated2o161202y 

C.E.T.P KALA-AMB 

C.E.T.P KALA-AMB 

Transporter Slip 

Transporter Slip 

Sign of Dispatcher 

Sign of Dispatcher 

Sign of Recoier 

Sign o Receiver 

for Treatment 
Effluent Water& 

for Treatment Effluent Water 
Particulars 

Particulars 

Time 

Oty. 

Time 

Qty. 

Transport 

Charges 

in 
Rs 

Vehicie No. 

Transport 

Charges 

in 

Rs. 

Vehicle No. 

|RYK..... 

Name of Industry 

Name of Industry..........C3k.....0si.à. 

No. 

No. 

Dated 

Dated 

C.E.T.P KALA-AIB 

C.E.TP KALA-AMB 

Transporter Slip 

Iranspurter Sip 

187
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P 

Sign of Dispatcher 

Sign of9 
f 

2126 
me of Industry. 

hicle No............... 

Particulars 

or Treatment 

Effluent Water Tor Treatment 

Time Qty. 

ffluent Water /io yevo 

19ht 

ign of Dispatcher 

Particulars 

C.E.T.P KALA-AMB 

Time 

Transporter Slip 

Qty. 

Transport 

Charges 

in 
Rs. 

(ehicle No..... 4f5 

Dated 

lame of Industry. 

'utics (. 

32 

Sign 

Dated 

lo 

12 06 J2025 

Transport Charges in Rs. 

C.E.T.P KALA-AMB 

Transporter 

MPiver 

No. 

No. 

C.E.T.P KALA-AMB 

Name of industry...H.SsSA5C 

Vehicle No.......04 
Particulars 

Efluent Wate 
for Treatment 

Transporter Slip 

Sign of Dispatcher 

r'rmcuticaif 

Particulars 

Effluent Water 
for Treatment 

Time 

1)19 

Sign of Dispatcher 

Transporter Slip 

Time 

Dated 

Qty. 

....,.se*. 

C.E.T.P KALA-AMB 

Qty. 

2 fs 

Name of Industry.......CC, 

Vehicle No.......Ro Y 2fg 

Transport Charges in Rs 

Dated 

Sign of Recerver 

Transport Charges in Rs 

Sign of Receiver 

Receiver 

Slip 

188
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CE.TP KALA-AMB 
Dated e) 20249 

2105 
eof Industry. 

cle No... 
articulars 

uent Water 
Treatment 

Signture... 

Disoatcher 

Transporter Slip 

Accura 

hRoY.... 

Time 

for Treatment Effluent Water 

Qtv 

Particulars 

Time 

Qty. 

Transport 

Charges 

in 
Rs. 

| Transport Charges in Rs 

Sign of ROcoVer 

Vehicle No...Ra4.C...SLi. Name 

of 
Industry........cCDYSC. 

Ke 

Datedo6) 201l 

C.E.T.P KALA-AMB 

Transporter Slip 

Ign of Receiver 

Tf Dispatcher 

Sign of Receiver Mony 

Sig 

fDispatcher 

Mu. 

Signature...Sdt) Rece.ty......4A4. PharmaceuticAs (P) Ltd. 

.......4e.!.26J.2.9 
Accura 

Date. 

oU7/m|| 

for Treatment Effluent Water 

for Treatment Effluent Water 

Qty. 

Transport 

Charges 

in 
Rs. 

Particulars 

Qty. 

Time 

Time 

Transport 

Charges 

in 
Rs. 

Particulars 

Vehicle No. Name of Industry..........CCU...I.? 

.....h. K.os.kei 

|Vehicle No. 

.. 

Name of Industry.. 

Dated o)0e) 9 

No. 

Dated 

No. 

C.E.T.P KALA-AMB 

Transporter Slip 

C.E.T.P KALA-AMB 

Iransporter Slip 

Çare 

189
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Mou 

C.E.TP KALA-AMB 

PI872 

e of Industy 

e No 

latculars 

vent Water 
Treatment 

of Dispatcher 

Iransporter Slip 

Time 

Hicur.s.c4.C 

for Treatment Effluent Water 

Qty. 

Particulars 

Time 

Qty. 

Dated 

Transport 

Charges 

in 
Rs. 

Transport Charges in Rs. 

o/06)2o24 

Vehicle No. |Name of Industry. 

MOn 
Sign of Receiver 

No 

1867 

Dated 

c&lo4) 

2 y 

C.E.TP KALA-AMB 

Transporter Slip 

INo. 

Transporter Slip 
C.E.TP KALA-AMB 

Nc 1861 

Name of lIndustry.Acc4...9C 

Vehicle No. 

Particulars 

Effluent Water 
for Treatment 

Sign of Dispatcher 

1843 

Particulars 

Time 

|3: lop M 

Effluent Water 
for Treatment 

Qty. 

Sign of Dispatcher 

Transporter Slip 

C.E.T.P KALA-AMB 

Vehicle No......RotE f2f5 

Dated oDos') 

Name of Industry.A<SG E 

Transport Charges in Rs 

Sign of Receiver 

Dated igu y 

Qty. Transport Charges in Rs. 

Sign of Rece 

Time 

190
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e of Industn 

C.E.TP KALA-AMB 

larticulers 

uent Water 
Treatment 

ofDispatcher 

anspurer Yip 

C.E.T.P KALA-AMB 

Dated 

1833 

No 

Transporter Slip 

Time 

Name of Industry. 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Vehicle No......... 

Particulars 

Qt 

uilk 

Effluent Water for Treatment 

Dated folriy 

Transport Charges in Rs. 

Sigrh of Receiver 

AcCura Care 

Pharmnaceticals (P) Ltd. 

Rete.Qty.....oA92 

Sign of Receiver 

Sign of Dispatcher 

No 

Transporter Slip 

C.E.T.P KALA-AMB 

1829 

Dated2l122 

Vehicle No.. 

No. 

1820 
Name of Industry. 

Particulars 

Effluent Water 
for Treatment 

Name of Industry..... 

Sicn of Dispatcher 

No.....R 

C.E.T.P KALA-AMB 

Vehicle 

Time 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Particulars 

Transporter Slip 

Effluent Water for Treatment 

Qt 

Dated 

Transport Charces in Rs 

Sign of Receiver 

Son oRecener 

Sign of Dispatcher 

191
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I737 

Dated 
2 
S) 

s72 

1816 

Dated4)22 

No. 

No 

AcCuta Cae 

Name of Industry. 

Name of Industry. 

.C..5.. 

Vehicle No. 

Vehicle No...HouE82 34 

Qty. 

Time 

Particulars 

Transport 

Charges 
in 

Rs. 

Qty. 

Tirne 

Particulars 

Transport 

Charges 
in 

Rs. 

Efluent Water for Treatment 

Effluent Water Treatment 

2 

b22 

Sign of Dispatcher 

fRecever 

Sign of Dispatcher 

Sion of Receive. 

Transporter Slip 
C.E.TP KALA-AME 

No I792 

Name of Industry......... A. ... 

No. 

Vehicle No. 

Particulars 

Effluent Water 
for Treatment 

Sign of Dispatcher 

1784 

Time 

AC 

Effluent Water 

for Treatment 

Qty. 

oata....11at|2 

Sign of Dispatcher 

Trànsporter Slip 

Name of Industry..ElCcCN 

C.E.TP KALA-AMB 

Vehicle No.....l...4.... . 

Particulars Qty. 

Dated9b' 

.Qly..... 

Transport Charges in Rs. 

Dated 

Sign of Receiver 

Transport Charges in Rs. 

Sign of Receiver 

2e 

Time 

192

2419



CE.TP KALA-AMP 

1779 

Industry. 

ulars 

t Water 
atment 

†ispatcher 

..... 

Time 

Particulars 

Trànspoter Slip 

fluent Water 
ir Treatment 

C.E.T.P KALA-AMB 

1773 

Qty. 

n of Dispatcher 

Dated 

Trànsporter Slip 

me of Industry....cc.kA.s...GN. 

Transport Charges in Rs. 

icle No...Re.4E25. 
Time 

Monu 
Sign of Receiver 

Qty. 

Dated 96l/12024 

Transport Charges in Rs. 

Qty....4.0g.0. 

iof Receiver 

No. 

C.E.TP KALA-AMB 

Vehicle No. 

1767 
Name of Industry. CCUt9 Cqre 

Particulars Time 

Effluent Water 

for Treatment 

No. 

Sign of Dispatcher 

1748 

Trànsporter Slip 

Particulars 

Effluent Water 
for Treatment 

PeiC 

S 1of Dispatcher 

Time 

DatedLlorj2 u 4 

.........!..... 

C.E.TP KALA-AMB 

................... 

Qty. 

Name of Industry..H.cc4r Cß re 

Vehicle No..... o4F 

Transport Charges in R. 

Trànsporter Slip 

Qty. 

Sign of Receiver 

Datedlethe 

Transport Charges in Rs. 

Sign of Receiver 

193
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IALAVID 

641 
e of Industry 

ce No. 

C.E.TP KALA-AMB 

articulars 

Tuent Water 
Treatment 

of Dispatcher 

Dated rzy 

1740 

No. 

Name of Industry. 

...... 

Vehicle No. 

........ 

Time 

Transporter Slip 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Effluent Water 

I:Io 

Qty. 

0fnd 

Dated)lof/)r) 

Transport Charges in Rs. 

Pe.Qiy4.o.e. 
Piaraceicals 

Sign of Receiver 

MonU `ign of Receiv 

Sign of Dispatcher 

Trànsporter Slip 

Trànsporter Slip 

C.E.T.P KALA-AMB 

KALA-AMB 

224 

1732 

Dated 

No. 

Dated_4l ot2 

No. 

13lo122y 

C.E.T.P 
i723 

Name of Industry......A..c.ci..C 

Vehicle No....V..Re4.. 

Name of Industry......4UNA.SAE hSet.Ea...1.. 

Vehicle No. 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Particulars 

Particulars 

Transport 

Charges 
in 
Rs. 

Qty. Guo 

Effluent Water for Treatment 

Time 

Effiuent 

Sign of fReceive 

Sign of Dispatcher 

Sign of ReceivE. 

Sign of Dispatcher 

Particulars for Treatment 

Waterj:O 

for Treatment 

194
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CE.T.P KALA-AMB 

1715 

ticulars 

ent Water 
reatment 

Industy.Hcssts.CO 

fDisoatcher 

e No. 

1706 

m-l3!oo 

Trànsporter Slip 

Time 

ent Water 

- jl45 

reatment 

rticulars Time 

f Di_patcher 

C.E.TP KALA-AMB 

Qty 

Dated ]ort2o2y 

Trànsporter Slip 

of Industry....CC U s C4Y 

Qt 

Transport Charges in Rs. 

Sian of Receiver 

Dated /o) f224 

4.66 o 

Tran_port Charges in Rs. 

Sign otReceiver 

Transporter Slip 

Transporter Slip 

C.E.T.P KALA-AMB 

C.E.T.P KALA-AMB 

Dated o9o1224 

1438 

Dated arj22 4 

No. 

No. 

1614 

Name of Industry....A.cCoG..CI 

Name of Industry....k 

Vehicle No. 

Transport 

Charges 
in 
Rs. 

Transport 

Charges 
in 
Rs. 

|Vehicle No. 
Particulars 

Qty. 

Time 

Particulars 

Qty. 

Time 

Effluent 

WaterI 

lo 
se 

for Treatment 

Effluent 

Water 

q:o 
pn 

fou 

for 

Sign of Receiver 

Sign of Dispatcier 

Treatment 

195
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Dated G<atla 

Nat-3 9 & 

.E.TP KALA-AMB 

...A.cCu.5..a:E. 

Name of Industry. 

s 
sty..S..QG..c9re 

Vehicle No. 

Transporter Slip 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Particulars 

Qt 

Effluent Water for Treatment 

Dated o2/of 12o)y 

A Cte 

Transport Charges in Rs. 

Sobtwer 

ceQt.4 

Sign of Dispatcher 

No 

Transporter Slip 

C.E.T.P KALA-AMB 

Vehicle No. 

ign 

Name of Industry 

atut 

I 389 

Particulars 

Effluent Water 
for Treatment 

Dated d/o7b24y 

|NO. Í412 

e.Qty.nnwwa 

ACCUra CarP 
--ceutic. 

Transporter Slip 
C.E.T.P KALA-AMB 

ispatcher 

Name 
of 

Industry.....HCSUra.C 

Ye 

Vehicle No..... 

Time 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Particulars 

Effluent Water 4oPmol� 

for Treatment 

Qty. 

Dated05 sy 

Transport Charges in Rs. 

Sign of Recever 

Sign of 

Sign of Dispatcher 

Receiver 

196
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stUlars 

Industy. 

ent Water 

cE.TP KALA-AMB 

Treatment 

925 

**..... 

fDispatcher 

articulars 

lent Water 
freatment 

of Industry. 

Time 

Fece.Qty 
Date.. 

S}gnetu. 

Accur.C.sao.C. Npi4TSo 

Trànsporter Slip 

Acqura Cate 
armac�uticals (P) Ltd 

C.E.TP KALA-AMB 
Datea9/o94 

Qty. 

Tme 

Dated 

Trànspoter Slip 

JIspáttHer**, 

le No....tH.KouHeU6.4.. 

Ura Care 
uticals () Ltd. 

Transport harges in Rs. 

||7:3SoD 

Sign of Receiver 

Qty. Transport Charges in Rs. 

Sigriot Receiver 

No 1 286 

Transporter Slip 
C.E.T.P KALA-AMB 

Name of Industry. 

Vehicle No. 

VO. 

Particulars 

Si, sf Dspatcher 

Qty.. 

Effluent Water6.14 |4ooLe 
for Treatment%C 

Accura Cafe necevticai (P) Ltd 

13¬9 

Dated3 4 

tccura.Cot 1|Ro4H9.464 
Time Qty. Transport Charges in Rs. 

Utica!s ( P Ltd. 

Sig bf Dispatcher 

Trànsporter Slip 
C.E.TP KALA-AMB 

Sign of Receiver 

Name of Industry.t4REGARE 
|Vehicle No......KOAHA4.6.4.. 

Particulars Time Qty. 

Effluent Water3yocLt 
for Treatment 

Dated 2--2 

Transport Charges in Rs 

Acsura Care 

Dut'. Slgn of Recever 

197
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ndustry,. 

Ulars 

NO............. 

at Water 
atment 

CE. TP KALA-AMB 

266 

:No....... 
ticulars 

icis (P) !0. 

HRO Y45.J. 

eatment 

Lare 

of Industry....!". 

fDispatcher 

Iransporrer Sup 

Time Qty. Transport Charges in Rs. 

C.E.TP KALA-AMB 
Transporter Slip 

Time 

nt Water |A!4o| 3So 

ccuraca 
HRou.94.64.. 

to 

Dated2yyr24 

Qty. 

ce.Qty 

Sigh bf Receiver 

Dated 

Signat 

Acctra Care iermacfuticals (P) Ltd. 

Transport Charges in Rs. 

of Rbcewer 

No 

Name of Industry.... 

'1aE.TP KALA-AMB 

Vehicle No........... 

Particulars 

Effluent Water 

for Treatment 

INo. 

Sign of Dispatcher 

!331 

Name of Industry... 

Vehicle No. 

Particulars 

Time 

Effluent Water 
for Treatment 

Trànsporter Slip 

Siy of Dispatcher 

To 
19423se 

........ 

Qty. 

C.E.TP KALA-AMB 

Dated 

; Sáh of Receiver 

Trànsporter Slip 

HRo4H94.64. 

lo91 

Transport Charges in Rs 

0l9|3s 

B.cKus.c..CANS. 
Dated 

Time Qty. Transport Charges in Rs 
........... 

Sign of Receiver 

198
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....*.*... 

ars 

Water 
tment 

Soatcher 

a Tary ticals (P) teE. 

1164 
sf Industry. 

No..... 

E.TP KALA-AMB 

iculars 

atment 

Transporter Slip 

Accura 

Time 

Trànsporter Slip 
C.E.TP KALA-AMB 

,uree 

nt Water20 

ispatche. 

. 

Time 

Qty. 

s (P) Ld. 

Dated 

Qty. 

Transport Charges in Rs. 

Sign of Receiver 

Dated 

Transport Charges in Rs. 

Sighgr Receiver 

No / 1 48 
C.E.TP KALA-AMB 

Vehicle No. 

Name of Industry. .4LDALAe tharme 
.. .... 

Particulars Time 

Efluent Water 
for Treatment 

Transporter Slip 

ACCUra 

C.E.TP KALA-AMB 

Sig of Dispatcher. 

Trànsporter Slip 

Dated 

No i 078 

220/36 

Transport 

Charges 
in 
Rs. 

Name of Industry...*#..l.ACse.ç. 

Vehicle No..4P.y./.[c....O. 

| 

Qty. 

Particulars 

Dated 

Qty. 

Effluent 

Water 

|Lo 

aoo 

) 

for Treatment 

Transport Charges in Rs. 

5 

Sign of Receiver 

SIgn of Receive. 

Sign ofbispatcher 

Time 

199
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articulars 

108 2 

ro. Dispatcher 

095 

G.E.TP KALA-AMB 

vent Water Treatment90 

cle No. 
'articulars 

Time 

Transporter Slip 

Treatment 

Time 

d. 

C.E.TP KALA-AMB 

Dated ol4py 

uent Water 1uety 

Transporter Slip 

e of Industry...HC(ost Case 

Qty. 

Dated 

Qty 

Transport Charges in Rs. 

Sign ofReceiver 

Transport Charges in Rs. 

Sigh of Receiver 

Trànsporter Slip 

Transporter Slip 

C.E.T.P KALA-AMB 

Dated -4 C.E.T.P KALA-AMB 

Í129 

No. 

Datedl 

i130 

No. 

Name 
of 

Industry..os 

lo 

Vehicle No. 

Name of Industry......CC...A.. 

Vehicle No...QAl..G. 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Particulars 

Transport 

Charges 
in 
Rs. 

Qty. 

Time 

Particulars 

< 

Effluent Water for Treatment 

Effluent Water9 

for Treatment 

Son ofRecever 

Dispatcher 

Dispatcher 

Sign of Receiver 
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C.E.TP KALA-AMB 

1138 
ne of Industry.. 

Particulars 

icle No.aK..oUH.9áK9. 

fluent Water 

Trànsporter Slip 

ir Treatment 

yr of Dispatcher 

AccURACARE. 

Time 

(3140 

Qty. 

Dated 11 -1}y 

. 

Transport Charges in Rs. 

SigtofReceiver 

No. 

C.E.TP KALA-AMB 
i76 

IName of Industry... 

Vehicle No... 

Particulars 

Trànsporter Slip 

Time 

Sig. sf Dispatcher 

Qty. 

3S Effluent Waterg 
for Treatment to 

L+R 

Dated 2-494 

Transport Charges in Rs. 

Atcura care 

Kharmfceuticais (P) Led. 

Ety... 

Sigrbt Receiver 

201
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Authorised Signatory 

DPO82 

14-05-2024 

tuesday 

For 
Accura 

Bareo 
PHaPma 

DPO80 

13-05-2024 

monday 

DPO79 

on 

11/5/2024 

Complete 

saturday 

DPO78 

on 

10/5/2024 

Complete 

friday 

DPO74 

9/5/2024 

3.5 

KL(3500 

Litre 
) 

3.5 
KL(3500 

Litre 
) 

3.5 
KL(3500 

Litre 
) 

3.5 

KL(3500 

Litre 
) 

3.5 KL(3500 Litre) 

on 

thursday 

Complete 

DPO73 

8/5/2024 

on 

Complete 

wednesday 

DP072 

on 

7/5/2024 

Complete 

tuesday 

on 

6/5/2024 

DP071 

monday 

3.5 
KL( 

3500 
Litre 

) 

3.5 
KL( 

3500 

Litre 

Complete 

on 

DPO70 

4/5/2024 

Complete 

saturday 

On 

DPO69 

4/5/2024 

Complete 

saturday 

3.5 

KL(3500 

Litre 

) 

3.5 
KL 
( 3500 

Litre 

) 

3.5 
KL( 

3500 

Litre 

) 

on 

DPO68 

Complete 

3/5/2024 

on 

friday 

2/5/2024 

Complete 

DPO65 

3.5 
KL3500 

Litre 

) 

Complete 

DPO63 

1/5/2024 

thursday wednesday 

3.5 

KL 
(3500 

Litre 

) 

on 

14:00 Pharma 9:30 Pharma 10:00 Pharma 21:30 Pharma 22:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 11:00 Pharma 9:30 Pharma 12:00 

Pharma 

12:05 Pharma 22:00 Pharma 14:00 

Pharma 

14:00 Pharma 

Complete 

3.5 KL( 3500 

DPO61 

on 

29-04-2024 

monday 

Complete 

3.5 

KL(3500 

Litre 

) 

DPO59 

on 

27-04-2024 

Complete 

saturday 

3.5 
KL( 

3500 

Litre 

) 

DP058 

on 

24-05-2024 

Complete 

friday 

3.5 KL(3500 Litre) 

DPO58 

on 

17-05-2024 

Complete 

friday 

3.5 

K(3500 

Litre 

) 

DPO58 

on 

10/5/2024 

Complete 

friday 

3.5 KL(3500 Litre) 

DPO58 

on 

3/5/2024 

Complete 

friday 

3.5 
KL(3500 

Litre 

) 

DPO58 

on 

26-04-2024 

Complete 

friday 

3.5 (3500 Litre) 

DPO57 

on 

22-05-2024 

Complete 

wednesday 

3.5 KL| 

on 

DP057 

Complete 

15-05-2024 

wednesday 

11:00 Pharma 

3.5 KL3500 

DPO57 

Complete 

8/5/2024 

wednesday 

11:00 Pharma 

3.5 KL3500 Litre) 

on 

DPO57 

Complete 

1/5/2024 

wednesday 

11:00 Pharma 

9:30 

PharpRicalsttura 

Eaye 
Pharmaceuticals 

Private 

Limited 

rat 
maceuticals 

Private 

Limited 

Accura 

Çare 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura Care 

Pharmaceuticals 

Private Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura Care Pharmaceuticals 

Private Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

3.5 KL(3500 Litre) 

DPO57 

Complete 

24-04-2024 

wednesday 

11:00 Pharma 

3.5 KL(3500 Litre 

DPO54 

Complete 

23-04-2024 

tuesday 

3.5 
Ki(3500 

Litre 

) 

DPO53 

on 

22-04-2024 

Complete 

monday 

3.5 KL(3500 Litre) 

DPO52 

on 

20-04-2024 

Complete 

saturday 

3.5 
KL{3500 

Litre 

) 

DPO51 

on 

19-04-2024 

Complete 

friday 

3.5 KL{3500 Litre} 

DPO50 

on 

18-04-2024 

Complete 

11:54 Pharma 11:00 Pharma 11:00 Pharma 11:00 Pharma 11:00 Pharma 11:00 Pharma 10:00 Pharma 10:00 Pharma 10:00 Pharma 

DP049 

thursday wednesday 

17-04-2024 

3.5 
KL(3500 

Litre 

) 

Complete 

3.5 
KL(3500 

Litre 

) 

DP046 

on 

11/5/2024 

Compiete 

saturday 

3.5 
KL{ 

3500 

Litre 

DPO46 

on 

4/5/2024 

Complete 

saturday 

3.5 KL(3500 Litre 

DPO46 

on 

27-04-2024 

Complete 

saturday 

3.5 KL(3500 Litre) 

DP046 

Complete 

20-04-2024 

saturday 

10:00 Pharma 

3.5 
KL{ 

3500 

Litre 

) 

DPO46 

on 

13-04-2024 

saturday 

DP041 

11/4/2024 

Complete Complete 

thursday 

3.5 

KL 
3500 

Litre 

) 

3.5 KL(3500 Litre) 

on 

DP040 

10/4/2024 

Complete 

wednesday 

DPO3S 

9/4/2024 

tuesday 

Complete 

DPO39 

9/4/2024 

tuesday 

Complete 

3.5 
KL( 

3500 

Litre 

3.5 
KL{2500 

Litre 

) 

3.5 
KL3500 

Litre 

) 

OPO38 

9/4/2024 

10:00 Pharma 10:00 Pharma 10:00 Pharma 0:00 Pharma 
11:09 Pharma 10:00 Pharma 10:00 Pharma 12:00 Pharma 

Complete 

tuesday 

DP037 

3.5 
KLI 

3500 

Litre 

) 

8/4/2024 

Complete 

monday 

DPO35 

6/4/2024 

on 

saturday 

Complete Complete 

Record id 

Pickup date 

Pickup day 

Pickup Time 

3.5 KL{3500 Litre) 3.5 KL{3500 Litre) Vehicle Capacity 

Industry Industry Name 

Request S Status 

14:00 Pharma 14:00 Pharma 14:00 

Pharma 

11:00 

Pharma 

Litre 

3500 Litre) 

Litre) 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura Care 

Pharmaceuticais Private Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 
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Authorised Signatory 

DP118 

5/7/2024 

friday 

DP118 

28-06-2024 

friday 

10:02haYatrAttyra 

Care 

Pharmceuticg 

ls 
Private 

Limited 

phCura 

HaShârblàceuticals 

Private 

Limited 

4 
KL 

(4000 

Litre 
) 

on 

Complete 

DP118 

21-06-2024 

10:00 Pharma 

friday 

4 
KL( 

4000 

Litre 
) 

on 

Complete 

19-07-2024 

DP120 

friday 

10:00 Pharma 

4 
KL( 

4000 
Litre 

) 

on 

Complete 

12/7/2024 

DP120 

friday 

3.5 
KL( 

3500 

Litre) 

on 

5/7/2024 

Complete 

DP120 

3.5 
KL( 

3500 

Litre 

) 

friday 

on 

Complete 

DP120 

18-07-2024 

12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 

On 

thursday 

Complete 

3.5 

KL( 
3500 
Litre 

) 

3.5 
KL( 

3500 

Litre) 

DP120 

11/7/2024 

on 

thursday 

Complete 

3.5 

KL 
(3500 

Litre 

) 

DP120 

on 

4/7/2024 

Complete 

thursday 

3.5 

KL 

( 3500 

Litre 

) 

on 

DP120 

Complete 

17-07-2024 

wednesday 

12:00 Pharma 

3.5 

KL{ 

3500 

Litre) 

on 

DP120 

Complete 

10/7/2024 

wednesday 

3.5 

KL 
( 3500 

Litre 

) 

DP120 

on 

3/7/2024 

Complete 

wednesday 

3.5 

KL 
(3500 

Litre 

) 

DP120 

on 

16-07-2024 

Complete 

tuesday 

12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 

3.5 

KL 
(3500 

Litre) 

DP120 

on 

9/7/2024 

Complete 

tuesday 

3.5 

on 

DP120 

2/7/2024 

Complete 

tuesday 

3.5 

KL 
((3500 

Litre 

) 

on 

Complete 

DP120 

22-07-2024 

monday 

12:00 Pharma 

3.5 

KL 
(3500 

Litre 

) 

on 

Complete 

DP120 

15-07-2024 

monday 

12:00 Pharma 

on 

3.5 KL(3500 Litre 

Complete 

8/7/2024 

monday 

DP120 

3.5 

KL( 

3500 

Litre 

) 

on 

Complete 

DP120 

1/7/2024 

monday 

12:00 Pharma 12:00 Pharma 12:00 Pharma 

on 

3.5 

KL(3500 

Litre 

) 

Complete 

DP114 

saturday 

3.5 

KL 

3500 

Litre) 

on 

29-06-2024 

Complete 

on 

DP114 

3.5 

KL(3500 

Litre 

) 

22-06-2024 

saturday 

12:00 Pharma 

Complete 

3.5 

KL( 

3500 

Litre 

) 

on 

Complete 

DP114 

15-06-2024 

12:00 Pharma 

saturday 

3.5 

KL( 

3500 

Litre 

) 

on 

Complete 

DP113 

29-06-2024 

12:00 Pharma 

saturday 

Accura Care 

Pharmaceuticals 

Private Limited 

Accura Care 

Pharmaceuticals 

Private Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura Care 

Pharmaceuticals Private 

Limited 

Accura Care Pharmaceuticals 

Private Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura Care 

Pharmaceuticals 

Private Limited 

Accura Care Pharmaceuticals 

Private Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura Care Pharmaceuticals 

Private Limited 

3.5 

KL( 

3500 

Litre 

or 

Complete 

DP113 

22-06-2024 

12:00 Pharma 

saturday 

3.5 

KL(3500 

Litre 

) 

On 

Complete 

DP113 

15-06-2024 

saturday 

3.5 

KL(3500 

Litre 

) 

on 

9/6/2024 

Complete 

DP110 

sunday 

3.5 KL(3500 Litre) 

on 

12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 

Complete 

8/6/2024 

DP109 

saturday 

on 

Complete 

DP107 

friday 

7/6/2024 

on 

Complete 

DP106 

wednesday 

on 

5/6/2024 

Complete 

DP105 

4/6/2024 

on 

tuesday 

Complete 

DP103 

3/6/2024 

monday 

on 

Complete 

DP100 

31-05-2024 

on 

friday 

Complete 

DPO98 

30-05-2024 

on 

3.5 KL(3500 Litre) 3.5 

KL(3500 

Litre 

) 

3.5 
KL(3500 

Litre 

) 

3.5 

KL(3500 

Litre 

) 

3.5 
KL(3500 

Litre 

) 

3.5 
KL(3500 

Litre 

) 

3.5 
KL(3500 

Litre 

) 

3.5 KL(3500 Litre) 3.5 

KL( 
3500 

Litre) 

3.5 
KL(3500 

Litre 

) 

3.5 

KL( 

3500 

Litre 

) 

3.5 
KL(3500 

Litre 

) 

Complete 

thursday wednesday 

29-05-2024 

DPO97 

on 

Complete 

on 

28-05-2024 

Complete 

DPO96 

tuesday 

on 

Complete 

DPO95 

monday 

27-05-2024 

on 

Complete 

DPO94 

saturday 

25-05-2024 

on 

12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 10:00 Pharma 12:00 Pharma 12:00 Pharma 12:00 Pharma 11:00 Pharma 

Complete 

DPO93 

friday 

24-05-2024 

on 

Complete 

DPO91 

23-05-2024 

thursday 

on 

Complete 

DPO88 

3.5 KL(3500 Litre) 35 

KL(3500 

Litre 

) 

35 
KL( 

3500 

Litre 

) 

20-05-2024 

monday 

on 

Complete 

DPO87 

on 

18-05-2024 

Complete 

saturday 

3.5 
KL( 

3500 

Litre) 

on 

DPO86 

17-05-2024 

Complete 

friday 

3.5 
KL(3500 

Litre 

) 

DPO84 

16-05-2024 

DPO83 

thursday wednesday 

15-05-2024 

Pharma 

KL(3500 Litre ) 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Prívate 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Limited 

Accura 

Care 

Pharmaceuticals 

Private 

Linited 
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DP118 
DP118 
DP118 
DP118 

DP118 
DPl18 
DP118 
DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

DP118 

12/7/2024 
19-07-2024 

22-06-2024 

29-06-2024 

6/7/2024 
13-07-2024 

20-07-2024 

24-06- 2024 

1/7/2024 

8/7/2024 
15-07-2024 

25-06-2024 
2/7/2024 
9/7/2024 

16-07-2024 

26-06-2024 

3/7/2024 
10/7/2024 
17-07-2024 

27-06-2024 
4/7/2024 
11/7/2024 

18-07-2024 

friday 
friday 
saturday 
saturday 
saturday 

saturday 
saturday 
monday 
monday 
monday 
monday 
tuesday 
tuesday 
tuesday 
tuesday 
wednesday 
wednesday 
wednesday 
wednesday 
thursday 
thursday 
thursday 
thursday 

10:00 Pharma 
10:00 Pharma 

10:00 Pharma 
10:00 Pharma 

10:00 Pharma 
10:00 Pharma 

10:00 Pharma 

10:00 Pharma 
10:00 Pharma 

10:00 Pharma 

10:00 Pharma 

10:00 Pharma 

10:00 Pharma 

10:00 Pharma 

10:00 Pharma 

10:00 Pharma 

10:00 Pharma 
10:00 Pharma 

10:00 Pharma 
10:00 Pharma 

10:00 Pharma 
10:00 Pharma 
10:00 Pharma 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 
Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmace uticals Private Limited 
Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 
Accura Care Pharmaceuticals Private Limited 

Accura Care Pharmaceuticals Private Limited 
Accura Care Pharmaceutica ls Private Limited 
Accura Care Pharmaceuticals Private Limited 
Accura Care Pharmaceuticals Private Limited 

For Accura Care Pharmaceuticals Pvt. Ltd. 

Authorised Signalory 

4 KL( 4000 Litre 
4 KL(400 Ltre 
4 KL ( 40C0 Ltre) 
4 KLI 40G Ltre ) 

4 KL 4O00 Litre) 
4 KL( 4000 Litre 

4 KL 4000 Litre ) 
4 KL ( 4000 Litre ) 

4 KL( 4000 Litre) 
4 KL( 4000 Litre) 

4 KL( 4000 Litre) 
4 KL 4O00 Litre) 
4 KL( 4000 Litre) 
4 KL( 4000 Litre ) 
4 KL( 4O00 Litre) 
4 KL( 4000 Litre ) 

4 Ki( 4000 Litre ) 
4 KL(4000 Litre ) 

4 KL( 4000 Litre) 

4 KL( 4000 Litre ) 
4 KL( 4000 Litre ) 

4 KL( 4000 Litre 

4 KL( 4000 Litre ) 

On 

Complete 
Complete 

Compiete 
Comglete 

Complete 
Compiete 
Compiete 

Complete 

Compiete 
Compiete 

Compiete 
Compiete 
Complete 

Compiete 
Compiete 
Comoiete 

Compiete 
Complete 
Complete 

Comolete 
Complete 
Compiete 
Comolete 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : 1546 Date:  27/07/2024

Industry Registration ID: 10464 Application No : 13143425

To,
Sai Tech Medicare Pvt Ltd
Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP)
Kala Amb
Sirmaur
173030

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/13143425

Consent valid from: 01/04/2022

Consent valid upto: 31/03/2025

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Jagbir Singh, (Authorized Signatory)

Address of Industrial premises Sai Tech Medicare Pvt Ltd,
Village Kheri, Tirlokpur Road, Kala Amb,
Distt.Sirmaur (HP),
Kala Amb,Sirmaur-173030

Capital Investment of the Industry 957.05 lakhs

Category of Industry Orange

Type of Industry 2074-Pharmaceutical formulation and for
R & D purpose (For sustained release/
extended release of drugs  and not for
commercial purpose)

Scale of the Industry Medium

Office District Sirmaur

Capacity Tablet@12Cr.nos/Year,Oral Liquid@5
Lakh nos/year, Dry Syrup@ 40 Lakh
nos/year, Capsule@ 3Cr. nos/year,
Injection@ 60 Lakh nos/year

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit

MEROPENEM 2000 K.G./Year

PIPERACILLIN &
TAZOBACTUM

20000 K.G./Year

PANTOPARAZOLE
SODIUM

1100 K.G./Year

TAZOBACTUM SODIUM 350 K.G./Year

SULBACTUM SODIUM 5200 K.G./Year

CEFTRIXONE SODIUM 20000 K.G./Year

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Injection Number/Year 6000000 NA Sale

Tablet Number/Year 120000000 NA Sale

Oral Liquid Number/Year 500000 NA Sale

Dry Syrup Number/Year 4000000 NA Sale

Capsule Number/Year 30000000 NA Sale

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP 20 8

STP 5 KLD 3 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 3 STP Irrigation/Gardening

Industrial Process 8 ETP CETP

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

DG Sets 01 500 KVA Silent HSD 110 Liter/Hr

DG Sets 01 320 KVA Silent HSD 80 Liter/Hr

Boilers 01 600 Kg/Hr Non IBR HSD 25 liter/Hr

Type of Air Pollution Control Devices installed

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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       Endst. No.:								                                               																				          																								                     		

Copy To:-

1. The Member Secretary, HPSPCB Him Parivesh, Phase-III, New Shimla for information please.

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Acoustic
enclosure and
stack of height
5m

DG Sets 2016-01-10 80% CO< 3.5 g/kWh,
HC<4.0 g/kWh,
NOx< 4.0 g/kWh
PM<0.3 g/kWh

Stack Boilers 2015-01-01 80% PM< 1200
mg/Nm3

Sources of emissions and type of pollutants

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

Stack attached to DG
set

PM- 0.01 kg/hr  CO< 3.5  g/kWh,
HC<4.0  g/kWh,
NOx<  4.0 g/kWh
PM<0.3 g/kWh

5 meters

Stack attached to
Boiler

12 lpm PM< 1200 mg/Nm3 40 feet

Approved By
Env. Engineer

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Er. Atul Parmar
Env. Engineer

    For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS”
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Env. Engineer

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 29/08/2024 from

Atul  Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of STP
of Sai Tech Medicare Pvt Ltd, -- Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP),
Nahan Distt. Sirmaur, H.P. 173030 on dated 28/08/2024 for analysis. The sample was in a condition fit for

analysis reported below:

I further certify that I have analyzed the aforementioned sample on 29/08/2024 to

12/09/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB,HPPCB

Signed this on 12/09/2024

Remarks of Lab Head:

---

Report No: 63007/W-13979 12/09/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 7.48 6.5-9.0 Within Permissible
Limit

2 TSS 5.0 mg/L 99 Within Permissible
Limit

3 COD 68.0 mg/L 250 Within Permissible
Limit

4 BOD 8.50 mg/L 30 Within Permissible
Limit

“This is computer generated document from HPOCMMS” Page 1 of 2
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Sai Tech Medicare Pvt Ltd

-- Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP), Nahan,

Distt.Sirmaur, H.P.173030 

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 29/08/2024 from

Atul  Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of CETP DISPOSAL
POINT of Sai Tech Medicare Pvt Ltd, -- Village Kheri, Tirlokpur Road, Kala Amb,
Distt.Sirmaur (HP), Nahan Distt. Sirmaur, H.P. 173030 on dated 28/08/2024 for analysis. The sample

was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 29/08/2024 to

12/09/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB,HPPCB

Signed this on 12/09/2024

Remarks of Lab Head:

----

Report No: 89570/W-13977 12/09/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 BOD 102.0 mg/L 30 Not-In Permissible
Limit

2 Oil and Grease 7.6 mg/L 10 Within Permissible
Limit

3 TSS 77.0 mg/L 100 Within Permissible
Limit

4 COD 304.0 mg/L 250 Not-In Permissible
Limit

5 pH 7.38 6.0-8.5 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

Sai Tech Medicare Pvt Ltd

-- Village Kheri, Tirlokpur Road, Kala Amb, Distt.Sirmaur (HP), Nahan,

Distt.Sirmaur, H.P.173030 
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~SAITECH 
MEDICARE PVT. LTD. 

To Dated: - 19.07.2024 

The Regional officer 

State Pollution Control Board 

Paonta (HP) 

Sub: -Reply for office order No. HPPPCB/RO Paonta (Accura Care Pharma)/ Paonta Sahib/24-
3976-76 dated 15.07.2024 

Dear Sir 

With reference to office Order, we want to submit as follow 

1. Our ETP is regularly working and sample Analysis report of water taken by your good 
self-Vide the sample ID No. 11522942/W-11245 was not permissible L1m1t with 
HPSPCB, further it ls submitted that some part of Building and boundary wan sounding 
to our ETP was fallen on 15.01.2024 and the renovabon was done in that time when 
the sample was taken . Furttier record has been maintained regularly of working of the 
ETP . Further it is submitted that electrlc1ty consumption and water meter Is in working 
log book attached ~ 

2. It ls submitted that the due to renovation in the plant Sample Id Vide No. 12297685 
was also not in Permissible Um1t of the HPSPCB parameter. 

3. We are the member of CETP kala Amb and fees has been paid by us to the KIDCL v1de 
Ch. No ............... ...... dated 31.03.2024 for Rs. 1,00,000/ -. further it Is submitted that 
we are sending the water to CETP kala Amb, record of the request send to CETP has 
been attached. Dispatch record of the tankers has been maintained regularly and 
attached. Further copy of Agreement with CETP has been attached for your kind 
attention. 

4. It is also submitted that earlier we were using the treated water for 1mgatIon and 
flowery system in our plant and was not discharging the water w1th1ng any nallah or 
nver surrounding us. 

"-._. 9' 

SAITECH MEDICARE PVT. Lm. 
(A WHO-GMP GLP & ~n l~O 8001 : 2001 Certified Co.) 

Trilokpur Road, Ksla Amb, Dlstt Slrmour -173030 (HP) 
Mob. +91-8219682830,31 ,32 To 46 

Reg. Office at : Subha5h Chawk, Chand1gam-R1ipur Rani Road 
N11alngarh-134203, Ambala, Haryana (INDIA) ' 

E-mail. : lnfo@saitechmedlcareJn, export@saltechmedlcare.in, web site • www.saltechmedlcareJn 
G.S.T. 02AAL.CS3115N1ZC 

Corporate. Identity. Number : UU233HR2001PTC031S01 
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I 

ECH 
PVT. LTD. 

5. Further it Is also submitted that we will hand over all the treated water to CETP in future 
and schedule has been requested on portal of the CETP and screenshot attached for 
your reference. 

6. 1t Is submitted that electricity consumption and water meter Is in working and log book 
attached for your reference. 

7. Further It Is submitted that Application for Hazardous waste management Is not working 
In our ID onhne portal, we are trying to file application for the same but we are enable 
to file the apphcat1on. We sure you as the portal would be in working we 1mmed1ately 
file the application for the same. 

further you are requested to take the fresh sample of treated water for analysis, because 
now the ETP of our Factory is working properly and It Is sure that analysis report Is now 
wlll be within permissible parameter of HPSPCB .. 

Further we are the regular and compliance following establishment 1n the state of H1machal 
Pradesh and following the all instruction of HPSPCB, further if any inconvenience has caused 
to yourself toward us, we highly regrated for the any inconvenience. Further it Is submitted 
that in future we will hand over the all-treated water to CETP kala amb without any 
negligence. It 1s further requested please condone the matter and grant us opportunity at 
this time for better compliance m future. 

Further it is request you kindly release the order to revoke the electnc,ty Conncc.t1on for 
betterment in the future. 

ThanKmg your 

Yours faithfully 

'\ ..... ~ ,.. 
Auth,, ~lgnatory 

E-mail 

SAITECH MEDICARE PVT I LTD. 
(A WHO-GIIP GLP &. En ISO 9001 ; 2008 Celt!fied Co.) 
T~Uf Road, KalaAIOO, Oi£tL Skmour~17WJO (HP) 

Mob. +91-8219682830.,31,32 To 46 
Reg. Office at : Subhaih CI\OWI(, Chard~~ !«>ad, 

Naralngarh,-1342133, Arri>ala, Ha,yana (INOIA) 
info@saitechmedlcare.ln, e~lcare,n, web site • www.ult.echmedK:are.ln 

G.S.T. 02MLCS3115N1ZC 
Corporate ldMtlty Numbar" ; U~C436SG1 223
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r. p ' o\ .;' 

Aeret>ment . 

This tigreement Is executed at Kain /1.mb , D1stt Slrmolir H P todily on 22 '1 d ,1y < f Dt ) < /~ 

l>c> tween • 
h 

M/s Kala Amb Infrastructure Development Company, a Company 11\Corporated undc ~( cc,011 2!:> uf 

the c lmpanles Act, 195G through its Director, Sh C S Puc;hkarn a hav,ng its rec1stu cd ritf1ce ,r 

Servlcf Bu tiding, SWCA Kala Amb, Dlsll Slrmqur (HP) (herein .:i fter referred to as · KIOC' ,-.h1 , tern • 

or expression unless excluded by or rcpugn.int to the context or the incanlnp i , ~ hall Pl 

dt!emfd to Include Its successors and permitted assigns, OF THE ONE PART. 

ANO 

M/s SAITECH MEDICARE PRIVATE LIMITED the Member lndusl rtt:>s (hereinaft er rL f , I ·o us t~e 

t./len'fer Industry or "Ml" ) having Industr ial il l \lv1ty ,H Kc1I) Amb D,, t t ,1111L1f h 

l•>-pr<.>ss1on unless cxcludt:!d by or repug,wnt to tlw < om._• ., t :11 l1 1L 111 , , tl ,, 1 

I ' I .(11\ $ 0 1 

I, 11.'-: n J 

10 1nc:flud~ its succes~ors, partners, director~ <1nd pe rm l\1.d ,h\ lt Of I If ~t:. COI\,> 

j , ~ AND fJHCREAS 

i j~(< y In consldcrot lon of the Industrial dcivelop 111l!nt 1n Kala Anib ,111d n-:c.l!SS t 

~ ..,.4:, , industrial cHluenb and to protect till' 1'LL>IL ld o f the '.)u rr •l 11 d 1 11, 

,0 

~ , D deterioration, the KIDC ls setting up the l on11non ( ffluf'n l Trt Jlm~nt I' 1 

~ i K,1la Amb, District Slrmdur, H P 

] l--~ l<IDC 1s the !>pcciJI Purpose Vehicle (SPV) lo m;rnage the Common E. ffll1ent I 

1/2 / ' g duly recogn,zcd by the StJte Govt 

#~ 

t O I l P :1 '~ '1) ~ 

> 
u ' 

II I 

I, 

c: J t 1 1~nt PLint 
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) 

) 

Ml shi ll Install one Bar .and Coarse screen, one Settler and one Storil£7C tJn~ JS per 
Design approved by KIDC In case Ml has already lnstcllled the sJ1d ri'\lilll iltron~ n 
their plant, M l shall obtain the approval of KIOC for the same Ml ~, JII forthw11tt 
Implement any modiOcaUons/suggest1ons made b I KIDC fa ,hnf wh,ch thl! 
permission granted for conveying the effluents to CETP shall be w1th<Jr wm 1111 si..r h 

time Ml complies with the mod1flcat1ons/suggest1ons made by KI OC 

2 All Effluent generated by M l In their premises shall be sent exclus1velv to the CETP 
Ml shall Intimate to KIOC, at least 3 (Three) months In advance of Jntt proposed 

Increase or decrease in quantity of effluent resulting due to expansion or other111\e 

3 Ml shall declare the effluent load with characterization of the effluent generated by 
It in the prescribed "Declaration Form" annexed herewith as 'Annexure A' Ml shall 

submit such Form to KIDC on execution of these present M l undertakes to pay chJrges 
for treatment of effluent as per formula given In 8(1) below or It can be r,,od1fied in suet 
a manner that CETP remains flnanclally vlable and 1t generiltcs annual profi ts n the tJnr,c 
of 8 to 10% In addition to this, M l will pay TrJnsportat ,on charges @Rs '100/ per TJnker 
of 4Kl Capacity w ithin 5 KM radius Ml wlll pay mInImum Rl'gIstrat1on fee o f Rs 2S0CO/ 
which shall be non refundable 

4 M l shall give one month prior notice of any ch ange ,n effluent load with ,11 suppc;. r t,r r 
documents to KIOC.. KIOC may monitor such act IvIty 

5 Ml at thetr own cost sh.ill construct storage tank of <1dequilte capac,t, for storage 
and transfer of effluent from their plant to CETP Mt shall ensure that JII discharges 
like factory sewage, trade etnuent, washings, Boller blow down etc. are chanrelIzcd 
through ,ts storage tank for sending their effluent to CE1P 

6 M l shall In the event of requirement of segregation of effluent, const ruct two 
separate storage tanks as per the design approved by KIOC 

7 Ml shall furnish all relevant details to KIDC concerning any pre tre.1t ment of effluent 
carried out by It , Ml shall furnish to KIDC all relevant details Including the cap.ic1tIeJ 
of various units and characteristics of the final effluent to be sent for treatment to 
CETP KIOC shall have the right to collect the samples of the effluent"- I rom the t 1 

units for verlflcat1on. 

8 M l shall obtain wr itten consents from KIOC for est.ibl1sh1ng a ne" E TP or .1n 

mod,flcat lon of the existing ETP 

g M l shall provide a single point discharge for conveyanc~ of Efflu1:nt tv the E(flue ir 

Conveyance System 

10 Ml shall provide a pumping station of suitable caparnv at their own C- lt fo r puinp11H· 

all effluent eJCcludlng storm water mto the Effluent Conveyance S, s•c ra1 of I< DC d 

adequate space for Tankers, after obtaining approval for the design, scheme and th~ 

location of the pumping station from KIDC 

\ ~ \:_._ 

For Sa1tech Mejd1 .:Jre P•;t.L·J. 

\'- --· :r@or 
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) 

hall Instill! "Electro-mcchi>ntc.i l flow meter' of Rosemounl 111 J ( ' or Jn 1 

ulvalent make, which shilll either be supplied by KIOC against p.,ym cn1 or M l sha I 

btaln the same as per the speclf1catlons given by ►:1oc .,, case of conv<. , rncc sv~rcrn 

through pipe tine 

M l shall house such flow rncter In a ~eparate secured shed anti tht- IT' tcr sh ,u la 

used for mt?asurcment of the flow quilnt1ty and for monitonnp , I c t. 11 ty I tn 

effluent Mt shall ensure that tM shed cont;i1ning the flo11 mer('r sho J be J ~• t 

and the flow meter Is sealed and protected from ta 11p1:11r,1J at , t n ~ 

13 Ml at il fl t imes, shall ensure proper functioning of flow meter includ1nz librilt,on a· 

regular intervals, periodlcal cleaning of sensors and taking requlrf••• prevent1vt 

me;isures for maintenance, to the s;it lsfactlon of KIDC 

14 In the event of the flow meter being found tampered or not func.t1on r oropcrly M 

shall attract penalty/ termination as more partfcularly de1 1ned herein b< • 111 cJ~c of 

conveyance system through pipe line • 

I ) In the first Instance of an event as specified herein above, M l shJII pa I treatment 

charges for 100% of the quantity of effluent, as stated by HPflCB ,n •11, 11 conse111 

letter 

11 ) In the second lnst.:>nce or an event .:,s specified herein cJbo~e t 11 shall oa'I 

treatment charges for 150% as stated by HPPCB 1n their consLnt f1•1tcr of the 

quantity 

111 ) In case of third instance or such an event fl. II s connect on 1, ' Hf,ue"r 

Conveyance System shall be disconnected fon hw1th and the mJl1'1r ~h 1 l t• rc fc r•c1 

to Monltorrng & Dispute Redress;;! Committee (herein after known J S umm nic 

for the sake of brevity) for consideration Decision of the Corn m11•c~ • Jfl be t l'ld 

and binding 

15 Any tampenng of the conveyance system or with the discharge chcJrilcter1~t,cs bv Ml 

shall attract penalty or termination as per the decision of tne Conin 1tte~ Tnc 

Committee may at [ts discret ion, restore the connection of the- ~, on 1he M 

complying with ,ts directions 

16 Ml shall give unrestricted entry In Its premises to the inspector nom111.1•cd by KIDC 

who shall have access to entire plant area as also the records required for ,erifoca·1or 

of the quantity and quality of effluent 

17 Ml shall abide bv the policy and dt>c1s1on/s of t he Corn•rnl lC t ll c s 1 r •r 

operation 
18 The prescribed parameters for inlet cftluc l'l ts as no1,f1cd lit HPP(IJ ,.,ct: J 

Kala Amb-982 consent branch 2020 dated 2-12 2021 sh,111 be J ( fo llow 

Sr. No 

11 
2 

r:-
5 

G 

Parameters Remarks 

-- - 1500 mp) 
COD -
BOD 5001nv 1 

TSS 500 n\g/1 

-- 30 mg/I 
O&G - -- -

FOS 3000 rne/1 

pH G 9-9 0 

For Sa1cet Merlic~~.:-~:d· 

J,...~- O~cfor 

f(B(l[ 
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otfon and Financial Stat~ments: 

e for Calculating the Effluent Treatment Charges 

hall pay the charges for treatment of the effluent as levied by KID( calwlatcc ,, the h,lSls 

the formula given herein below· 

Treatment charges= 10.02•soo+o.03·(coo-2.s•soo) • o oos·css+o 01 ·(ros- 3000)1 

Rs /Kl 

VVh ere, 

BOD = BOD of sample, mgs/L 

COD= COD of sample, mgs/L 

CSS = Suspended sollds of sample,mgs/L 

TDS = TDS of sample, mgs/L 

t-ny negative value In (COD-2 s•BOD) and/or (TDS-3000) shall be ignored 

2 Ml shall pay at the minimum the fee for treatment calculated at 50% of the effluent qu;il'lt1ty in 

fJ) as per Declaration Form or the actual f low whichever Is higher, to be comp!Jted for fee and 

adiusted half yearly 

) 

3 M shall deposit with KIDC, an amount equal to One month' s fee computed as pef t»c formula 

given In Para 8 herein above, taking into cons1derat1on the flov1 given ,n the consen1 ,, tter I 

HPPCB and the effluent characteristics given in the declaration to be 1urn1sheu l ·y :h •,1ember 

Industry or as verified by KIDC However In case of Industrial Units eIving one M LD of more 

effluent the deposit shall be worked for 21 days fee computed as per the formula g1•1en 11, Par~ 

0 herein above 

4 Ml shall pay the deposit amount within two months from t he date of receipt of not1c1? l rom t l-ic 

KIDC intimating the probable date of commissioning of the plant for commerc,al us~ r a lure on 

the part of Ml to pay the deposit amount shall render 1t inellg,ble to obtain the connection to 

the Effluent Conveyance System for conveying their effluent to CETP 

s Ml shall make payment of the bllls to KIDC for treatment of effluent, on monLhl, bils•s w1t h1r a 

fortnight of receipt of bill Any delayed payment shilll attr.ict Interest @2'1% per ,irmum In :he 

l.!vent of such default exceeding 30 days or more, from the date of re1.eIpt of th~ b1 I the ~ me 

would be referred to the Committee for necessary act ion In event of the ddJu't lntInuI1B 

\.'\. en after the Intervention of the Committee, the Comm1n~e m,1f recornn1er--J •I L _, atut ~r 

.iuthorlties to cancel the Consent to Operate given earlier to M t 

c Constitution of Monitoring and Dispute Redress.ii Committee 

The Comm,ttee shall consist of the tollowtl\fl m embt:!rS 

o One Member Government of Himochal PraJt!sh 

b Two Members from the KIDC 

c Two Members from the Ml. 

227

2454



I t1J 

) 

EOF this agreement ,s beine dulv signed and ~>.~cu ted u t tht , J(ily ,1uthor11, J 

and year w ritten first above 

for and on behalf of 

b Infrastructure Development Co 

v. ,tne!>sed By 

- - 1 ~~r\ 

l 1~c:,-,, L ~~h 'I 
1 

\\<>->'-~ \1.o- Q 

~.,o.c, J r\ e> - 12, ~c..\\a..--"\ .1lW.-\­

ya ..... v f\ W1'1)~ /~~,n. c, . 

Signed by for and on bt'I Ji / of 

(SAITECH MEDICARE PRIVATE LIMITED) 

~ 
ForSa~ltech Med r~c1 i! P(t·~~ 

VISHWAM~ ~ - D~OIRECTOR) 

2 

)/J µ ~I "'VJ ~ 
\IP O • ., ..:r;,....._.,{~ C,.,, 
HP .- 17 30 ~0 
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Page- 6 

Oeclaratlon form 

e furnished by the Member Industries (Appllcant) as per cl i!use A(3) of tht.> aerccmcnt 

Sr 
No 

Parameters Inlet Value 

1 

2 

3 

4 

5 

6 

7 

Value 

BOO 
i-

i Total dissolved sollds (TDS 
t-To-ta-1 S-u-sp-e-nd_e_d_S_o_ll""""ds_.....__, _ _ - - --

(TSS) 

p~- - --,--- --
011 & Grease -----i---

I 
Unit 

KLD 
I 
I 

I 
mps/L 

mgs/ L 

~ gs/L 

_mgs/ L 

mg~/L 

8 Sulphide 

9 ~ Phosphate 

-~ mgs/L 

mgs/L 

10 -t Lead 

11 FDS ~----
- - -- - -

~ gs/ L 

mgs/_!: 

Remarks 
1-

I-

S~,ll and S,gn of .luthon!t.-tJ ~(It " )r' ( Ml 

For Sal tech Mcdicarc~Ltd. 

bter -
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11 - ,,(_,1-{ EE~.,,EM- 1[) It Ir_ - t-.c•J 9JI Jr" f1l5 11 0: da, rt t.he f"lOntr 
c 1 "411•,e., 1ber 2.00(:, 

t3et,,e~n 
Mis SH:VAUI' SOLID NA.STE MAN.A.GEM8,T LIMITED havmg 1ts 
r~ ~•,E:!8,j offi.ce a~ \/111.:ige r~i a1 3 Nalagerl'\ (H P) a compar 11 reg1G~ 
unoer the Corrparues Act 195€ a, J currenfl\/ represer.ted cy ,rs CEO 
~ _/:\Sta .Sham ~L.'--'..L... ! -11::ars ces1cMg at PaactkJla fHR 
ne•~~.aftsr referreo tD as ss·:. ,f_ 11.ih1ch expreSS1on shan where co~~ 
S" re,:i,~ res or admI'.:, o: ':.I: Gt -er 1ed t'J mdlJde its su~ er 
1~~·~ •,-::".._.:., o1 . u 1e i:-.:-

-Mis Sa, Tac Phafmacc-tu.bcalts Public L,m,ted Propneror 

fo:rwPartnership t1rm Pnv.;Ip -..,r,,(ed comp,H•;y!publu:: Ltd COfTlpan·1 

. ___ _ __ having rlS reg1st'.!reo 

,1111 PANK,, ; • 

Pl H RACEUTICA.\..S 1 ;L.O t ~ \ .:).A..D \'cLLAGt KHER: KALA AMB 

DI~ TT SIRMOU" •1 ::, 

" "' ' 1te x t :,O re4u11 t::. ~ r ~" - • ~ 
1.1ssIgneel ot ti r.:: c.1 ·1t>r 

' I 1~µ){1\ \Lv{L_ 
\ ~ '-'\-
hrUh"' 
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0 WHEREAS, U1~ k..t ,:.mv...t and tn~ t ole otj!l-CtlVl.3 o! SSWML Is to prevent nwonm~nt.,:31 Pollutkm I : 1~ .,rds c3nrJ to oo~erve th<'! exletlno tnw~ on Environmental and Pcilu{u:an ( vtitrol 

ANO WttEREAS lhe M!::t.tel.-R des res to sand 1lS hazardoue solld {'heremafter referred to es SOLID \'✓AST~) M u ,e SSWML as pe.t the r:1orms of t-hmac:Mal Pradesh Pollul1on Cent, vi IJo::ir; 1 ,1 ere1nafwr referred to a~ "HPPCBj and the SSWMl hsvmg re.qu1s1{~ (... 11 his behalf agrees to nee.ewe the Solid Waste Clent by the MEMBER Q.f1 u ,u t.E.t , ,d condltlons stated hereunder. wtuch have been mutually agre,.,d lo I / , .. ,d IJ~~•"",.__,.__n SSWML and the MEMBER AND WHEREAS Uk~ p~.rt,,-::.i 11.!- etc have dw~d to e.xe.cute n DEED OF AGREEMENT 

NOW THJS AGREEt-. [f~l 1, -. ' I NC~SES and It 1s 11ereoy mutually agreed by and b€>tween the parties here' 'J oc f oHr,;ws 

1. DEFINITIONS A-l'!n_l_J_ r~~9 RET ATIONS 

1 I TIME' shall be sl1ted 1n 11 .u'!l' ::inJ shall mean lnctran Standard nme 
1 2 DAY' means a i,.;rio j t,' .. ~vi? '12~ c.on~~L.!. ,-e r.our~ C(..,g1nrnng at 08 00 ho1 Irs and r nd111,1 , It ' 1 1 

1 J WEEK' means~ p~no1 ,.,, :. 1·v ' 1 ,,.., conse::L! , 2 c! .'l:, S b.eg,r,n ng from a dat 
1 4 MONTH means a r;. ... wJ- J 1· .>: :ini.ng ;:it 0000 hours on lhe first day of calendar month and ending :1 t C.::O ru urs on ti'ie first day of succe-cd.lng calendar month 

1.5 'YEAR' me<1n.s a pcnc J _, .,--.fer.: tl•Jn.:!ted and ~ xty five (3€5) consecutive day,., or three hundrl ; f ,.,. ,. 1.' .... ,J c.Jnse,::ut,-...!_da:,"5 ,vhG:.n such period includoG .:i tw0my 1, •• 1~1 (~'. 11 c~y cf F,::t.n.s3f'f be~ -,ning ~t 0800 hours frnm a d.::iy 

1 6 'FlNANCIAL YEAR' m __ ,, .::i ;,;c:nc.J of ~ce hundred and sixty fi-ve (365) consecutive days or three r ... ,1~,"E!d a:r.d s..x!y s.rx (365) cons.eo.ruve days when such penod rnciudr:s a t., .::~,i , .r:m f2S·?h) day of February. beginntr,g al oaoo hours from a day 

1 7 The headings of or L .. \.,_ .:. .... -: o.a1JseS tn tr,l$ AGREEMENT ~haU not be deemed to be f' ;ut t. '- '-'- · , , , 1: 0 wn_,J.....,. ... t...:..~ i..1 tt\<c .i;terpr,etaoon or L.l.ln$lJ uc t1011 U\ereo! er c • t ~ 'crEC\\cN'T 

1 8 W ords 1mpartm9 I.he stnGJ,:.r ~n!y Jl$0 anciuje the plural and vice versa, where the context $ 0 rt:.r 1.::. 

1.9Tho present a0reement ,~ ... - ,2 ·-:"' • lJ by S SW1JL tc, co~ ctioo and d!spcsal of Hazardous wa!:>la or ts _ ~ _ ·:::. 

( 

. :~ I 
~ --
l l JI --

I 
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;f 
j,, PERIOD OF AGREEMENT : 

/;~ Tht. agreement shall came in force, effedJYe from the date of signing of thi5 agreement and shall remain effective tsU any amendment / change Ls made in thil,qeement 

3. 1 Bolt, the partie1 hereto agree that the present Agreement ltlall automatically come to an end In any of the following eventuaJltie5 I) On expiry of Authorisation g"1nted to the Member and the same havirG not been renewed or the same 1, ,v1ng been not granted by HPPCB 
II) On expiry of the present Agreement. where no fresh agreement Is signed and executed between parties hereto as mentioned above. 
Ill) On Authorisation to SSWML being cancelled, refused or not granted by HPPCB. 

3.2 Both the parties hereto further agree that In case o1 the present Agreement coming to an end owing to any of the aforesaid eventuafrty, rt will be the sofe responsibility of the Member to handle and treat its solid waste In accordance 
with the l"EM6Vant prov1s1011s o f l.iw .ind lhal SSWML will no t be responslblt, In any manner Whatsoever m respect of the solid waste of the Members 4. OBLIGATION OF THE MEMBERS: 4.1 VVhiJe entering into the present Agreement with SSWML, MEMBER shall IUbmJt the categories of Solid Warte and its desire to dis.pose off the same and that the &aid categories of Solid Waste shall be as per those specified in the Schedule to Hazardous Waste (Management and Handling) Rules 

1989. The Member shall also give true and correct information related to the 
desctlption, amount, nature and toXJcity of the said Sohd Wasts as and when 
called upon by SSWML or State or HPPCB as any Committee notified and the 
provisions of law. 

-
4.2 The MEMBER shall get the Authorisation from HPPCB pennitting the Member to send Its &0lid waste to SSWML for dispoul and that It &hall be the rNponslbllity of the Member to get the same· renewed from time to time, ~ which SSWML reserves Us right to repudiate the present Agreement · ~ 4.3 The MEMBER declare that the MEMBER shall make all primary dilpolal 

arrangement at Its premises for the removal of toxJc like Haxavalent Ctvomiwn, Heavy Metals, Phenols, Cyanides or any other toxic malarial that may be notified by SSWML or HPPCB or any other Authorised pnila1bed under the relevant provisions of law in this behalf for the time being In farce, · before disposing its Solid Waste to SS1NML 
4.4 The MEMBER shall make all the proper and adequate ananglffllllD tor keeping accurate records of production and shall keep acante fe00fdl of production of each of Its pocucts and Solid W•te generated tt"'9Cf and aend the compiled records to SSWML on the fifth (5) day of the encceedlntJ MONTH, whereupon the SSWML shall send the same to HPPCB. 

For~ca<P~~ 

Partntr 
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,. 
.~EMBER shall be required to maintain the record of Hazardous waste to be 

disposed off In SSWML site The said records so milntained shaU be open for 
inapedion by SSWML or any officer of HPPCB or any authority of Slate 

/ / (Mlmstry of Envtronmenl and Forests) or any officer appointed by them. 

1/ 4 .6. The MEMBER &hall make adequate and necessary arrangementl a.a 
approyed by and to the satJsfacbon of the SSWML, HPPCB or OOllr pre5Cribed 
Authority under Law for coHection and storage of its Solid Wlll8 ii Its 
premisel and shall give access to the Dumpers/Tractors of SSWML to It& 
storage facility during day time 

4.7. For the facUity of Members SSWML wiU be making an arrangement for 
lifting the Solid Waste , Still lta dlacretlon of the Member In cue want to 
have Illa own arrangemont wlth the O..lgnawd Trucks as per Guldellnla 
ofCPCB. 

4'.8. Befole the Solid Waste Is delivered at SSWML site, the Member shall enaure 
that the laid Solid Waste ls packed ~nd transported In a manner IUtable for 

trlnlpo,tdon and that the Member should see that the sald waste 'Mithatands 
physical and climabc cond1bons. 

4.9 TW the time Waste accepted by SSWML as per the Nonns apecifled 
,responalblllty Iles with tho Member only 

4.10 During wet period of monsoon season, the Solid waste will not be accepted. 

The Member shall create the storage facility which would Include Ucneate 
facility or any other facility as provided or approved under the provisions of 
law. 

4.11 The MEMBER ls obliged to store a minimum of four months of its generation 
of waste or its solid waste, whichever is higher. 

4 .13 llember will contact SSWML once the truck load of Wute la collect.d 
at hla alte for sondlng to SSWML for the dlapoaat 

<4.1<4 The MEMBER I& obliged to maintain Oispoaal hmib relatJng to heavy metals 
and toxic chemicals as may be intimated by the SSWML and as specified m 

this AGREEMENT 

4.15 The MEMBER Is obliged to pay 1n advance the bills raised by SSWML In 
cheque (local account) or demand draft 

4.16 SSWUL may by a nobce served on the Member reqwre him to P.(Ovide such 
additional lnfom,ation as may be specified in the notice and the member 
ehaU send the lnfotmabon to SSWML within 15 days from the receipt of the 

said notice. 

For ~U< Plunnacoudal!._ 

~ p~pr 
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' 

4 17 The MEMBER dedaras that the Mf M,BfR ek>ne ahaN be llable for any action 
ln.ua1ed ag-afn6t the MEMBER uride! Hazarorus waares (Management and 
Hlndlino> Rule,, 1 see or any o4hef Pt>Mutlon Lawa 01 .,.,, other reievant 
prov~no of Law w the tlmt be!l\g In force, by HPPCB or any other 
~nty 

418 The MEMBER lhaU comply vmh the prc:Mlk)M of Enwonmenl (PnMction) 
Act, 1986 and the Rules ~ee Ghere under a$ a'6o wUh the condkionl or 
prlMnl agreemenl and tNJ any bleach committed thell under lhall render 
lhe t,Cember not eli94ble (or d1sposrng of Solid waste 1n SSWMl 

4.1G The member &hall not become member °' such other fitnilar 
fadlity wt1hoot poor wntten consent cf SSWMl ln case, the member la found 
to have availed membefahip of wch othe< facikty, SSWMl haa the right to 
terminate the membet1l,h1p w,thou1 offering any reaaon whatsoever. 

5. QlJNfiTIY & QUALITY 
51 Tho SoUd Wa&ie lO be oent by the MEMBER lO the SSWML lhall bo 81 per 

h caSDgoriea apeclfied '" the echedule to Haurdoua waste (Management 
and HandUng) Rules. 1989 or as per any new amendment or rules under the 
above Act 

Only five categories of Sohd Waste Le. ETP Waste, Gypsum wasts. Iron 
Waste, Incineration ash & Brine Waste v.ill be received for dJspo&al at &lte. 

5.2 The MEMBER shall not send in any case artJ ~ W-. ~ 
Hexavalent Chromium, heavy metals, phenols, cyanide& or any other toxic 
material! 1n concentra\lon as speafied in the Clause 5.3 or that may be notttled 
by SSWML from time to bme 

5.3 The folloWlng listed wastes will not be accepted by.-SSWML 

I) Waste which ls fluid. slurry, paste or acsdlc 

II) Waste which has an obnoxious odour, 

Iii) Waste which reacts Wlth moisture to produce considerable 
amount of heat or gases 

Iv) Waste which 1s Inflammable 

v) Waste which contains shod< !:.ensltlve substances 

vi) Waste which contains volatile substances of significant toxiaty. 

vii) Waste which contains more than 10 mg/kg chromate in the 
original sample 

VIII) Waste which contains more than 1 Omg/Kg, of waler soluble 
Arsenic In a 111 O eluate 

' ) ,, ,~ .. 
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6 

5 4 AJI toXJc wastes from pe:sbcide industnes shall be 1ncmerated before sending 
to SSWML site The wasle shall nol contain any acidtty. If it is violated 
knoWingly or unknowingly, penalty will be charged and dec:iaionS of SSWML 
wHI be final, 

5 5 Mia. $.5WML may reje.d the Sohd Waste in total. if the MEMBE~a ~ 
mentioned Sohd Waste 1s found not to be in accordance with the con<frfions 
mentioned in clause .5 of thia AGRcEMENT and the dedaion of SSWUL In 
rejecting the Sohd Waste of the member for non-<:ampllance of_ the provisions 
of the present dause of this Agreement w,11 be finaJ and it wil not be called 
In question and the MEMBER shall have to pay the extra amount wtvch 
ahall be charged by SSWML for expenditure lncooed tn analysing. transporting 
and returning of the rejected Solid waste. 

6. TRANSPORTATION 

6 1 Transport of Solid waste shall be In accordance with the provisions of Rules 
issued by the Central Government under Motor Vehicle Act. 1988 and other 
guldellnea issued from bme to bme and/or subJect to the provisioM of law for 
the bme being In force 

7 BILLING AND PAYMENT OF DISPOSAL CHARGES. 

7.1The umple of the Solid Waste will be drawn from the &UPply and wW be got 
analysed from laboratory approved by Mis. SSWML and that the counter 
sample of the same will be sent to HPPCB. Shimla. The anaJyais charges for 
the same will be borne by the respective MEMBER only 

7 .2 The MEMBER shall pay to SSWML the charges for disposing of its Solid 
Waste as may be nobfied by SSWML by cheque or Demand Draft in advance 

7.3 SSWML shall charge the MEMBER on the basJs of ~tvnent to be done at 
disposal site If the Weigh bndge at disposal site ls not wondng, it will be 
welghed at outside weigh Bridge approved· by SSWML 

7.4 The MEMBER shall be bound by the analysis results/reports of SSWML for 
disposal charges and in case of any dispute can be refer to Reputed Test 
House agreed by SSWML 

8 DEFAULT 

8.1 If the MEMBER falls and/or defaults in the diSCharge of any of his ~igations 
under the present Agreement, the SSWML shall have discretion to (i) refuse to 
accept the Solid waale of the MEMBER for dlsposaJ without &SS9Wlg mi 
reason, (ii) nobfy to the HPPCB the name of the Member informing about such 
default 

and that its Solid waste would not be taken for disposal by SSWML on account of 
such default. (Ill) Inform the Member that Its Solid Waste would be deemed to 

~ ' ,1~Sf1;:, , -· ... , \ " . '(' 

for s.,uc Ph-m1acwtlc.1Js 

~'f 
Pa~ 
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~ '-'- pollution and that the Member be liable H poUuter under the PoMution 
Laws, and/or 

8.2 SSWML reserves its nght to accept or refuse membellNp. In event of 
MEMBER wnm,ttmg any bteachMolabon of the concfdioM ol 
thl prN80l .AgrNment or any pro\Mlom of LawJAd/RulN for the time belng In 
fofce, SSWML reserves Its right to ,u,pend/cancel the mem~hjp for such 
period ■s ,t deems fit Without giving ilny reaaon5 or prior notice. 

8.3 Where an offense under the Environment Protection Act haa been committed 
by the Member or Is attnbutable to any neglect on the part of the Member 

which lhall lndude itl Dtredot, Manager, Sec:reCa,y, Oftlcer, Plmll, l&c. and 
If IUCh Member 11 guilty of the offense or Is llable to be pr01ee1 lted egU1lt and 
punished against and punished accordingly no Mlit. p,OMa b a legal 
proceedlng(s) shall he against SSWML for the offense COl1lfflineld by its 

Member 

8.4 SSWML reserves its nght to issue a show cause notice to the Member if it is of 
the opinion that the Member has contravened the provisions of law/conditions 
of the pr8$8nt Agreement, requmng the Member to remedy th6 canllention 
or as the cause may be. within a specific penod of time. The said notice 
se,ved shall specify the measures to be taken by the Member In ~ the 
aaid contravention 

8.5 SSWML shall lnfonn the Hlmachal Pollution Control Board/HPtDC of the 
suspension of any MEMBER. 

8.6 The wspenslon/termlnauon shall be revoked only at sole disaetion of 
SSWML after it is satisfied that its conditions have been met 

9. TRANSFER OF RIGHTS 

9.1 SSWUL may at any time transfer or assign its rights and obligations wider the 
AGREEMENT to any other company or business concern by giving notice In 
writing to the MEMBER. Upon such transfer Of assignment. ony the transferee 
or assignee shall be liable for the obligations herein contained. 

10 INDEMNITIES : 

10.1 The MEMBER shall be deemed to be In eltdU&lve poesessior and control of 
the said Sohd Waste and shdll be fulty hab&e and responsible for its 
arrangements, apprutences and properties till the time it reaches SSWML 
Accorolngly the MEMBER hereby covenants and agrees to fuDy protect. 

Indemnity and hold the 
SSWML, Its employees, agents & successors and assignees hannless 
agalnlt any and all cialms, demands, actions, &Uits, p~ and 
Judgments and any and all 11ablfities, costs, expenses, damages « losses 
Irising out of or resulting from or lncidental to or In connection thefNith, 
which may be made out against the SSWML, whether by the MEMBER its 
employees, agents or succ:esscn and ua.lgnees ot by third par1iel on 
acc:xx.lt of damages ot injwy to property or loss of life IMUJtfng from « arising 

out ol the lnstailation. p,eunce. rnalnt9nance or oe:,. 'ion 01 the intake 
a,rangements, appurtences and properties or the MEMB, " 

, -
,1, I 
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1 FORCE MAJEURE 

11.1 In caae of any forc.e ma,eure, SSWML shall not be &addled with any llabWty 

- contingent or otherwise but 1n that case, tt shall be the sole liability of the 

MEMBER. 

,11.2 Both the partie& hereto agree that due to change in 8lfl/ laV4 related to 

pollution or due to any directive of any Court or Authority, If SSWML Is to incur 

art/ additional financial burden consequent upon any aJllntion and/or 

modification In the site or because of any other reason, then. in Chat case the 

MEMBER lhall be llabie to contribute for the aanw ~ to tts 

diapoaal of Solid waste quantity m SSWML s,te 

11.3 Both the parties hereto agree that in any event of there ~ onw in fonn 

of any Injunction, stay or otherwise from any Court, HPPCB or any other 

Authority stopping the functioning of the &te or ottle/Wise ..ne,eby SSWML 

become& unab&e to accept the Solid Waste of the MEMBER, SSVJML shall 

not be respon.,ible or made responsibie and/or be ~ in any mamer in that 

regard and that In such an eventuality, It shall be the responglbllity or the 

MEMBER to get the needful done In respect of disposaJ of Its 5°"'1 waste. 

12 PREVIOUS CORRESPONDENCE . 

12. 1 ~ dilaJasiona and meebngs held and correspondence exchanged ~ 

SSWML and the MEMBER in respect of the AGREEMENT and any 

dedllolll anived al therein In the past and before the coming Into force of 

tho p,e&ent AGREEMENT are herein ll.lpers.eded by the preaent 

~ and no ,eference of luch dJ1e1•1iona Of m11a.,g. er pall 

correspondence shall be entertained by elthor SSNMl or the MEMBER for 

~ng the present AGREEMENT or otherwh;e 
I 

A 

13 LAWS GOVERNING THE AGREEMENT 

13.1 ( Jhe preunt Agreement ahall be subjed to Indian Lawa, rulee and 

regulaUons and notifications etc Issued under such laws. 

r 
14 AMENDMENTS : 

14.1 SSVJUL may at any point of bme make auitable changes in the present 

AQreement after seMng a nolJce to the MEMBER. 
.. 

15. TERlllNATION OF AGREEMENT 

.w 
~ ; 

15.1 Ula. 6S'NU1. has ttWJ unrestricted nght to terminate this AGREEUENT and 

deduct Its aJI pending claims from the MEMBER. 

15.2 Thi.a AGREEMENT can be terminated by either party after giving a writ1en 

notice ot at least 90 days t9 tho otnar party. It the cancellation 15 requested 

/ ~ -~... theMEMBER. 

0,<-1:t'•~ ,,~ ~-
' I J{ •,,.,,'~--

. \ \ 
-?. ' 
~ ' _...,~ 

For »alX P~dc~> 

~ 

t 
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16 JURISDICTION 

16 1 The present Agreement, Mis. SSWML and the MEMBER mutually 

agree that the Clvll Court at Na!agarh only shall have jurl&dlctlon for 

all the disputes/differences arising out of thus agreement. 

17 The address of the parties hereto unless changed by written 

notification to be given at least 15 days In advance by registered letter 

prior to proposed date of change, shall be as follows : 

ADDftESSES OF PARTIES : 

M/S.SHIVALIK SOLID WASTE MANAGEMENT LTD. 

VILLAGE MAJRA 
NALAGARH (H.P.) 

THE MEMBER: 

IN WITNESS WHERE OF the parties hereto acting through their properly 

constituted representatives have set their hands to cause this 

AGREEMENT signed and executed in their respective names and on their 

behalf 

For and on behalf of the 

~ HIVALIK SOLID WASTE 
~,~~ST£: ~ "- MANAGEMEN LTD. 

of." ;,,---., ,~? 
(;) (fi 

:!, N:\ LAOAR:i.·~· :...,._"'~~~~-~,,___ 
~ T.,....,=~---, 
\ ~ "' : Shrl Ashok ;,, ........__ 
"-::- ~ gnation: CEO 

dress;4'CO NO.20-21 Kalka 
SHIMLA HIGHWAY NEAR 
DOLPHIN HOTEL.BAL TAN 
ZIRAKPUR (PUNJAB) 

1._---.i,,.~~=-----

For & on behalf of the 
MEMBER 

for S3,rx P~wdalls 

Name 
Designation : 
Address 

~ y 
P19'11rr 

Name: R9.; ij.,,V --H,okt,vt,. 
~ Uv ~tpJ,_·~ v- Hru 

Address. <!:'\,(..,,; ~ 'i, ~ 'i, 
2.£~ 

Name; l<.°:J (J..V 1)1..,1..P 

Address: Hi ~ 7i {(~ cl ((. ~ 
~ ~ I Is L- Jt,-J>tPri 1..._ 

2. f. . \{.._, y~ \J)._ 

Name ~ -J l"- Cu h 
Address: ~ ?A) . , -1 

~1.~ -,,t f . 

Name, S . ~ · \~O..'r\. lo.. 
Address. ¾ l\tLTe..h'\... ~ Y 

~~\·~ "~--~ 
"1~~ 
f) 1'M-- S'\-.« Vr\. o"' ✓ 
H , 
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H.P.STATE POLLUTION CONTROL BOARD
HP STATE  POLLUTION CONTROL BOARD, REGIONAL LABORATORY

HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

1. Name of the Unit :  Sai Tech Medicare Pvt Ltd

2. Address :  -- Village  Kheri  Tirlokpur Road  Kala Amb---Kheri,

Nahan Distt. Sirmaur, (H.P.)173030 

3. Nature of sample :  Grab

4. Type of sample :  Legal Sample

5. Sample collected by :  Naveen  Rajpoot, JEE

6. Quantity of sample received :  2 litre + 500 mL

7. Date & time of collection & In warding :  10/04/2024, 11:40

8. Receiving Date :  12/04/2024

9. Sampling Point :  Final outlet of ETP

10. Period Of Analysis :  12/04/2024 to 30/04/2024

HPSPCB TC-11797

Test Report No: RL/NABL/12297685/W-12235 Date:30/04/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Test
Method

Specification/Sta
ndard Limits

Conformity

1 BOD 290.0 mg/L IS 3025
(Part 44)

30 Not-In
Permissible Limit

2 Lead 0.21 mg/L APHA
23rd
Edition
3111 B

0.10 Not-In
Permissible Limit

3 Oil and Grease BDL mg/L APHA
23rd
Edition
5520 B

10 --

4 Sulphide 1.4 mg/L APHA
23rd
Edition
4500-S2- F

2 Within
Permissible Limit

5 pH 7.23 APHA
23rd
Edition
4500-H+

6.0-8.5 Within
Permissible Limit

6 TSS 54.0 mg/L APHA
23rd
Edition
2540 D

100 Within
Permissible Limit
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Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. The results refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.

7 COD 904.0 mg/L IS 3025
(Part 58)

250 Not-In
Permissible Limit

Dr Kuldeep Negi
SO
Technical Manager
(Reviewed/Authorized
Signatory)

Dr Hitender    Kumar
Sharma

 SSO
 Quality Manager

 (Authorized Signatory)
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H.P.STATE POLLUTION CONTROL BOARD
HP STATE  POLLUTION CONTROL BOARD, REGIONAL LABORATORY

HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

1. Name of the Unit :  Sai Tech Medicare Pvt Ltd

2. Address :  -- Village  Kheri  Tirlokpur Road  Kala Amb---Kheri,

Nahan Distt. Sirmaur, (H.P.)173030 

3. Nature of sample :  Grab

4. Type of sample :  Legal Sample

5. Sample collected by :  Naveen  Rajpoot, JEE

6. Quantity of sample received :  2 litre

7. Date & time of collection & In warding :  10/04/2024, 12:00

8. Receiving Date :  12/04/2024

9. Sampling Point :  Final outlet of STP

10. Period Of Analysis :  12/04/2024 to 30/04/2024

HPSPCB TC-11797

Test Report No: RL/NABL/12297691/W-12236 Date:30/04/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Test
Method

Specification/Sta
ndard Limits

Conformity

1 BOD 5.50 mg/L IS 3025
(Part 44)

30 Within
Permissible Limit

2 pH 8.08 APHA
23rd
Edition
4500-H+

6.5-9.0 Within
Permissible Limit

3 TSS 14.0 mg/L APHA
23rd
Edition
2540 D

99 Within
Permissible Limit

4 COD 40.0 mg/L IS 3025
(Part 58)

250 Within
Permissible Limit

Dr Kuldeep Negi Dr Hitender    Kumar
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Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. The results refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.

SO
Technical Manager
(Reviewed/Authorized
Signatory)

Sharma
 SSO

 Quality Manager
 (Authorized Signatory)
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H.P.STATE POLLUTION CONTROL BOARD
HP STATE  POLLUTION CONTROL BOARD, REGIONAL LABORATORY

HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

1. Name of the Unit :  Sai Tech Medicare Pvt Ltd

2. Address :  -- Village  Kheri  Tirlokpur Road  Kala Amb---Kheri,

Nahan Distt. Sirmaur, (H.P.)173030 

3. Nature of sample :  Grab

4. Type of sample :  Legal Sample

5. Sample collected by :  Naveen  Rajpoot, JEE

6. Quantity of sample received :  2 l

7. Date & time of collection & In warding :  04/06/2024, 14:30

8. Receiving Date :  05/06/2024

9. Sampling Point :  Final outlet of ETP

10. Period Of Analysis :  05/06/2024 to 25/06/2024

HPSPCB TC-11797

Test Report No: RL/NABL/12716449/W-12829 Date:25/06/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Test
Method

Specification/Sta
ndard Limits

Conformity

1 pH 7.40 APHA
23rd
Edition
4500-H+

NA NA

2 TSS 141.0 mg/L APHA
23rd
Edition
2540 D

NA NA

3 Sulphide 2.8 mg/L APHA
23rd
Edition
4500-S2- F

NA NA

4 BOD 205.0 mg/L IS 3025
(Part 44)

NA NA

5 Total Phosphate 2.24 mg/L APHA
23rd
Edition
4500-P C

NA NA

6 Lead BDL (DL-0.05) mg/L APHA
23rd
Edition
3111 B

NA NA
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Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. The results refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.

7 COD 616.0 mg/L IS 3025
(Part 58)

NA NA

Dr Kuldeep Negi
SO
Technical Manager
(Reviewed/Authorized
Signatory)

Dr Hitender    Kumar
Sharma

 SSO
 Quality Manager

 (Authorized Signatory)
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H.P.STATE POLLUTION CONTROL BOARD
HP STATE  POLLUTION CONTROL BOARD, REGIONAL LABORATORY

HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

1. Name of the Unit :  Sai Tech Medicare Pvt Ltd

2. Address :  -- Village  Kheri  Tirlokpur Road  Kala Amb---Kheri,

Nahan Distt. Sirmaur, (H.P.)173030 

3. Nature of sample :  Grab

4. Type of sample :  Legal Sample

5. Sample collected by :  Naveen  Rajpoot, JEE

6. Quantity of sample received :  2 l

7. Date & time of collection & In warding :  04/06/2024, 14:40

8. Receiving Date :  05/06/2024

9. Sampling Point :  Final outlet of STP

10. Period Of Analysis :  05/06/2024 to 25/06/2024

HPSPCB TC-11797

Test Report No: RL/NABL/12716459/W-12830 Date:25/06/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Test
Method

Specification/Sta
ndard Limits

Conformity

1 pH 7.89 APHA
23rd
Edition
4500-H+

6.5-9.0 Within
Permissible Limit

2 TSS 5.0 mg/L APHA
23rd
Edition
2540 D

99 Within
Permissible Limit

3 COD 20.0 mg/L IS 3025
(Part 58)

250 Within
Permissible Limit

4 BOD 2.80 mg/L IS 3025
(Part 44)

30 Within
Permissible Limit

Dr Kuldeep Negi Dr Hitender    Kumar
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Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. The results refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.

SO
Technical Manager
(Reviewed/Authorized
Signatory)

Sharma
 SSO

 Quality Manager
 (Authorized Signatory)
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H.P.STATE POLLUTION CONTROL BOARD
HP STATE  POLLUTION CONTROL BOARD, REGIONAL LABORATORY

HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

1. Name of the Unit :  Sai Tech Medicare Pvt Ltd

2. Address :  -- Village  Kheri  Tirlokpur Road  Kala Amb---Kheri,

Nahan Distt. Sirmaur, (H.P.)173030 

3. Nature of sample :  Grab

4. Type of sample :  Legal Sample

5. Sample collected by :  Naveen  Banyal , JEE

6. Quantity of sample received :  2 litre + 500 mL

7. Date & time of collection & In warding :  19/01/2024, 16:00

8. Receiving Date :  20/01/2024

9. Sampling Point :  Final Outlet of ETP

10. Period Of Analysis :  20/01/2024 to 17/02/2024

HPSPCB TC-11797

Test Report No: RL/NABL/11522942/W-11245 Date:17/02/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Test
Method

Specification/Sta
ndard Limits

Conformity

1 Oil and Grease 2.4 mg/L APHA
23rd
Edition
5520 B

10 Within
Permissible Limit

2 BOD 1725.00 mg/L IS 3025
(Part 44)

30 Not-In
Permissible Limit

3 Sulphide 2.4 mg/L APHA
23rd
Edition
4500-S2- F

2 Not-In
Permissible Limit

4 Total Phosphate 22.10 mg/L APHA
23rd
Edition
4500-P C

5 Not-In
Permissible Limit

5 Total Chromium 0.00 mg/L APHA
23rd
Edition
3111 B

NA NA

6 Lead 0.35 mg/L APHA
23rd
Edition
3111 B

0.10 Not-In
Permissible Limit
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Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. The results refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.

7 pH 6.64 APHA
23rd
Edition
4500-H+

6.0-8.5 Within
Permissible Limit

8 TSS 177.0 mg/L APHA
23rd
Edition
2540 D

100 Not-In
Permissible Limit

9 COD 3260.0 mg/L IS 3025
(Part 58)

250 Not-In
Permissible Limit

Dr Kuldeep Negi
SO
Technical Manager
(Reviewed/Authorized
Signatory)

Dr Hitender    Kumar
Sharma

 SSO
 Quality Manager

 (Authorized Signatory)

“This is computer generated document from HPOCMMS” Page 2 of 2

248

2475



H.P.STATE POLLUTION CONTROL BOARD
HP STATE  POLLUTION CONTROL BOARD, REGIONAL LABORATORY

HIMUDA COLONY, SHUBHKHERA, PAONTA SAHIB, DISTT. SIRMOUR, HP-173025

TEST REPORT

1. Name of the Unit :  Sai Tech Medicare Pvt Ltd

2. Address :  -- Village  Kheri  Tirlokpur Road  Kala Amb---Kheri,

Nahan Distt. Sirmaur, (H.P.)173030 

3. Nature of sample :  Grab

4. Type of sample :  Legal Sample

5. Sample collected by :  Naveen  Banyal , JEE

6. Quantity of sample received :  2 litre

7. Date & time of collection & In warding :  19/01/2024, 16:10

8. Receiving Date :  20/01/2024

9. Sampling Point :  Outlet of secondary clarifier of STP (tertiary treatment

non-operational)

10. Period Of Analysis :  20/01/2024 to 17/02/2024

HPSPCB TC-11797

Test Report No: RL/NABL/11522954/W-11246 Date:17/02/2024

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Test
Method

Specification/Sta
ndard Limits

Conformity

1 BOD 23.00 mg/L IS 3025
(Part 44)

30 Within
Permissible Limit

2 pH 8.08 APHA
23rd
Edition
4500-H+

6.5-9.0 Within
Permissible Limit

3 TSS 33.0 mg/L APHA
23rd
Edition
2540 D

99 Within
Permissible Limit

Dr Kuldeep Negi
SO

Dr Hitender    Kumar
Sharma
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Note:

1. NABL Symbol is used in accordance with NABL policy formed with reference to NABL 133.

2. The results refer only to the tested samples, as received and applicable parameters.

3. Sample will be destroyed after 10 days from the date of issue of text report unless otherwise specified.

4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board.

5. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Himachal Pradesh

jurisdiction only.

Technical Manager
(Reviewed/Authorized
Signatory)

 SSO
 Quality Manager

 (Authorized Signatory)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

2. Particulars of the Industry

HPSPCB No : 982 Date:  21/09/2023

Industry Registration ID: HP10382564 Application No : 9907274

To,
KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY
Ogli,  Nahan, SIrmour
Kala Amb
Sirmaur
173030

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

Consent No. CTO/BOTH/NEW/RO/2023/9907274

Date of issue : 01/04/2023

Date of expiry : 31/03/2024

Certificate Type : NEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Chander Shekhar Pushkarna, (Director)

Address of Industrial premises KALA AMB INFRASTRUCTURE
DEVELOPMENT COMPANY ,
Ogli,  Nahan, SIrmour,
Kala Amb,Sirmaur-173030

Capital Investment of the Industry 780.0 lakhs

Category of Industry Red

Type of Industry 1078-Common treatment and disposal
facilities-CETP for Red category
Industries

Scale of the Industry Medium

Office District Sirmaur

Capacity

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Municipal Sewage 1.70 MLD

Industrial Effluent 0.65 MLD

Products (Name with quantity per day)
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Name of
Products

Unit Quantity Intermediate
Product

Principal Use

CETP CUM STP
(Phase 1)

MLD 2.35 Nil Treat industrial
effluent and
domestic sewage.
Treated water
discharge into
River Markanda

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

ETP-cum-STP 2350 KLD 1 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 1700 ETP-cum-STP River

Industrial Process 650 ETP-cum-STP River

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

DG Sets 1 140 KVA Acoustically
Enclosed

HSD 10 litter per
hour

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Acoustically
Enclosed and
Stack

DG Sets Sat Jan 01
00:01:00 IST
2022

99% PM<0.3g/KW-hr,
CO<3.5g/KW-hr

Approved By
Member Secretary

( H. P. State Pollution Control Board)
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       Endst. No.:								                                               																				          																								                     		

Copy To:-

1.The Regional Officer,HPSPCB,Paonta Sahib for information and shall ensure to operate the unit as per consent condition

with adequate pollution control devices. 

Anil Joshi,IFS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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  TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS

1. This ‘Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘Consent to Establish’.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

e) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

f) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

g) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

h) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

“This is computer generated document from HPOCMMS”
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. That the unit shall comply with HPSPCB office order vide letter no. PCB/CETP Kala Amb
(982)/Consent Branch/2020-12285-92 dated 02.12.2021
2. That the transportation of industrial effluent shall be through GPS enable dedicated tankers
only.
3. That the industrial units falling under the provision of EIA Notification 2006 will not be
take the membership or will be not the member for disposal of their industrial effluent and
domestic sewage into CETP cum STP.

By Order
Member Secretary

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Hitender    Kumar Sharma   , SSO, State Board Analyst duly appointed under

sub-section (3) of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received

on 11/09/2024 from Naveen  Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample

of Final outlet of CETP of KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY ,  
Ogli,  Nahan, SIrmour, Nahan Distt. Sirmaur, H.P. 173030 on dated 10/09/2024 for analysis. The

sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 11/09/2024 to

01/10/2024  and declare the result of analysis is to be as follows :-

Report No: 13572823/W-14302 01/10/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 7.80 6.0-9.0 Within Permissible
Limit

2 Oil and Grease BDL (DL-4.0) mg/L 10 --

3 Fluoride 0.76 mg/L 2 Within Permissible
Limit

4 Sulphide 1.6 mg/L 2 Within Permissible
Limit

5 BOD 12.5 mg/L 30 Within Permissible
Limit

6 Phenolic
Compounds(as
C6H5OH)

BDL( DL-0.2) mg/L 1 --

7 TSS 7.0 mg/L 100 Within Permissible
Limit

8 COD 124.0 mg/L 250 Within Permissible
Limit

9 FDS 806.0 mg/L 2100 Within Permissible
Limit

10 Total Phosphate 1.98 mg/L 5 Within Permissible
Limit

11 Mercury BDL( DL-0.005)) mg/L 0.01 --

“This is computer generated document from HPOCMMS” Page 1 of 2
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The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 01/10/2024

Remarks of Lab Head:

----

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY 

 Ogli,  Nahan, SIrmour, Nahan,

Distt.Sirmaur, H.P.173030 

12 Nickel BDL( DL-0.1) mg/L 3 --

13 Aluminium 0.39 mg/L NA NA

14 Lead BDL( DL-0.05) mg/L 0.1 --

Dr Hitender    Kumar Sharma   , SSO
(State Board Analyst)

 RL Paonta

“This is computer generated document from HPOCMMS” Page 2 of 2
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Sr.
 No

Action Points as per
 action plan

 Status 
II. Priority -II (River Markanda at
1 Providing Sewerage system for Kala 

Amb and Moginand area: Laying of 
sewerage network and
 pre- treatment plant.

 A portion of around 100 mtrs of trunk sewer line near CETP has completely been washed away along with pillers as existing protection 
work of adjacent road collapsed due to heavy rain only markanda river which inturn damaged the laid trunk sewer line on piller.
 2. A portion of branch sewer line of length 1642 mtr to Dhakanwala also damaged badly due to heavy flow of rain water in that area.
3. A portion of sewer line at Jattanwala, Mainthappal and Kala Amb Kheri Road. has suffered major clogging issues due flow of mud/muck 
in to the already laid sewer lines caused by excessive rainfall. All the damages are being reported reguarly Some lines have suffered major 
clogging issue for restoration of this work estimate has been approved and work awarded to contractor and work in progress.
The work is expected to be completed by Dec. 2024 in all respect. However, damages caused by heavy rains can only be restored after 
Monsoons subject to availability of funds. As regular and intesne rainfall has kept flood like situation in river Markanda. 

2 Providing sewerage
 system for Trilokpur and Kheri 
area: Laying of sewerage network 
and Setting up of sewerage 
treatment plant.

Sewage of 1.5 KLD Volume had started flowing from Trilokpur Temple Complex to STP. but the same was damaged at bridge near STP 
due to heavy flow in Nallah during monsoons. which has now been restored in octorber 2023.
EE Nahan vide his office letter no. 18369-75 dated 16-02-2023 intimated BDO Nahan that both the sewerage schemes are ready to take 
sewage load and consumers shall be requested to take sewerage connections. But No application for sewer connection has been laid till date.
Hence, People of Trilokpur, Kheri and Johron have been informed to take connection through news published on 15-06-2023..
200 mm dia DI Pipe 450 mtr is balanced to laid ,which could not be laid due to site dispute and also STP was constructed in the year 2022 
and since then it has not been tested because laying of pipe line is still pending. Also construction of STP looks shabby and functioning  of 
this STP can be assertioned after completion of distribution work. Due to heavy rainfall in monsoon season 2023 a portion of sewer line at 
jattan, mainthapal has suffered major clogging and also for restoration of which funds are required.All the damages are being reported 
reguarly Some lines have suffered major clogging issue for restoration of this work estimate has been approved and work awarded to 
contractor and work in progress at site.
 installation of Real time quality monitoring Station at STP. Working Estimate along with DNIT approved Tender awarded to contractor and 
work in progress.

3 Phyto-remediation
 proposal on Jattan Wala Nallah.

Damages sustained during monsoon in 2022 could not be restored due to stiff resistance by local people as well as Sabu Steel Industry who 
allege damage to their property due to resultant diversion of flow. 
The matter was also taken up during meeting under the Chairmanship of Member Secretary, HPSPCB on 27-03-23 where representatives of 
Sabu Steel Industries were also present but they didn't agreed for any change in the structure of plant. Hence, It was decided that atleast 
plantation be restored at plant. 

Accordingly, Plantation has been done both on upstream and downstream of the Plant. But without diversion of water via obstructing its 
flow (which can only be done by raising the height of check dam/weir of structure to which Sabu Industries clearly denied), the main purpose 
of this phytoremediation plant cannot be achieved.

4
Installation of Continuous water 
Quality Monitoring station.

Work completed instrument functioning and can be accessed online website.installation of real time water quality monitoring system  has completely been 
washed away during monsoon session 2023-24
 installation of Real time quality monitoring Station at STP. Working Estimate along with DNIT approved Tender awarded to contractor and work in progress.

Status of Priorities in OA No. 673 – Jal Shakti Vibhag, Himachal Pradesh As on 21-10-2024 Annexure-D
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